13th March 1944
THE

LEﬁlSLATlVE ASSEMBLY' DEBATES
Official Report

Volume II, 1944
(29th February to 27th March, 1944)

- TWENTIETH SESSION-

OF THE

FIFTH LEGISLATIVE ASSEMBLY
1944

| L85y
’ &otv‘“"‘o. \\\
7t /& -/ é%):

“ ¢ Fumigated




'LEGISLATIVE ASSEMBLY

_ President :
The Honourable 8ir Aspvr Ranm, K.CS.1,
_ Deputy President :
Mr, Axmrr CHANDRA DaTTa, M.L.A,
" Panel of Chairmen :
Syed GHULAM BHIK NARANG, M.L.A,
Mr. K. C. Npooy, M.L.A. :

Mr. HoosminBHOY A. LALLIEE, M.L.A,
Sir Henry REOHARDSON, M.L.A,

Sacretary :
Mian MuaAMMAD RaF1, Barrister-at-Law.

Assistants of the Secretary :

Mr. M. N. KauL, Barrister-at-Law,
Khan Bahadur 8. G. HasNaix,

. Marshal :

Captain Haji Sardar Nur Amamap Knuan, M.C,, LOM,, LA,
Commitiee on Petitiona :-

Mr. AxmiL CHANDRA Dirm, M.L.A.
Syed GEULAM BHIE Nameanag, M.L.A.
Mr. Govino V, Desemuks, M.L.A.
Sardar SBanT S8ineH, M.L.A.

Mr, N, M. Josuar, M\L.A,

L



CONTENTS

Volame IT—29th February to 27th March, 1944

i TUESDAY, 29TH FEBRUARY, 1944—
Presentation of the General Budget for 1944—

45
The Indian Finance Bill—Introduced” .
The Tudian Income-tax (Amendment) Bill—

- Introduced . . e - . .
“ ' WEDKNESDAY, 15T MARCH, 1944—
Member Sworn .
Starred Questions and Answers . .

Unstarred Questions and Answers .
Motions for Adjournment re—

Extension of Final Disposal of Cloth and
Yarn Tex-marked August or September
—Ruled out of order .

Taking over of Portions of the Bengal and
Assam Railway by the United States
Arény Railway Umts—Ruled out of

Statement of Busmess,. . : E
Message from the Council of State . ‘
Resolution re—’

Floatation of Loan for subsidising the Agri-
culturists—Adopted .

Debarring of Government Servants’ Elec-
tion to Port Haj Committees—Nega-

tived
Reforms Committee for Baluchistan—
Discussion not conclude . B

THURSDAY , 2ND MARCH, 1944—

slarred Questions and Answers . .

Unstarred Quesions and Answers

Election of Members to the Standing Com-~
mittee on Pilgrimage to the Hejaz

El ection of Members to the Standlné Com- -

mittee for the Civil Defence Branch of the
Defence Department .

The Code of Criminal Procedure (Amendment)
Bill (Amendment of sections 378 and 429)
—continued ,.

The Abolition of Whlpplng BﬂI—Contlnued %

The Code of Criminal Procedure (Amend-
mont) Bill (Amendment of sections 162,
- 488 and 496)—Continued

“The Indian Merchant Shipping (Amendment)
Bill—Passed as amended

The Indian States (Protection agamst Dis-
affection) (Amendment) Bill—Motion to
circulate—Negatived

JThe-Wethi” Mushim Wakfs (Amendment) Bill
—=Introduced . . . . .
TRIDAY 3RD MARCH, 1944— ®-
Members Sworn . . .
Jtarred Questions and Answers . .

Unstarred Questions and Answers
Statement of Business
Thte blCenl;ra\l Excise Rules—(Lald on the
; e)
&~ Election of Members to the Standing Com-
mittee for Roads .
Election of Members to the Standlng Com-
m ttee for the Posts and Air Department .
The Factories (Amendment) Bill—Introduced
The Protective Duties Continuation Bill—
Introduced .
The Indian Income-tax (Amendment) "Bill— -
Referred to Select Committe
The™ Indian Coconut Cess Blll——Passed as
amended
The Hindu Code, Part II (Marnage)—- Dis-
cussion.on motions to refer to Joint Come
mittee and to circulate—not concluded .

M ONDAY, 6TH MARCH, 1944—

Members Sworn R
Starred Questions and Answers .
Unstarred Question and Answer
Statements laid on the Table

General Discussion of the General Budget

UESDAY 7TH MARCH, 1944—

Btarred Questions and Answers :
Unstarred Questions and Answers .
Rhort Notice Question and Answer F
Motion for Adjournment re Inclusion ot‘
Grant to the Indian Institute of Int er~ -
national Affairs Under the External Affirs
3%%artment Expenditure—Ruled of
T, s

8 A

.
. .
.
.

PAGES
697—718
718
718

719
719—26
726

727

727-28
728—30
730

730—53

763—60
760—64

765—172
772—74

776
775

775
775
775
775-76

777—85
785

787
787—95
795-96
797
797 |
797
797-98
798
798
798—809

809—817

817—33

TURSDAY, 7TH MARCH, 1944»——eonld,

Election of Members to the Standing Com-
mittee for Roads .

Election of Members to the Standing Com-
mittee for the Posts and Air Department ,

General Discussion of the General Budget

MONDAY, 13TH MARCH, 1944—

Member Sworn . . .
Starred Questions and Answers s N
Unestrred ,Quastions and Answers . .
Motions for Adjournment re—
Special Allowance to British Junior Mar-
ried ©fficers in India—Disallowed .
Demand and Exaction of enhanced

Excise
Duty at Calcutta, Gondia and Delhi on’
Duty-paid Tobacco-—Dlsa.llowed .
The General Budget—List of Demands .
Demand No. 12—Executive Council .

TUESDAY, 14TH MARCH, 1944—

Starred Questions and Answers . » .
Unstarred Questions and Answers & .
Short Notice Question and Answer . .
- The General Budget—List of Demands .
Demand No. 12—Executive Council .
Demand Mo. 21—Finance Department .
Appomtment of Committee for scruti-
nis:ng ‘Government expenditure and
suggesting economies
Degmnd NO. 20—Department of Indians
Facilities for Pilgrimage to the Hejaz .

'WEDNESDAY, 15TH MARCH, 1944—

Starred Questions and Answers . " .
¢ Unstarred Questions and Answers , . .
Message from the Council of State
The General Budget —List of Demands
Demand No.[71—Miscellaneous .
Post-War Reconstruction with special
reference to the Scheduled Castes

Paaxs

905

906
905—45

947
947—71
971—80

980-81

981
981—1024

982—102

1040—76

1076—78
1076—73

1079—97
. 1097-98

. 1098
.1098—1138
1099—1114

.1099—1114

Demand No. 15—Home Department . 1115—38
Abuse of Powers under the Defence of
India Act and Rules . . . 11156—38
THURSDAY, 16TH MARCH, 1944—
Starred Questions and Answers .- . . 1130—5
?starred Question and Answer 1154
otion for Adjournment re Civil Supphea
Commissioner’s order refusing supply of
rice to South Kanara District—Ruled out
of order - . 1154—55
The Indian Income-tax (Amendment) "Bill—
Presentation of the Repert of the Select
Committee . . 1172
General Budget—Llst of Demands . 1155—-1204
Demand No. 16—Department of Industries
and Civil Supplies . 1155—77
Supply of Consumers Goods as a means .
ot Apti-Inflation . - 1155—77
Demand No. 23—Department ‘of Labour . . 1177—91
Government Policy in dealing with
Questions affecting the Interests ot
Indian Labour~ 1178—91
Demand No. 24—Department of Posts and
1191—96
Need “for Substantial Increase of Dear-
ness Allowance . . . 1191—96
Demand No. 1—Customs . 1196
Demand No. 2—Central Excise Duties . 1
Demand No. 3—Tazxes on Income includ-
ing Corporation Tax . . . . 96
Demand No. 4—Salt . . . . 4196
Demand No. 5—Opiun ., . . 1196
Demand No. 6—Provincial Excise . . 1196
Demand No. 7—Stamps , . . . 1196
Demand No. 8—Forests . * . 1196
Demand No. 9—Irrigation (mcludmg .
Working Expenses), Navigation, Em-
bankment and Drainage Works . 1197
Demand No. 10—Indian Posts and Tele- ,
graphs Departmen ¢ (mclud.lng Workmg. ~ -
€xXpenses) . o o N 117

T wed




" U Paazs, . Pians
THURSDAY, 1678 MARCH{1044—contd. ’ * | TRURSDAY, 167H MARCH, 104é—condld, * .
General Budgot—List of Demands—contd. General Budget—List of Demands—toncld.
Demand No. 11—Ipterest on’ Debt and - Demand NO. 72—Grants in Aid t0 Pro- .
other Obligations and Reduction or vinolal Governments . 1208
- _ Avoldance of Debt 1197 Demand No. 73—Miscellaneous Adjultf
Demand No. 12—Executive Council’ - 1197 ments between the Central and Proviu-
Demand No. 13—Councll of Btato . 1107 olal Governments . . . 1208
Demand No. 14—Legistlative Auembl Demand No. 74—uvﬂ Defence . . 1208
and Leglslatlve Assembly quamnent 1197 Demand No. 76—Deltl . . 1zu8
Demand No. 15—Home Department 1197 Demand No. 76—A1mor-Merwam . . 1208
Demand No. 16—Department of Industries Demand No. 77—FPanth P1pl 1204
and Civll Supplies 1107 Demand No. 78—I1ndian o.u l-lld Teb :
Demand No. 19—Dopartment of Informa- graphs (not met trom Mevenue) 1204
Detlon :’nﬁi Blms—Lasm d vo D Cment 1197 Demxmt:tl I;:. Slndmn l(omt and '.‘role-
mand No. atlve Departmen 1198 ' 8] ores—Suspense (Do mec rom
Demand No. lo—Depurdb::ant of Educa- B fe?mue)— . 4 . 1204
De:'ili%l:x' Hﬁ’:’ .mll)emrtment of Indlns “uo8 | Demand No. 80—Delh Onplw 0““" . 1204
Overseas f 1198 Demand No. Bl—Commuu'd Wue of Pen-
Bgmn% }Igo gl—!‘muncc Dep: m::tent t v 1108 aions 1204
A 0. 22—Commorce artmen “1108 :
Demand Nq. 28—Department of Labour . 1108 Demand No. BHnbemtﬂ—Free Adumu 1204
Dumnd No. 24—Department of Posts and” - Demand No. 83—Loans and Advnnoes
‘1198 bearing [mterest . . 1204
Demm;d No. 26—War Tunsport Depnrt.- 1108 - R
Demand No. %—Food Deputment 1198 | FRIDAY, 17TH MARCH, 1944— )
Demand No. 27—Central Board of Reve- . .
Dnuem_l. No." indla Offics and High 1108 | -Members 8worn . . . e . 1206
ema 0. 28—Ind 0e an
.~ Corumissioner's Establishment Oh 1100 Starred Questions and Answers . . . .1206—27
- Demand No. 20—Payment to other Gov- Unstarred Questions and Answers . . 1227
gﬂ%ﬂoﬁ m»t& eAto on wg?:oxa. Bhort Notice Quustion and Answer . . 1227.28
on B Agerioy su : Election of members to t.ha~ Bund.lna !‘l-
end Management of Treasuries . 1199 .
Demand No. 30—Audit . 1199 nance Committee . 122834
Demand No. 31—Administration of Just- . . Election of members to the smnm Flmnoe
{ce 1199 Cammittee tor Hallways . 1284'
D‘“‘"‘g No. 82—Jalls and °°“‘1°‘ 5“""“" 1199 | Eleotion of mombers to the Central Advuoxy
Demand No. 88—Pollco . - 1109 Council for Rallways . 1284-80
Demnd No. M——Pom and Pilotage A 11994  Election of members to the Bhndlns Qom .

Del .il:lnn 6—Lighthouses and Light- 1190 mittee for the Labouyr Lepartment - ..  1235-8€
D8 o The Indian Flnance Bill—Discusslon on the -
Domnd No. 3¢ —Suvoyofindie -+ 188]  “motdon o comider—aot conciuded  , 128060

.Demang No. sas—zwllogllg:ll ;!lu'vey i‘g% : - ’
Deman 0. 30—Qeolo, urvey p
Demand No. 40—Mines . .o 1200 | MONDAY, 20T MARCE, 1044—
Pomang No. :;—_-m;ggg}g" r . 12001  starrea Questions and Answers . . 1201—70
Domand No. 48—Other Sclent.lﬂc Depart,-' 1200 Motlons for Adjournmerit re ‘
Domnnd No. 44—Education . . 1200 Orless Government’s Ban on Public meet«
Demand No. 46—Medical SBervices . . 1200 ings, etc., tor discuaslng Ceutral Udovern-
.Demapd No..46—Publio Eulbh . . 1200 ment’s roeugmlnn rolmy—nuled out, of
B:mnng Ng 47TBA_g{loult ire . 0 of 11201 order . 1270-711
man o mper! vuncll of . R
Agricultural Researo 1201 - Proposed Enforoement of Enhnneod
Demand No. AQ—AgII;:nltuml Markoting . 1201 Fassonget i 3“" ou kiast lodian Katiwey —
Demand No 50—Imperial Institute of wed . . ¢
Bugar Tec! _% 1201 | - The Indian Filnance: Blll—DIumul
Demand No. 51—Qivil Vetertnary Bervloes 1201 the motion to conaider—not concluded . 1271—1815
Demand §o 62—Industries -1201
Domnd No. 58—S8clentifio and indumhl -
N 1201 | TUEBDAY, 218T MARCH, 10“—-»
.. Demnnd No b4—Avlation 1201 :
- Demand No. 656—Capital Outlly on Olvu 1201 Btarred Questions and Answers . o 1817—43
Do R R O iy L 1%01|  Unstarred Questions and Answers . . 134245
* Demand No. §7—Gapltal Ouflay on Broad- » Btatoment of Dusucss . x1345-46
castihg met from Revenuc - 1202 The Iundlan Financo Bm—Dhounlon on t.he
Démand No. bu——lmmlgratlon—lnteml 1202 motion to consid not . 1346—86
Demand No. 69—I ation—External. 1202
Demand No. 60-—Commerchl Intollluenoo -
and Statistica . =. . 1202 | WEDNESDAY, 22ND MARCH, 1944—
Demand No. 81—C 202
Demand No. 02—J otnt Stock Companies . 1202 Member Sworn . . . v . 1887
" Demand No. oa—lmperln.l Dslry Depub- Starred Queations and Answers . . .1887—1404
ment = . 1202  ynstarred Questions and Answers .- . 1404—07
Demmd N°'. 04 .m‘mm”"s D"m 1202| Amendments to the Inanrance Rules . . 1407
0. 66—C EHlection of members to the Standing Com-
m N o—Mint Y ¢ }%gg mittee for the. Bupply - Department . 1407-08
Demand No. 87—Civil Works ~ . . 1203 Tlectlon of membera to the Defence Conml i
d No. Gs—ocentnl Road u:‘&nd M 1208 tative Committee . 1408—1,
mand No. 69—S8upernnnuation -
Election of & member to f.he Oent.ml Com
lowances and Pooalons .. . 1208 | Fnlttee of the Tubersulosts Assoolation of
Demand No. 70—8tationery and Prlnﬂnc 1208 lndia . . . . . e 1414
Demand No, 71—Miscallanecps 1208 Ciaat
The Indian Finanod ﬂl—Dinn-lon
. motion to mnudar-no& oonnluned . 1615,\



Pages Pagss
THURSDAY, 288D MARCH, 1844— FRIDAY, 24TH MARCH, 1944— .
Member Sworn . . . 1451 tarred Questions and Answers ., . . 1605—18
Bt:-ﬂed uestions and Adwers . . . 1481—66 ?J nme% Questions and Auswera . ©1618—16
Unata! Questions and Answers . . 1456—01 ‘Motion for Addoumment re Sa]e at profit in
Motions for Adjournment re— Ind!n o col p\u-ohned In Bouth Africa by
Compulsion of Landlords to contribute tq Ingdom—Ruled out, cf order . 1617
National Snvlnmowneltu in Shah- Sutament of Bualnm 1617-18
abad, Bihar—D! wed 1461-02  The Indian Finance Bill—Discusalch on tho )
Btarvation due to lmd tmmgmh motlon to conslder—not concluded 1518—58
for distribution of fi in Buntwal
South Kanara Distriot—Ruled out of . MONDAY, 27Tl MAROH, 1044—
order 1402-63 Starred uestions and Anawors . 1660—70
Ban on PAkhhn D-y meoting at Lucknow Unstarred Questions and Answers 1670—72
. -—Ruled of order . 1463 Suwmenta ald on the tablo - . . 167275
Message from e Council of State - 1463 Motlon for Adioumment. re Failure to
‘Election of members to the Standing Finance pmerve the L bmr and documente of the
Committee - 1464 Al-I mittee nndamaged
Election of members to the Standing Financa —n.uled out, o( order 1676
Committee for Rallways . . . 1464 Election of & member to the Ceatral Com-
Election of members to the Standing Com- . mmoe the Tubercnloels Association of
mittee for the Labour Dez:rhnenb . 1464 Indla 15676-76
The Ipdian Fioance Blll—Disouseion on the - The Indhn Flnnnce mll—Motlon to consider

on to wqﬂdehnot concluded . ,1464—1508 —Neg .1676—1616



LEGISLATIVE ASSEMBLY
Monday, 13tk March 1944.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

. MEMBER SWORN :
Sir Charles MacIvor Grant Ogilvie, C.8.1., C.B.E., M.L.A. (Secretary, De-
fence Department).

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS.
DETERIORATED ENGINES ON NoRTH, WESTERN RAILWAY.

887. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a-fact that most-of the locomotives on
the North Western Railway are not in good condition, and that the coal supplied
contains a lot of dust?

(b) Is it a fact that on the Karachi Division of the North Western *Railway
engine crew are generally punished for not keeping time or other failured or
mishaps, due to causes mentioned in part (a) above? Does the Honourable
Member propose to lay s statement on the table of the House on such punish-
ments during the calendar years 1939 and 1948? -

(c) Is it a faot that a large number of engines have run their guaranteed mile-
age, and that further running is likely to cause trouble? '

(d) Is it also a fact that material and parts for repair of engines are not
available in sheds and shops, owing to lack of imports during the war?

(e) What steps do Government propose to take to ensure that until better
conditions in the matter of coal supply and repairs prevail on railwavs, the
employees are spared punishments? If not, why not?

The Honourable 8ir Edward Benthall: (a) No.

(b) 1st part—No; 2nd part—No.

(c) Engines are regularly completing the mileage for which their boilers have
been certified; further running is not permitted unless, after examination, the

- boilers are certified as fit. . : .

(d) Since the outbreak of War, difficulties have arisen in.obtaining parts
which have to be’ imported; deliveries of such parts are improving. :

(e) Full allowance is made for the quality of coal and the state of repair of
locomotives when the question of punishing staff is under consideration.

Mr. Lalchand Navalrai: May I know fromm the Honourable Member with
regard to clause (a) if most of the locomotives are in good condition? If they
are, may I know how many of .them are in such a condition which do not require
any repairs? . -

The Honourable 8ir Edward Benthall: Obviously I should require notice of
that question. Generaly speaking they are in good condition.

Mr. Lalchand Navalrai: May I know from the Honourable Member how
m;ny?locomotxves bave got headaches and hew many of them have got stomach’
aches

(No answer.)
Mr. President (The Honourable Sir Abdur Rahim): Next question.
ALL-INDIA Rarwway RoUTINR INsTITUTE, DELEI.

888. *Mr. Lalchl.nd Navalrai: (a) Will the Honourable Member for Railways
be pleased to state if his attention has been drawn to the advertisement in press
by the All-India Railway Routine Institute, Delhi?

(b) Is the Institute recognised by the Government or anv Railway adminis-
tration? . . ' ’

(c) Are the candidates who qualifv from this Institute given Railway
appointments? If so, on what Railwavs?

(d) Who pays the scholarship and railway fare to the candidates?

(947 )

-
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The Honourable 8ir Fdward Beathall: (a) Yes, by the Honourable Member.
(b) Government have not recognised it, nor is it likely that any Reilway has.
(c) and (d). I have no information.

Mr. Lalchand Navalrai: Is it a private concern?

The Honoursble Sir Edward Benthall: I do not know anything about it. It
is presumably so.

Mr. Lalchand Navalrai: Is there any control of the railways upon it?

The Honourable 8ir Edward Benthall: The railways have nothing to do
‘with it.

Mr. Muhsmmad Nauman: Why have the people got the impression that it
thas something to do with the railways?

The Honourable Sir Edward Benthall: The_ railways have nothing whatever
to do with it. This is a private advertisement.

Mr, Muhammad Nauman: Will the Honourable Member note that a wrong
impression is being created in the country?

The Honourable 8ir Edward Benthall: This is to my mind 8 flat-catching
sdvertisement and it appears to have caught some flats]

® RATLWAY ADVISORY COMMITTEE FOR JODHPUR RAILWAY.

830. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether a Railway Advisory Committee exists on the
Jodhpur Railway?  If not, why not?

(b) Is it proposed to have such an Advisory Committee for at least the
British portion of the Jodhpur Railway? If not, why not?

The Honourable Sir Edward Benthall: (a) and (b) No local Advisory Comwn-
mittee exists, and the Administration do not consider there is justification for
gueh a Committee for the Railway as a whole or for the small British-owned

ection.

Mr. Lalchand Navalrai: Reference the British portion of thie railway,
are there no grievances of those people to be brought before the Committee by
the public or by the staff?

The Honourable Sir Edward Beanthall: There are other channels by which
grievances can be brought.

Mr. Lalchand Navalrai: Then, where can they lodge their complmnts?
The Honourable Sir Edward Benthall: To the management.

Mr. Lalchand Navalrai: To the management alone or assisted by another
Committee?

The Honourable Sir Edward Benthall: No, to the management alone.
' {Mr. Jalchand Navalrai again asked the same question.)

Mr. President (The Honourable Sir Abdur Rahxm) The Honourable Member
is arguing. Next question.

UNRFILLED QUOTA FOR GAZETTED MusLiM OrrromeRs IN Kamaomr DivisioN, NorTH
WeSTERN RAILWAY.

840. *Seth Yusuf Abdoola Haroon: (a) Will the Honourable Member for
Railways please state if it is a fact that quota fixed for Gazetted Muslim
officers was & minimum of 25 per cent., and that statistics for the years 1934 to
1943 show-that only 6 per cent. Muslims have been taken in so far? If so,
what are the reasons for pot keeping up this percentage and what measures do
Government propose to adopt to fill up the gap?

(b) How many Muslim Assistant and Divisional Personnel Officers have
Leen posted to the Karachi Division from 1932 to 1948? If none, why was no
Muslim officer posted to safeguard Muslim interests in view of the fact tha$
Muslims were in a mmonty?

(c) Is it & fact that in the recent selection for two posts of Grade III Depot
Clerks, Food Section, Karachi Division, no Muslim was taken, and that both
“he poste went to Hindus, one to a most junior officiating office Clerk in Grade
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II and the othér to a night-vision-failed retired Assistant Station Master work-
ing a8 Goods Clerk in Grade I? If so, what special qualifications were observed
io the Selection Board, in view of the fact that in the Office Circular no- special
oonditions regarding the tenure of service or any qualifications were specified?

(d) What was the number of Muslims taken in the selection of T-five,
T-seven, A.T.1.Is., Rates Clerks and Food Section on Karachi Division? If the
Muslims in the abovementioned cadres are already in minority, why was no
special consideration given to those who were available in the selection?

(e) Is it a fact that from Sub-Head right up to D. P. O., there is ne
Muslim but all Hindus in the Establishment Branch of the office of the Divi-
sional Superintendent, Karachi? If so, what measures are proposed to be
adopted to provide Muslims?

The Honourable Sir Edward Benthall: (a) The reply to the first part is in
the affirmative, as far as recruitment goes. As regards the second part, the
Honourable Member is presumably referring to the composition of the service.
As regards the third part, Muslims have actually obtained 28 per cent. of the
recruitment made in India in the period 1934-35 to 1942-48, the deficiency
of two per cent. being due only to the lack of duly qualified Muslim candidates,
particularly in certain technical branches. As regards the fourth part, Govern-
ment consider no special measures are necessary.

(b) There were two Muslim Assistant Personnel Officers for short. periods
and a Muslim Divisional Persorinel Officer for about 34 years. The second part
does not arise.

(c) Yes, but the claims of no volunteers were ignored. The qualifications re-
quired were specified in the Circular which was sent out calling for volunteers
and the Selection Board, on which there was a Muslim officer, unanimously
considered that the persons who were appointed were the most suitable.

(d) In the last selection made in the Karachi Division one, five, one, one and
Nil Muslims, respectively, were selected in the categories referred to. Such
selections are not made on communal grounds, nor do Government consider
that it would be just to do so.

(e) The reply to the first part is in the affirmative. As regards the second
part, the Railway is aware of Government’s policy in the matter and will take
action when a suitable opportunity occurs.

LoocoMOTIVES AND WAGONS SENT ABROAD.

341. *8ir Abdul Halim Ghuznavi: (a) Will the Honourable the Railway
Member please state the number of locomotives and wagons, both broad and
eter gauge; sent abroad either to the Middle East or to other areas, since the:
out-break of the war?

(b) How meny of them havp been returned?

() What is the amount of money received by the Government of India in
lieu of the locomotives and wagons transferred abroad?

(d) What is the amount of money the Government of India Apent in
importing locomotives and wagons till now, since the outbreak of the war?

. The Honourable Sir Edward Benthall: (a) B. G. Locomotives—Nil: M, G.
Locomotives—208; B. G. Wagons—1,418; M. G. Wagons—7,658.

(b) M. G. Locomotives—24; M. G. Wagons—03.

Arrangements have been made for the return of a further 60 locomotives
.and 1,000 wagons,

(¢) Provisional adjustments have been made but the question of final debits
on this account is still under examination. -

d) It is regretted that figures are not readily Qvailable. "No wagons have,
how(ev)er, been imported on Railway Department Account. e
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DisMANTLED RAILWAY MILEAGE.

842, *8ir Abdul Halim Ghuznavi: (a) Will the Honourable the Railway
Member please state the total mileage of railways dismantled in India since the
outbreak of the war till date? .

(b) What is the total mileage of railways sent abroad either to the Middle
East or elsewhere since the outbreak of the war?

(c) Has any money been recovered by the Government of India from His
‘Majesty’s Government for handing over these railways for export abroad? If
80, how much credit did the Governinent of India obtain therefrom? What
was the basis of fixing the value of these railways when transferred abroad?
Does the price cover replacement cost of the railways which will most certainly
be higher than the price recovered, in view of the present high prices?

The Honourable Sir Edward Benthall: (a) 958 track miiles.

(b) 1,205 track miles. This consists of 591 track miles of rails released from
dismantled lines and 614 track miles from railways’ stocks and renewals.

(c) The reply to the first part is in the affirmative. With regard to the
second part, credits obtained for the rails exported have been shown in the
statements compiled of credits realised from time to time from His Majesty's
Government for all the items under the head—Transportation Stores. The
labour now involved in sorting the credits for the rails out of the varicus state-
ments mentioned above would not be commensurate with the value of the results
achieved. As regards the third part, the price of the rails dismantled has been
charged according to a formula evolved on the principle that the Railway De--
partment should neither make a profit nor suffer a loss on transactions of this:
nature, and based on the age and estimated life of the rails. With regard to the
fourth part the dismantled branch lines will generally be relayed with second--
hand rails released from relayings on muin lines and important branches, after
the war. Tt is therefore difficult at this stage to estimate even approximately
the price of these released rails or to compare it with the value of the rails
dismamtled. ' oo

Coar. PropUOTION AND EXPORT. '

343. *Mr. H. A. Sathar H, Essak Sait: Will the Honourable Member for
War Transport be pleased to state: ,

(a) the average yearly production of coal in India for the three pre-war years:
in all the coal mines and collieries; ’

(b) the total production last year;

(c) the average export of Indian coal from India during the three pre-war
vears; and

(d) the total export of Indian coal last year?

The Honourable Sir Edward Benthall: (a) The average of the 3 calendar
years 1986—1988 was 25,380,000 tons.

(b) It is not in the public interest to publish $he figures for 1948 at present.

(c) 858,878 tons. In this case the figures are those of the 3 financial years
ending March 1939.

(d) For security reasons it is not desirable to publish the figures for the-
whole of the year at present, but I would refer the Honourable Member to my
speech on the 26th February on his ecut motion on the Railway Budget, in which
figures of exports for a period of six months were given._ .

* Mr. H. A. Sathar H. Essak 8ait: With reference to part (b) may I draw the
attention of the Honourable Member to a statement that appears in this
anorning s newspapers by Mr. Bhutt wherein he states that coal shortage is due-

to exports only, and because he does not give any figures, can the Honourable:
Member make a categorical statement in this House that exports are not really

responsible for this shortage?

The Honourable Sir Edward Benthall: I can categorically say that they are-
not responsible. * The responsibility for the shortage is due mainly to low-rais-:
jngs in recent months. '
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Maulana Zafar Ali Khan: Was coal exported to Ceylon which is outside
India? .
The Honourable Sir Edward Benthall: Yes, Sir. I have mentioned the
figures in the speech referred to. : -

Mr, H, A, Sathar H. Eseak Sait: With reference to part (d), do I under-
stand the Honourable Member to say that it is not desirable to publish the
figures for security reasons? May I point out that in the Railway Board’s
Report for 1942-48 the figures have been given for previous years, and where is
the harm in publishing now?

The Homourahle Bir Edward Benthall: That is so for the previous year, but
it is not desirable to publish them for the current year just at present. They
will be published in due course.

» MuosLmMs v METEOROLOGICAL DEPARTMENT.

844, *Maulvi Muhammad Abdul ‘Ghani: Will the Secretary for Posts and
Air be pleased to state:

(a) the total number of persons in permanent and temporary services as (i)
Buperintending Meteorologists, (i) Meteorologists, (iii)' Assistant Meteorolo-
gists, (iv) Meteorological Assistants, (v) Professional Assistants, (vi) Senior
]?;sgrvem. and (vii) Observers, and the number of Muslims serving under each

(b) the number of vacancies under each head as mentioned in (a), and the
number of vacancies, if any, reserved for Muslims;

" (c) the places where the persons referred to in part (a) (iii) to (vii) are
trained ;

(d) the designations of Instructors at every eentre;

{e) the system of examination; )

(f) whether the Instructors or persons other than Instructors examine the
trainees under every item of services as mentioned in part (c) of the question;

(g) haw many batches of Assistant Meteorologists huve bLeen trained aé
Poona, since its creation as a training centre; _

(h) the “minimum standard to be declared as passed; and

(i the number of Assistant Meteorologists who have secured less than 40
marks in each of the both kinds of examinations, i.e., practical and theory and
have been declared as passed? v

8ir Gurunath Bewoor: (a) and (b). I lay on the table a statement giving
the information required. ‘

(c) Recruits to all cadres are trained at Poona; Senior Observerg and Obser-
vers are trained at New Delhi also. From January 1944, a course in Forecasting
has been opened for Assistant Meteorologists and Professional Assistants at the
XKarachi Meteorological Office.

" (d) A statement is laid on the table. ,

(e) At the end of the course, all candidates undergo examinations. theoretical
and practical, and, in addition, undergo a viva voce test. In addition, a care-
ful watch is kept on the progress of each recruit throughout the course. Fort-
nightly reports on backward candidates are prepared and suitable action is taken
to bring them up to standard.

(f) The written examination is conducted by the Officer-in-charge of the
Training Section and the Instructors. The viva voce test of the Assistan®
Meteorologists, Professional Assistants and Meteorological Assistants is conduct-
ed by a committee of three officers including the Superintending Meteorologist,
Poona, and the officer-in-charge of the Training Section. The viva voce test of
;tshet.Senior Observers and Observers is conducted by the officers of the Training

ection.

(g) Nine batches of Assistant Meteorologists have been trained at Poona
gince September, 1942, )

(h) The minimum standard is 40 per cent. in the total marks, and in two out
of the three branches, vis., theory, practlcal and general assessment.

. (i) No candidate who secured less than 40 per cent. in both the theoretical
amd practical examinations has been declared passed. . )
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Statenent.
Parts (a) and (b).
Total number Number
= of persuns in Number Number reserved
Desigoation of posts. permanent of of for
snd temporary Muslims. vacaucies. Muslims.
- service.

(i) Superinten Meteorologists . . Nil . Nal Nd
(1i) Meteorologit d.xtn.g gm . . } 1 5 Nl
(iii) Assistant Moteorologms . . o 16 16 3
(iv) Professional Assistants . . . ¥ 982 1 85 11
(v) Meteorological Assistants . . e 14 81 4
(vi) Senior Observers® . . . 33 129 16
(vii) Observers* . . . . . J 3 136 M

* Iacludes clerks.

" Statement.

Part (d).

Poona.—Officer in Charge : one Meteorologist. Instructors: two Assistant Meteorologists,
three Meteorological Assistants and one Assistant. .

New Delhi.—~Officer in Charge: one Meteorologist. JInstructors: one Meteorologicak

Assistant and one Senior Observer.
Karachi—Officer in Charge: one Superintending Meteorologist. Instructors: one
Meteorologist and six Assistant Meteorologists. .

Mr, Muhammad Nauman: May I know why the Honourable Member could
not give the total number? Is it very bulky" Since the answers regarding (a)
smd (b) are laid on the table the result is that we cannot make any cross ques-
tions. What is the total number?

8ir Gurunath Bewoor: If the Honourable President likes I will read the
answers to (a) and (b).

Mr. President (The Honourable 8ir Abdur Rahim): Is it & long stftement?

8ir Gurunath Bewoor: There are seven headings against four cross-headings.
If you like T will read it out.

Mr. President (The Honourable Sir Abdur Rahim): Provided it does nob
take too long.

Maulvi Muhammad Abdul Ghani: May T know the total strength under all
the heads? » ’

Sir Gurunath Bewoor: 982.

Maulvi Muhammad Abdul Ghani: What is the number of Muslims?

Sir Gurunath Bewoor: 157.

Mr. Muhammad Nl.nmm With reference to (e) I wamt to know the method
of examination. You said that there are three tests—written, practical and
viva voce. Are the results of the written and practical papers given to the
members of the committee who ask the students their vive voce questions?
What is the allotment of marks under these heads?

8ir Gurunath Bewoor: I think it is 100 in each subject. As regards the
first part of the question, T have no information and would like to have notice
of the question.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

MusuiMs ™ METEOROLOGICAL DEPARTMENT.

345. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Posts and
Air please state:

{a) whether it is a fact that recently twelve posts of Assistant Meteorolo«
gists were reserved for Muslims; if 8o, how ‘many of them have been taken iny

(b) the number of Muslims who applied to the Federal Public " Servics
Commlsston for posts mentioned in (a) above;

(c) whether it is a fact that the Departmenf had raised the minimum
qualification for appointment of Assistant Meteorologists when the time came
for the recruitment of Muslims;
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) (d) if the reply to (c) be in the negative, the minimum qualification of
persous already recruited as Assistant Meteorologists during the last three years;

(e) whether it.is a fact that some ordinary B.A..with Mathematics and
B.8c., have been taken in as such during the last three years; -

(f). the number of Professional Assistants and Meteorologicul Assistants
-promoted as Assistant Meteorologists during the last three years, and the:
minimum period after which such promotions were allowed; and

(g) the number of B.A. and B.Sc. passed who have been promoted as:
Assistant Meteorologists, together with the period in each case after which
such promotion was allowed?

8ir Gurunath Bewoor: (a) Yes. Six Muslim candidates were recommendedi
by ?{)1;, g‘sederal Pyblic Service Commission and have been offered appointments..

. - '

(t‘:i)_No. On the contrary the minimum qualifications have been lowered.

(d) B.8Bc. or B.A., with first class Honours, in Mathamatics, Physics or
Physical Chemistry. An exception was, however, made in 1948 in the cases of
two candidates belonging to minority communities who had only second class
Honours degrees.

(e) No.

(f) Thirteen Professional Assistants and two Meteorological Assistants.
The minimum period after which such promotions were- made was 11 years.

(g) Ten, one after 24 years, two after 18 years, one after 17 years, one
after 16 years and five after 156 years of service.

Mr. Lalchand Navalrai: May I know from the Honourable Member why this
quslification was lowered? Was it to favour any particular community? *

Sir Gurunath Bewoor: Yes, it was intended to favour the minority communi-
ties.

Mr. Lalchand Navalrai: May I know if it was done purposely?

Sir Gurunath Bewoor: Purposely, in order to get the members of the
minorities communities into the service.

Mr. Ialchand Navalrai: Is it the policy of Government, therefore, to have

only unqualified people . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The Hon-
ourable Member is arguing.

Mr. Lalchand Navalrai: . . . . when qualified -people are availabl~-
from other communities?

Mr. President (The Honourable 8ir Abdur Rahim): Order, order. Next ques-
tion.

Qazi Muhammad Ahmad Kazmi: Has any such concession been given to
8indhis? .

Mr. Lalchand Navalrai They do not require any. They are all qualified.

PromMoTION, ETC., OF TICKET CHBOKING STAFF, OUDH AND TIRHUT RAILWAY.

1346, *Dr. 8ir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Member please state if it is a fact that the Financial Commissioner, Sir
* P. R. Rau, in reply to a deputation gave an assurance that at least fifteen per
oent. of the ticket checking staff will be given an opportunity to higher promo-
tion in neighbouring departments? : .

(b) Is it not a fact that this principle was accepted by the East Indian
Reilway and- that the Travelling Ticket Examiners and Crew were promoted
to the posts of Guards and Station Masters?

(¢) Will this principle of promotion be adopted by thé Oudh and Tirhut
Railway which has just been brought under State management?

(d) Has the Railway Board drawn attention of the Oudh and Tirbut Rail-
way Administration that subordinate staff employed in ticket checking and
other departments have been given the same status and salary as are given
in other Btate Railways?

t+Answer to this question laid on the table, the questioner being absent.




964 LEGISLATIVE ASSEMBLY (18T Mar. 1044
- The Homourable Sir Edward Benthall: (a) I am unable
asgurance.

(b) No, but Travelling Ticket Examiners and Crew staff who qualify for
Guards’ posts are eligible to be considered for such promotion along with other
qualified staff. '

() As no specific undertaking was given, the question of its application to
_the 0. & T. Railway does not arise. :
(d) The question of the scales of pay of subordinate and inferior staff in
th: 0. & T. Railway is at present under investigation. '

ADDITIONAL STAFF EMPLOYED ON OUDH AND THRHUT RamwLway.

1847. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Meraber please state if it is not a fact that the Railway Board asked the
Administration of the Oudh and Tirhut Railway to employ more hands cn
salaries ranging between Rs. 250 and 1,000?

(b} Is it not a fact that the Oudh. and Tirhut Railway Administration
emgioyed new hands in disregard of the claims of persons of long und upproved
services?

" The Honourable Sir Edward Benthall: (a) No,

(b} T have no information.

CLATMS PAID BY OUDH AND TIREUT RAILWAY.

1348. *Dr. Bir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Member please state if it is not a fact that the number of claims admitted
and paid during the year 1948, when the Oudh and Tirhut Railway was
acquired by the State, is greater than the number of claims in any of the
previous five years excluding in each case the claims of military and the claims
due to political disturbances?

(b) If the answer to (a) is in the affirmative, what is the cause of this
abnormal increase? :

The Honourable Sir Edward Benthall: (a) and (b). Claims statistics for the
somplete year 1943 are not vet available and I am therefore unable to answer
this question. I may, however, state that the number of claims received bw
all railways has increased due -to the abnormal conditions incidental to war
time working and the O. & T. Railway is no exception.

MrLiTARY WARRANTS EXCHANGED BY TRAVELLING T1cKET EXAMINERS oN OUDR
AND TIRHUT RAILWAY.

+349. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Merber be pleased to state the total number of military warrants exchanged
by the Travelling Ticket Examiners on the Oudh and Tirhut Railway during
1041-42, and the total number of such warrants ‘exchanged in 19487

(b) Is the Honourable Member aware that the decrease in the year 1943.
in spite of increase in traffic, is due to the fact that Travelling Ticket Examiners
of the Oudh and Tirhut Railway, in general, were indirectly prohibited from
exchanging military warrants by the open declaration of the officer concerned,
and that the earnings derived from the exchange of the military warrants were
not genuine earnings and would not go to the credit of the Travelling Ticke$
Examiners concerned? . )

(c) Is it not a fact that Fast Indian Railway authorities have deputed
several Flying 8quad Units of four persons for the sole purpose of exchangin
these warrants? :

(d) What action does the Honourable Member propose to take to sufeguard
the Railway finances? .

The Honourable Sir Edward Benthall: (a) I regret the information is wot
readilv obtainable. .

(b) No. Tt is poasible that the Honourable Member has seen certain instrue-
tions issued by the O. & T. Railway which, whilst ordering Travelling Ticket
Examiners to continue the normal practice of issuihg Excess Fare Receipts
for unexchanged warrants, covering a journey between two stations on the

to trace any such

+Aypswer to this question 1aid on the tahle, the questioner being absent.



STARRED QUESTIONS AND ANSWHRS 955

0O, & T. Railway, direct them to ensure that unexchanged warrants for through
journeys are collected at a junction station, and Excess Fare Receipts are issued
by the station staff to the_holders. I understand this procedure was adoptéd
4o safeguard -revenue.

(e} It is a fact that the E. I. Railway have appointed additional stafl for
the purpose but I am not aware of the details. '

(d) Recent reports indicate that the number of warrants unexchanged has
increased comsiderably. In order to safeguard railway finances and ensure that
warrants are exchanged, railways have been instructed to open additional booking
offices so that delay to military personnel in exchanging warrants at starting
gtutions will be reduced. Additional Tacket Examining staff have been ngpoint—
ed. The possibility of avoiding the necessity for warrants to be exchanged
.at starting stations is under close examination.

CHROKING OF TIOKETS AND PASSES OF RATLWAY STA¥F.

1860. *Dr. Sir Zia Uddin. Ahmad: () Will the Honourable the Railway
‘Member please state if it is not a fuct that the Officer Incharge of the ticket
-checking stuff issued instructions not to check the tickets and passes of the
Railway staff? :

(b) Was this intended to let off the relatives of the Railway employees from

purchasing tickets?

The #mm ble Sir Edward Benthall: I am unable to reply as the Hou-
qumbtle Member has not stated to which ﬁnilway or which station he is refer-
Ting to. .

DrrriovrriEs IN CoaL PosITION IN BENGAL DUE TO ACTIONS OF CoAL COMMISSIONER.

851. *Mr. K. 0. Neogy: Will the Honourable Member for War Transport he
pleused to state whether lie received a letter from me on the 25th February,
1944, drawing attention to certain serious difficulties in the coal position in
Bengal due to recent actions of the Coal Commissioner us reported in two
telegrams_quoted in the said letter? If so, have enquiries been made iato the
allegations as affecting his Department and with what result?

The Honourable Sir Edward Benthall: Enquiries have been made into the
allegutions. In view of the dangerously low level of Railway Stocks, notices
were served under the Defence of India Rules on certain collieries directing
them to arrange despatches to railway up to a specified figure. Resentment
was doubtless caused by this procedure but so far as I am, aware it did not cause
gerinus prejudice to the collieries coneerned. It is not correct that many indus-
tries are likely to close down as a result of the action taken, since supplies to
industries throughout the country between the 20th of January and 25th of
February approximated to 95 per cent. of the ration fixed for that period by
‘Government,

Action has been taken to arrange on account payments to collieries whose
«coal has been requisitioned for the railways. ‘

Mr. K. 0. Neogy: What is the position of the soft coke supply? There is &
specific point about soft coke for domestic consumption, and the allegation is
that the supply to Calcutta of soft coke was threatened due to the action
taken under the Defence of India Act.

The Honqurable 8ir Edward Benthall: 1t may have been threatened, ‘but I
do not think it wes actually short. Arrangements have been made recently
‘to increase ‘the supplies of soft coke to Calcutta from 2,500 to 2,600 wagons &
month. T think there may be some difficulty about the provision of coke
because I understand that the sale direct to the market of coal from which soft

cokek i: made may influence the amount of soft coke available for the Calcutta
market,

Dr. P. N. Banerjea: Will the Honourable the War Transport Member take
steps to see to it that soft cdke is supplied?
. The Honourable Sir Edward Benthall: Yes, Sir, if the market will arrange
to manufacture the sofe coke. )

tApswer to this question laid on the table, the questioner being absent.
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Mr. K. O. Noogy: What is the difficulty in the way of manufacture of sols.
coke at the present moment?
The Houourable Sir Edward Benthall: 1 think the difficulty may be thet.

pricer. for coal are so remunerative that it is not worth while collieries troubling:
to manufacture soft coke.

STEPS TAKEN TO INCREASE OUTPUT OF COAL, ETO.
352. *Pandit Lakshmi Kanta Maitra (on behalf of Babu Baijnath Bajoria):
(a) Will the Honourable Member for War Tramsport be pleased to state whas
steps the Coal Comnmissioner hus taken:
(i} to increase the output of coal from collieries;
(ii) to arrange for equitable distribution of coal to various industries;
(iii) to accelerate the supply of wagons for transportation uf coal, specially
to industries manufacturing goods for civil consumption; and
(iv) to stabilise prices of the various grades of coal?
(b) What have been the effects of the steps taken by the Coal Commissioner?
The Honourable Sir Edward Benthal: (a) and (b). The Coal Commissioner
since assuming office two months ago, has been studying the present arrange--
- ments for the production and distribution of cosl. He has visited a number of
collieries, has taken steps to obtain more machinery for collieries and has pre-
pared a scheme for food rationing in the Bengal und Bihar coalfields, which is
pow put into effect. He has discussed with the trade a scheme which involves
the fixation of the prices of all grades of coal and is now about to take steps to
fix prices in consultation with the trade and other interests. Certain further
recommendations are now under the consideration of Government and it is too
early yet to gauuge the effects of the steps he has taken.
Pandit Lakshmi Kants Maitra: Do I take it that steps have already bean
taken on these lines?
The Honourable Sir Edward Benthall: Steps are being taken on these lines.
Mr. K. 0. Neogy: Have the Government found it possible to define $he extent
of the powers of the Coal Commissioner?

The Homourable Sir Edward Benthall: No. It is being finalised at the
moinent.

Mr. K. 0. Neogy: Then how is the Coal Commissioner in a position to ca;ry
~out his duties? »
The Homourable Sir Edward Benthall: He has certain general powers and

the support of Government, but the precise powers are being finalised at the
mwoment.

_RESTRICTIONS IMPOSED ON COLLIERIES.

863. *Pandit Lakshmi Kanta Maitra (on behalf of Babu Baijnath Bajoria):
(a) Is the Honourable Member for War Trunsport aware:

(i) that restrictions have been imposed on several -collieries suspending des-
patches to vurious industries;

(ii) that such restrictions have adversely affected the output of coal;

(iif) that numerous industries have closed down for want of coal; and

(iv) that continued supply of domestic coke in Calcutta is threatened?

(b) What steps have Government taken to arrange for an adequate supply
of coal to industries and domestic coke for civil consumption in Caleutta?

(c) Have Government received complaints from any section of the trade om
the above points, and what steps have Government taken to redress their
grievances? .

The Honmourable Sir Edward Benthall: (a) (i) Yes.

(ii) No. ‘ '

(iii) T would refer the Honourable Member to my reply to Mr. Neogy's quee-
tion No. 851. -

(iv) No.

(b) The provincial quota of coal and coke for domestic consumption and small

industries in Bengal has recently been increased from 2,500 to 2,600 wagons &
month. -
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(¢) Yes, Sir. A complaint was recently .received ‘from Messrs. Universal
Trading Company, Caleutta, about late payment for coal requisitioned for the-
railways. Action has been .taken to authorise payment on account of such
collieries. ~

Foop INSPECTORS, ETO., APPOINTED IN KARACHI AND MULTAN DIvisiONs.

354, *Seth Yusuf Abdoola Haroon: Will the Honourable Membér for Rail--
ways be pleased to state:

(a) the number of Food Inspectors and Assistant Food .Inspectors appointed
in Karachi and Multan Divisions; and '

(b) the number of Muslims and Hindus, separately, in each Division?

Yhe Honourable Sir Edward Benthall: (a) and (b). One Food Inspector has.
been appointed on the Multan Division. No Food Inspector has been appoint--
ed for the Karachi Division. As regards the other information asked for, mafe--
rial is being obtained, and a further reply will be laid on the table of the House-
in-due course.

Mr. Muhammad Nauman: May I know whether that-appointment was mage -
by direct recruitment, or was somebody from the Department taken for thas -
purpose ? .

The Honourable Sir Edward Benthall: I should require notice of that ques-
tion. - :
Mr. Muhammad Nauman: 1 suppose it arises out of the question.

Mr. Lalkchand Navalrai: May I know if this officer is working both for-
Karachi and Multan and has been visiting Karachi or not?

The Honourable Sir Edward Benthall: I am not aware of such details.

SELEOTIONS FOR HIGHER GRADE PROMOTIONS IN KARACHI AND DELEI Drvisioxs.-

855. *Seth Yusuf Abdoola Hsroon: Will the Honourable Member for Rail-
ways be pleased to state:

(a) how many selections for higher grade promotions were held in Karachi
and Delhi Divisions during the year 1943; .

(b) the number, separately, of Hindu and Muslim candidates selected;’
. (c) in how many of these Selection Boards Muslim Officers of equal status-
to other Board members were represented; and .

(d) if Muslim Officers of equal status did not sit on these Selection Boards,
what steps the Honourable Memher proposes to take about those selections? .

The Honourable 8ir Edward Benthall: Information has been called for and:
& reply will be laid on the table of the House in due course.

MusLims AND NoN-MUSLIMS PROMOTED AND CONFIRMED IN THE ESTABLISHMENT "
AXD EXEOUTIVE OFFICES OF BENGAL AND ASsAM RaArLway.

866. *Mr. Muhammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleased to state the nnmbers of Muslims and non-Muslims promoted
and confirmed in the Establishment and Executive Offices in the following -
-scales of pay on the Bengal and Assam Railway in the yvears 1989-40 to 19048-44:

od New.

Ras. Ras.
425—25/2—475 400
250—20—350 260
230—10—300 £30
178—10—225 180
150—10—200 . 140
110—10—140 100—10/2—120 ?

(b) TIs it a fact that twenty per cent. of the vacancies in intermediate-grades -
in the Establishment and Executive Offices on the Bengal and Assam Railway.
were not advertised for direct recruitment during the years 1989-40 to 1943-44?

The Honourable 8ir Edward Benthall: (a) Information is not readily avail-
able, and T regret that I cannot undertake to collect it under the present cir--
eumstanoes.

(b) The posts, which were filled by direct recruitment, were advertised except -

in verv exceptional circumstances created hyv the present situation.

-
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Mr. Muhammad Nawman: May 1 know if those exceptional circumstances

‘involved 20 per cent. of the vacancies? Has the Railway Board ascertained
-that fuct or not?

The Honourable Sir Edward Benthall: The Honourable Member will, I ara
sure, appreciate that in war conditions rigid adherence to the rules ig not pos-
-gible in such an area.

Mr. Muhammad Nauman: May 1 say that war conditions should not work
-adversely against one particular community or nation?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

“MusuM APPLIOANTS FOR PosTs IN THE STORES DEPARTMENT, BENGAL AND ASSAM
Ramwway.

857. *Mr. Muhammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleased to state the number of applications received from Muslim
. cgndidates in response to advertisements for various categories of staff in the
Stores Department of the Bengal and Assam Railway during the year 1943-44?
"What is the number of Muslims selected for each post?

(b) Is it a fact that Muslims were rejected on the ground that they did
+not possess the requisite qualifications cum experience? ’

(¢) Was the prior approval of the Railway Board about the conditions men-
‘tioned in those advertisements sought for and obtained, as the existing recruit-
-ment rules do not contain those conditions?

The Honourable 8ir Edward Benthall: With your permission, Sir, 1 propost
:to reply to questions Nos. 857 to 359 together.
Information has been called for and a reply will be laid or the table of the
. House in due course: :
Mr. Muhammad Nauman: 1 put the same questions last year and the same
answer was given. This year also ten days’ notice is not sufficient.

The Honourable 8ir Edward Benthall: If the Honourable Member put the
.same questions last year and the same answer was given, I am quite certain
that the reply was laid on the table of the House and I do not underetand why.
-the Honourable Member is asking the same question again,

Mr, Muhammad Nauman: Not the same question but of the same type. My
questions unfortunately were such that it wag pleaded that there wag no suffi-
- olent time for a reply even last year.

The Honourable Sir Edward Benthall: That is precisely the difficulty. .

- MUSLIM APPLICANTS FOR PosTs IN THE STORES DEPARTMENT, BENGAL AND AssAM
RAmLway.

1858. *Mr. Muhammad Nauman: (a) Will the Honourable Member for Rail-
ways be pleased to state the way in which deficiencies in the quota of Muslims
not appointed in response to advertisements about posts in the Stores Depart-
ment of the Bengal and Assam Railway during the year 1948-44 were made up?

(b) Is it a fact that no attempt was made to resort to nomination for flling
up those posts by Muslims?

* STAYF APPOINTED IN THE STORES DEPARTMENT OF BENGAL AND AssAM RArLway
IN THR SoALB oF Rs. 30—3—45—5—60.

+859. *Mr. Muhammad Nauman: Will the Honourable Member for Railways
be pleased to state the number of men, communitywise appointed in the Stores
Department of the Bengal and Assam Railway in the year 1943-44 on the moxi-
mum of the scale of Rs. 80—3—45—5—60 relaxing the age and educational
~qualifications? :

+For anawer to this guestion, seec answer to question No, 370.
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PROBATIONARY ASSISTANT STATION MASTERS AND SIGNALLERS APPOINTED ON BENGAL-
' AND AssAM RatLway.

860. *Mr. Muhammad Nauman: Will the Honourable Member for Railways
be pleased to state the number of men, communitywise, who were appointed.
as probationary Assistant Station Masters and Signallers during the years 1942-
438 and 1943-44 on the Bengal and Assam Railway without advertising the posts
and relaxing the age and educational qualifications? -

- The Honourable Sir Edward Benthall: Information has been called for and:
a reply will be laid on thé table of the House in due course.

PROMOTIONS TO CLERICAL GRADE ‘D’ IN THE OFFICE OF CHIEF MEOHANICAL
N ENGINEER, BENGAL AND AsSAM RAILWAY.

361. *Maulvi Muhammad Abdul Ghani: (a) Is the Honourable Member-
for Railways aware of the fact that in the office of the Chief Mechanical Engi--
neer, Bengal and Assam Railway, promotion to clerical grade Class ‘D’ (Old.
and New) is confined to Sections?

(b) If the reply to (a) is in the affirmative,what is the number of vacancies-
in Class ‘D’. which occurred or were created during the years 1942-48, and:
1943-44?

The Honourable Sir Edward Benthall: With your permission, Sir, I propose
to reply to questions Nos. 861, 862, 364 and 885 together.

Information has been called for and a reply will be laid on the table-of the-
House in due course. :
ORRTAIN CLERICAL VACANCIES FILLED IN THE CHIEF MECHANIOAL ENGINBER'S-

OFFICE, BENGAL AND ASSAM RArLway.

$362. "Maulvi Muhammad Abdul Ghani: (a) Is the Honourable Member-
for Railways aware of the fact that vacancies in the clerical grade ‘D’ in-
different Sections of the Chief Mechanical Engineer's Office, Bengal and
Assam Railway, during the years 1942-43 and-1943-44 were filled up by tem-
perary non-Muslim clerks?

(k) If the reply to (a) is in the negative, what is the number of vacandies-
sectionwise, and the number of Muslimg who got any one of those vacancies or:
who did not get any one of them due to their transfers?

PROMOTIONS, ETC., IN PERSONNEL BRANCH OF BENGAL AND As8aM RamLway.

383. *Maulvi Muhammad Abdul Ghani: (a) Is the Honourable Member
for Railways aware of the fact that in the Personnel Branch of the Bengal and
Assam Railway, promotions and confirmation to intermediate grades were based
on selection up to December, 1942, and seniority after December, 19427

(b) If the reply to (a) is in the negative, what is the nunfber of permanent
vacancies which occurred in intermediate grades during the period from 1941 to
1944 and the number of staff, communitywise, promoted and confirmed in those-
vacancies ?

The Honourable Sir Edward Benthall: (a) I am informed that no charge
as is suggested, has been made.

(h) 26 vacancies arose; 25 Hindus and 1 Muslim were promoted.

Mr. Lalchand Navalrai: May T know from the Honourable Member, if any
partiality was shown in making these appointments according to community,
as the Honourable the Secretary for Posts and Air . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The Hon-
onrable Member is arguing. }

Mr. Lalchand Navalrai: T am putting the question whether any partiality
is being shown. That is my question.

The Honourable Sir Edward Benthall: No, Sir. There is no partiality on
the Railways. ! .

Mr. Muhammad Nauman: With regard to part (b), what was the number

of the permanent vacancies which occurred and which the Honourable Member
did not mention?

The Honourable Sir Edward Benthall: 26 vacancies. . *

t+For answer to this question, see. answer to question No. 361,
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VACANCIES FILLED IN THE LOWER GAZETTED SERVIOR ON BENGAL AND AssaM
’ RAILWAY.

1964. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable Member
‘for Reilways be pleased to state the number of posta which fell vacant or were
created in the Lowes Gazetted Service on the Bengal and Assam Railway during
the years 1942-48 and 1948-44, and the number of men, communitywise, who
filled those posts?

(b) Is it a fact that nen-Muslim Matriculates with only one year-of trainin
were promoted to the Lower Gazetted Service in the Stores Department, an
that Muslims who securgd higher marks during training were rejected?

"WACANCIES IN INTERMEDIATE GRADES IN THE STORES DEPARTMENT, BENGAL AND
AssaM RalLway. :

1365. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Railways be pleased to state the number of vacancies which occurred or were
-created in intermediate grades during 1942:43 and 1948-44 in the Stores Depart-
sment of the Bengal and Assam Railway?

CLERES S8ELECTED FOR CERTAIN HIGHER POSTS SANCTIONED BY THE GENERAL
MANAGER, EAST INDIAN RArLwaAY.

366, *Shaikh Rafiuddin Ahmad Siddiquee: (a) Will the Honourable Mem-
ber for Railways be pleased to state whether old clerks were employed in higher
posts sanctioned by the General Manager, East Indian Railway, vide his Minute .
Sheet No. OP ES81 of the 10th May, 1948, for the re-organisation of the Estab-
‘Jishment Branch of the office of the Divisional Superintendent, Howrah?

(b) Is it a fact that majority of clerks selected for higher posts did not pass
-the Leave Rules Examination? ‘

(c) Is it o fact that no other test was prescribed to test their efficiency for
“higher posts? o

(d) Is it a fact that communal quota in these newly-sanctioned posts was
not observed ?-

The Honourable Sir Edward Benthall: With your permission, Sir, I propose
<o reply to questions Nos. 866 to 368 together, -~

Information has been called for and a reply will be laid on the table of the
House in due course. :

CLERKS SELECTBD FOR CERTAIN HIGHER POSTS SANOTIONED BY THE GENERAL
MANAGER, EAsT INDIAN RAILWAY.

1867. *Shaikh Rafiluddin Ahmad Siddiquee: (a) Is the Honourable Member
for Railways aware of the fact that at the time of filling up higher posts sanc-
‘tioned by the General Manager, East Indian Railway, for the re-organisation of
‘the Establishment Branch of the -office of the Divisional Superintendent,
"Howrah, vide his minute. sheet No. OP ES81 of the 10th May, 1948, the claims
.of Muslims, who were graduates and senior and had passed the Leave Rules
Examination, and had experience of the Establishment Office were rejected
‘without giving them official replies? -

(b) If the reply to (a) is in the negative, will he be pleased to state the
official replies given to Muslime who applied for higher posts and were inter-
viewed in July 1943?

CLERKS SELECTED FOR CERTAIN HIGHER POSTS SANOTIONED BY THR GENERAL
' MANAGER, EAsT INDIAN RaTLWAY. .

1868, *Shaikh Rafluddin Ahmad Siddiquee: (a) Is the Honourable Member
{or Railways aware of the fact that old clerks considered to be originally res-
-ponsible for arrear of work and irregularities referred to in the General Manager’s
"‘Minute Sheet No. OP EB81 of the 10th May, 1943, and the enclosure to the
Tivisional Syperintendent, Howrah, letter to the General Manager, dated the
1st May, 1948, were only selected to fill up higher posts sanctioned by the
QGeneral Manager on the 10th May, 1948? A

+For answer to this question, see answer to question No, 361,
2For answer to this question, see answer to question No. 366.
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_ (b) T the reply to (a) is in the negative, what is the nature of the irregulari-
ties, and what-are the names of the staff other than those selected for higher
poets regponsible for their commission?

(c) Is it & fack that slack supervision in the case of non-Muslimg ig rewarded
ag-stated in (a)?

RuPORTS OF RB-ORGANISATION OF THE KESTABLISHMENT BRANCH OF THE OFFICE OF
DivisioNAL SUPERINTENDENT, HOWRAH. -

869. *Shaikh Rafluddin Ahmad Siddiquee: Does the Honourable Member
for Railways propose to place before the House monthly and six monthx
reports of progress on account of the re-organisation in the Establishment Bran
of the office of the Divisional Superintendent, Howrah, in the year 1948 sub-
mitted to the General Manager, East Indian Railway, according to his minute
sheet No. OP E81 of the 10th May, 19437

The Honourable Sir Edward Benthall: No.

Mr. Muhammad Nauman?! What was the difficulty in placing the reports on
the table of this House ?

‘The Honourable Sir Edward Benthall: Such details of administration are
matters for the Railways.

Mr. Muhammad Nauman: May I know whether such reports are available
i’? t,hde Railway Board'’s office at least? Are these reports sent to the Railway

oard? -

The Honourable Sir Edward Benthall: No, Sir. These matters of detailed
administration are within the competence of the Railways.

M1, Muhammad Nauman: In that-case, the Railway Board cannot watch the
interests of the communities which are not properly represented ?

The Honourable Sir Edward Benthall: -1t is not the duty of the Railway
Board to watch all the details of administration.

Mr. Muhammad Nauman: What does the Establishment Branch of the
Railway Board exist for?

' (No answer.)

B1as AGANsT MusLiM CANDIDATES FOR PosTs OF OFFICE SUPBRINTENDENTS,
HowraH Di1visioN, EasT INDIAN RAmLWAY. )

870. *Mr. Muhammad Hussain Choudhury: Is the Honourable Member for
Railways aware of the fact that the Divisional Superintendent, East Indian
Railway, Howrah, did not send any Muslim for the post of Office Superinten-
dent in response to the General Mapager’s D. O. No. 8P/84, of the 1st June,
1943, to him?

The HonoOurable S8ir Edward Benthall: With your permission, 8ir, I propose
to reply to questions Nos. 870 to 874 together.

Information has been called for and a reply will be laid on the table of the
House in due course.

B1aAs AGAINST MUSLIM CANDIDATES FOR PosTs OF OFFICE SUPRRINTENDENTS,
HowraH D1visioN, East INDIAN RALwAy.

$871. *Mr, Muhammad ‘Hussain Ohondhury: (a) Is the Honourable Member
for Railways aware of the fact that applications of Muslim employees for posts
of Office Superintendents, in response to the General Manager’s D.0. No. 8P/
84, dated the 1st June, 1948, to the Divisional Supefintendent, East Indian
Railway, Howrah, were strongly recommended by their Executive Officers on
the Howrah Division, East Indian Railway, after due examination? :

(b) Is it a fact that the names of the Muslim employees recommended by
their Executive Officers were not forwarded?

(c) If the reply to (b) is in the negative, what-were the disquslifications
found in those Muslim employees for not forwarding their names?

Bi1AS AGAINST MUSLIM CANDIDATES POR Posts oF OFFICE SUPERINTENDENTS,
' HowraR D1visioN, EAsT INDIAN RAILwAY.

1873, *Mr. Muhammad Hussain Ohoudhury: Is the Honourable Membher for
Railways aware of the fact that the Divisional Personnel Officer, East Indian

+For answer to this question, sec answer to guestion No. 370.
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Railway, Howrah, put up to the Divisional Superintendent, Howrah, adverse
notes against those Muslim eniployees whose applications for posts of Office
Superintendents, in response to the General Manager’s D.O. No. 8P/84, dated
the 1at June, 1948, were strongly recommendeéd by the Executive Officers?

B1as aGAINsT MusLiM CANDIDATES FOR Posts OF OFFICE SUPERINTENDENTS,
Howran Drvisior, East INDIAN RArLway. '

1873. *Mr. Muhammad Hussain Choudhury: Is the Honourable Member for
Railways aware of the fact that Muslim employees who had not been recom-
mended for posts of Office SBuperintendents, in response to the General Manager's.
D.0. No. 8P/84, nf the 1st June, 1943, to the Divisional Superintendent, East
Indian Railway, Howrah, were kept in dark about the unauthorised entries,
and papers in their service records, and the adverse notes against them put up
to the Divisional Superintendent, East Indian Railway, Howrah, ‘to spoil their
cagses? ' . hd
No~N-EMPLOYMENT OF MUSLIMS IN CERTAIN P0osTS IN THE EsTABLISHMENT OFFIOE

oF Howrar DivisioN, East INDIAN RarLway.

1874. *Mr. Muhammad Hussain Ohoudhury: (a) Is the Honourable Member
for Railways aware of the fact that in the Establishment Office of the Howrab
Division, East Indian Railway, the following posts have never been filled by
Muslims : .

(i) Chief Clerks—Grade Rs. 200—15—245;

(i) Head Clerks—Grade Rs. 170—10—218; and

(iii) Clerks—Grade Rs. 140—8—1642

(b) If the reply to (a) is in the negative, what is the number of the Muslims
who have ever filled those posts?

(¢) Is it a fact that efficient Muslim graduates passed in Leave Rules were
avaflable on the Division?

NoN-ENFOROEMENT OF SECTION 4 OF LEGAL PRACTITIONERS ACT IN BALUCHISTAN
AREA.

878. *Mr. Jamnadas M. Mehta: (a) Will the Foreign Secretary please state
the reasons as to why Sectjon 4 of the Legal Practitioners Act has not been
enforced in the Baluchistan Area?

(b) Are the Advocates from Sind, Punjab and the- North-West Frontier
Province granted permission to appear in the Magistrates’ Courts as a matter
of practice when they apply for such permission? If not, what are the grounds.
for such refusal?

(c) How many times was such permission asked for during the last thres-
years, and how many times was it refused up to the 1st of March, 1944, and
what were the grounds for such refusal? Was the local Bar consulted before:
the Judicial Commissioner refused such permission ?

(d) Is it & fact that, in & recent case of criminal prosecution against a
reppectable citizen of Quetta, the accused was not permitted to engage a
counsel of his choice from outside the Province on the ground that it would he
‘unfair to the local Bar to permit & counsel from outside Baluchistan? Is it a
fact that two membems of the local Bar had also been engaged in the case?

(e) Is it a fact that the prosecutor in that case was one Captain Hill, a.
high official of the Government of Baluchistan, and none of the members of
the Bar was in a mood to cross-examine him fully, ahd that such permission was.
refused in his interests? .

Sir Olat Oarce: (a) The Legal Practitioners Act is one of many Enactments
in force in British India generally, which are not, and never have been, in force-
in British Baluchistan.

(b) No, except in Nasirabad, the object being to reserve practice to local:
Practitioners, who, Government understand, petitioned the Judicial Commis-

4For answer to this question, sec answer to question No. 370.
s -
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:sioner in January 1948 to exclude those from other Provinces. Applications
#rom Practitioners from outside are nevertheless considered on merits.

(¢) Out of 84 applicatichs only 2 were refused without consulting the Bar
and for the reason stated in my answer to (b), . .

{d) The answer to both questions in this part is in the affirmative.

“(e) No. , " L ' :

(KZ' Lalchand Navalrai: With regard to part (¢), what are those merits oa
the eonsideration of which advocates from outsiderare allowed or nat allowed?

Sir' Olat Oaroe: They have reference to each particular case that comes up,
and one could not say without looking ifito the record of that case, I should
4dmegme. .

gnr. @Govind V. Deshmukh: As reghrds (d), there is a reference to' a counsel
wwh> applied. May I know on what grounds his spplication was rejected ?
' Sir Olat Garoe: I am unable to reply without referring to the reeerd of
‘the case. ‘ ’
. Qazi Muhammad Abmad Kazmi: May I know whether the merits are poli-
1$ical merits or knowledge of law? ) - )

Sir° Olaf Oaroe® [t is strange to suggest that the Courts consider these
matters on political merits. - : :

Qazi Muhammad Ahmad Kazmi: May I take it that only the matter of
cupacity to argue cases is taken into consideration? May I know whether any -
other considerations are taken into consideration? . o

Sir Olat Oaroe: That depends upon the facts or the complexity of the case,
the necessity for more legal representation, and matters of that kind.-

Mr. Govind V. Deshmukh: May I know the nature.of the prosecution ?-

Sir Olat Oaroe: I am not a judicial officer, and this does not seem to be
the proper. arena for examining the record of a ease.
Mr. Jamnadas M. Mehta: Will the Honourable Member call for the record
acd find out? ., .
8ir Olaf Caroe: I do not think I am entitled to do so. e
Mr. Jamnfdas M. Mehta: Then where should T seek relief?
v ' "~ (No amswer,) - :

PriorrTy Loapmng or Foopgrams To HowraH.

378. *Mr. H. M. Abdullah: (a) Will the Honourable Member for Railways

‘be pleased to state if it is a fact that, when there was a scarcity of foodgrain in
" Bombay and Madras Presidencies, foodgrain for these areas was treated as
G. P. O. and for a long time overriding priogity was granted to the same?

(b) Is it a fact that during the period of sportage of foodstuff in the Howrah
area this traffic Yor that place was not treated as priority traffic till the end of
‘November, 1943? . :

(c) Is it a fact that on account of this treatment the flow of traffic to
"Howrahswas not so rapid as it was to Bombay and Madrps? A

(d) Is it a fact that in thé Delhi Division the Divisional Transportation
‘Officer failed to regulate the supply of stock, and that allotments granted foe
toading foodgrains to Howrah were wasted in many tases, and generally they
-were made available after many days as stock was not readily supplied?

{(e) Does the Honourgble Memher propose to place on the table a statemenf
rhowing allotments granted for loading foodgrains to Howrah, date of orders
issued, date on which utilized, number not utilised and reasons for delay in
utilizing the same? : ' P

(f) What action does the Honourable Member propose fo take agsinst those
responsible for this state of affairs? It none, whv? ’

The Honourable Sir Edward Benthall: (a) Yes.

(L) No. '

(c) Does. not arise. .

(d) No.i The supply of wagons was regulated according to the allotments
madn by the Headquarters office, Lahore, and there was no undue’ delay in the
supply of wagons. In fact, there were occasions when loading fell short of
allotmentes due to foodgrains not offering.
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(c).No. The compilation of thé imformation willl smtail wundue time andi
labour. ‘ ' o ' o
(f) Does not arise. ‘ .
Lowzr PERCENTAGE OF MUSLIMS APPOINTED IN RArwarys..

877. *Mr. H. M. Abdullah: Will the Honourable the Railway Member please-
refer to the figures of direct recruitinent, published in the Railway Board's.
report for the year 1942-48 and state:

(a) whether it is a fact %hat the humber of Muslims appointed in Railways"
falls short of the prescribed percentage;

(b) if the reply to (a) above is in the affirmative, the reasons for this under--
recruitment of Muslims; and Y

(c) what steps Government propose to make good the deficiencies, and to.
ensure that-such under-recruitments, do not occur in future; if none, why?

The Honourable Sir Edward Benthall: (a) Yes, in recruitment to- permanent.
vacancies in the subordinate cadre. . .

(b) As far as can be ascertained, the reason is the larger proportion of:
recruitment having taken place on railways with a low p8fcentage reservation,
for Muslims and two Railways failing to recruit up to their quota.

(¢) Government are examining the remedial action necessary..

Mr. Muhammad Nauman: May I say with referenee to part. (a) that the-
Muslim porition has deteriorated in the  last two years and what are the
reasons for this deterioration? . \

The Hondurable 8ir Edward Benthall: I do not think it has: deteriorated. If:
/i, however, a matter of concern to my Department that the full' percentage has.
failed to be achieved by -8 per cent. . ‘

Maulvi Muhammad Abdul Ghani: Has the attention of the Ficnourable-
Member been drawn to page 81 of the Railway Administrationn Report for the
“'year 1942-48, ¥ol. I, which says that the Muslim percentage Lns decressed:
{from 29 to 19 per cent? , . ‘ . ‘

The Honourable 8ir Edward Benthall: The Honourable Member is quoting
from figures which have been published by Government and if he is quoting
the figures correctly, then he can take it that they are correet.

Maulvi Muhammad Abdul Ghani: What steps do Government rropose o~
see "that conditions improve?

Mr. Lalchand Navalral: Less qualifications!

The Honourable 8ir Edward Benthall: I would refer the Homoureble Membar-
to my reply to part (c) of the qgestion.

! ‘MusLiM AssISTANTS IN RArLwAY BOARD OFFICE.

878. *Mr., H. M. Abdullah: Will the Honourable Member for Railways be-
Jeased to state: . ‘ . ®
i (s) the total strength of the noting Assistants, Class I, in the office of the-

Railway Board, giving permanent and temporary, separately; ‘ .
" (b) the number of Muslim Assistants, Class I, permanent and temparary,.
-geparately ; ‘ . . .

p(c) thye number of noting Assistants, Class I who were confirmed duting .the- .
year 1942-48, whether provisionally of otherwise, and how many of them were-
Muslims; and ' ' . ) -
~ (d) if it i8 & fact that the number of permanent Muslim Ass{npams in the-
Railway Board’s office is very small; and, if so, what step Government propose:
to take to increase their number; if none, why?

The Honourable Sir Edward Benthall: (a) Permanent 84; Temporary: 52.

(b) Permanent 8; Temporary 12. .

(c} Three. Nome of these was & Musth. ) o )

(1) Yes. A communal roster for Noting Assistants x.appougted. by direct
re~ruitment in permanent and quasi-permanent vacancies is mamtmpgd by the
Home Department for all Departments, of the Govgmmepi of Tndis an'd a
shor{ags in’ the recruitment of Muslims in quch ‘vacancies in the Railway
Depurtment is, therefore, compensated by a corresponding increass ia some:
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,otber Department. Fifty per cent. of such vacancies are filled by promotion
ar transfer -from Railways and the rules regarding communsl representtion in
,#h» services do not.apply to appointments so made.

DrvisioNAL PrsoNweL Or¥iceR, DELHI.

‘879, *Mr, H. M. Abdullah: (a) Will the Honourable Member for Railways
be pleased to state whether he is aware that the present Divisional Personnel
Officer in the Delhi Division of the North Western Railway was transferred
from Rawalpindi Division due to his anti-Muslim activities? Is it a faet that
this officer has again been appointed as Divigional : Personnel Officer, Delhi,
where serious allegations have been made against him for being anti-Muslim?

(b) Do Government propose to shift this officer to a post where. he may
not -have to'deal with pergsonnel matters? If pot, why not? '

The Honourable Sir Edward Benthall: (a) No. As regarda the second phrt,
I awm aware of no such allegation, ' ' )
(b) Government do not propose to interfere with the discretion of {lie Rail-

way in such matters. '

Mr. Muhammad Nauman: Will the Honourable Member make inquiries
whether the allegation has any bearing or not? '

The Honourable Sir Edward Benthall: This is a matter of detailed railway
administration, ‘

Mr. Muhammad Nauman: A statement has been made in the House through
8 question and it is the duty of the Railwvay Board to give an avswer and

make enquiries.
(No reply.)

APPOINTMENT OF RATLWAY WATCH AXD WARD SUB-InsPRoToR, DELET.

380, *Mr, H. M. Abdullah: (a) Will the Honourable Member for Railways
‘be pleased to state whether it is a fact that on the North Western Railway
appointment to the post of Sub-Inspector, Watch and Ward, is confined either
tc direct reoruits with past military service or to the staff in the lower grade in
the Watoh and Ward Department? - )

(b) Is it'a fact that in the Delhi Division, a non-matriculate S8econd Guard
was promoted as Bub-Inspector, Watch and Ward, and the claim of a fully’
qualified seniormost head Watchman, who happened to be a ' Muslim, was
ignored? ' . ;

(c) If the replies to (a) and (b) are in the affirmative, do Government
‘propose to.rectify the irregularity? If not, why not?

The Honourable Sir ®dward Benthall: T have called for ifformation and a
reply will be laid on the table of the House in due eourse. '

STATEMENT IN AMERICA BY INDIA’S AGENT GENERAL CONCERNING M=S. GANDHI'S
, DETENTIQN AXD DEATH.

881. *Mr. K. 8. Gupta: (a) Will the Foréign Becretary please state if the
Government of India gave information <from time to time about the health of
the late Mrs. Kasturba ‘Gandhi to the Secretary of State for India in England
and also to their Agent-General, 8ir Girja Shanker Bajpai? If so, does the
‘Honourable Member propose to place on the table all" the correspondence
between their Agent-General in America and the Gowernment of India? If not
why not? ¢ : . |

(b) Is the information about the death of Mrs. Gandhi sent to their Agent-
General in America? Are there any special instructions sent to him along with
the news of the death to issue any statement concerning.the death snd deten-
tion of Mrs. Gandhi? If so, does the Honourable Member propose to place on
the table the text of the information and instruction given to their Agent-
.General in America? e ' _

8ir Olat Oarce: (a) No official information concerning Mrs. Gandhi’s Lealth
was sent to the Agent General. Bo far as the Secmetary of State is concerned,
the Hofourable Member should address the Home Member. Bulletins were,

]
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of course, issued from time to time by the. Bombay Government and a
cominunique was published hy the Government of India on the 24th December,
1943. These were, no doubt, reported by the Press in America. The second
and third parts of the question do not arise.

(b) Neither informatjon nor instructions of any kind were sent to the Agent
General. The last part of the question does not arise. ' .

PRESS NOTE.

Government have seen press comments on the continued detention of Mrs. Gandhi in
view of her present state of health. Her release would, however, involve separating her
from her husband during her illness and since she can receive, and is receiving, every
possible medical care.and attention where she is- and is not debarred from seeing her near
relatives, Government have decided that there would be no kindness either to her or to her
family in removing her from the Aga Khan's Palace. . :

L y \
STATEMENT IN AMERIOA BY INDIA’S AGENT GENERAL CONCERNING MRS. GANDEI'S
DETENTION AND DEATH.

882, *Mr. K. 8. Gupta: (a) Is the Foreign Secretary aware of the state-
ment made by Sir Girja Shankar Bajpai about the death and detention of the
late Mrs. Gandhi:: - . .

“‘At various times the Government considered her .release fsom detention
for health reasons, but she wished to remain with her husband, and her wishes
were respected.’’? :

(b) Is the above statement correct? If so, when was she offered release ‘or
the last time? If not, what does the Honourable Member propose to do to
amend the incorrectness of the statement above quoted?

" (0) Does he propose to give to the House mssurance that no such thing will
ve allowed as & means of propaganda abroad?

8ir Olat Oaroe: (a) and (b). If the Honourable Member refers to a state-
ment attributed to the Agent General and published in The Hindustan Times,
the answer js that the Agent General made no such sfatement. He 'nade no
public statement at all on this subject. One correspondent, in reply to-a tele-
pHonic enquiry, was informed that the death of Mrs. Gandhi was universally
regretted. Inv reply to a further enquiry, he was told that Government had
considered the question of Mrs. Gandhi's release, but had come to the conclu-
sion that there would be no kindness in releasing her since she had the services
of an eminent heart specialist in the Aga Khan’s Palace and had the further
advantage of being with her husband. This information was based on the
‘Government of India’s communique referred to in my ~nswer to part (a) of
the last question and it is correot that there was no cffer of release. The
anessage in TheeHindustan Times appears to have heen based on a misunder-
.standing of what was said to this correspondent and my reply will, I hope, terve
46 remove that misunderstanding. .

(¢) Dres not arise.

Pandit Ialkshmi Kanfa Maitra: Do T understand the Honourable Member
fo say that the statement that was published in The Hindustan Times is
substantially incorrect? If so, what stdps did the Government take to correct
this wrong information ? .

Sir Olz! Oaroe: Yes, Sir. I have stated that it was incorrecf and I Nave
also endeavoured to remove the incorrect imspression by the answer which I
tiave given in this House. _ -

Pandit Lakshmi Kanta Maitra: T wanted to know why the Press Adviser
40 te Gevernment of India or the Censor to the Government of India did nof
interfere in this matter and prohibit the publication of this misleading report?

8ir Olal Caroe: My answer amounts to intervention in the m.atter.

L]

AssEMBLY'S VOTE AGAINST INCREASE OF RarLway Fairms.

383. *Sardar Mangal Singh: Will the Honourable the Railwav Member
Tlapse state:

(8) whether Government have considered Mr. Das’s eut motion greducing
Rs 10 crores under the head "Appropristionl to Reserve'’ which is the amoung
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expected to be got from the increase in Railway fares;:and -
(b) whether Government have accepted the vote of this House and will
1efrain from increasing railway fares; if not, why not? '

o The Honourable 8ir Edward Benthall: (a) and (b). As the proposal to
increase railway fares forms part of the Government’s financial programme, they
intend 1o consider the position when the proceedings relating to +he General-
Budget have been concluded, and hope to announce their decision before the-
end of the Bession.

CHANNEL OF RECRUITMENT TO Crass II Ormmns,n(‘Tanmm‘i Enomnnmcs
. - DEPARTMENT.

384. *Mr. Ananga Mohan Dam: ' Will the Secretary fop Posts and Air be
pleased to, state: . )

(a) whether it is a fact that Science Graduates witho;s any practical ex-
perience in Telegraph or Telephone Engineering are being cruited as Class I
Officers, i.6., as Assistant Engineers, Developments @ Assistant Exchx_mge
Engineers under the Construction Branch of the Posts and Telegraphs Direc-
torate, while Engineering Supervisors with similar or higher qualifications and
sound practical experience .are available in the Department itself; . )

(b) whether it is & fact that hitherto all the posts of Class II Officers in
the Telegraph Engineering Department were filled by promotion from a_mor.gsl.
the Ingineering Supervisors only and none by direct recruitment; )

(c) whether Government are aware that this procedure of recruitment ie
fostering discontent amongst the Engineering Supervisors, and that this is likely
to seriously impair the efficiency of service in these war days; o

() whether there is any ‘likelihood of these new Class II Officers becoming
permunently absorbed in thewDepartment either.in some existing cadre or in a
new separate cadre on the ground that they have gained sowme practical
experience ; ’ -

" () whether Go%ernment are conscious that the revised scale of pay of
Engineering Supervisors, which starts from Rs. 80 per mensem is low for an
All-India Service and is not commensurate with the responsible and technical
natnre pf their duties; and '

(fy whether Government are aware that the present low standard of
Telephone Service throughout India is mainly due to the low pav of the Super-
visory, Mechanical and Operating staff? . .

Sir Gurunath Bewoor: (a) Only two such Science Graduates, who had
undergone post-graduate course in Communications Engineering, have been
emploved ar Assistant Development Engineers in view of their special training
which made them particularly suitable for the work concerned.

(b) Yes, but I may point out to the Honourable Member that the posts to’
which the two science graduates were appointed were outside the.normal
cadre. -

(c) Government are not aware of any discontent, nor do they see any
justification “for it, because against a permanent cadre of 84 posts in Class I1
service, 107 temporary posts have had to be created on account of the. incréase
in work due to the war and of these 107 posts, 101 have been filled by the
promotion of Engineering Supervisors. )

(d) The eppointments dre of a temporary character and have -been created
on account of the work due to the war.

(e) Government do not consider that the revised scale of pay is either low
or incommensurate with the nature of the duties. I may inform the Honour-
able Member that, in addition to, pay, Engineering Supervisors are
:lxlntitlca to free furnished accommodation or house rent sllowance in lieu

ereof. : ’

() It is not a fact that the telephone setvice is of a low standard through-
out Indis, nor do Government agree that the pay of the supervisory, mechanical
and operating staff is low.

e
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Mr, !nlmnmd Nauman: With reference to part (f) of the question, is the
Horourahle Member aware that the efficiency of Telephone Service in Csloutte
“has deteriorated and complaints have been made to thap effect?
. 8ir Gurunath Bewoor: Yes, Sir, I am aware of it but what 1 said was that
it is not so throughout India.
Mr. Lalchand Navalrai: May I ask if ‘efficiency’ is required or not in the
--Posts and Air Department ?
8ir Gurunath Bewoor: That does not arise out of this §uestion.

MusLiMS IN THE DEPARTMENT OF SECRETARY, CALOUTTA PORT TRUST.

885. *Qazl Muhammad Ahmad Kazmi' (8) Will ‘the Honourgble Member
for War Transport please state how many officers there are in the Department
of the Secretary. Cajeutts Port Trust, and how many of them are Muslims?

_ (b) What is the percentage of Mushms in the %ecretary 's Depatrtment of
Qalcutta Port Trust?

(c) Have any M#&lim clerks or officers been engaged in the said Department
during the last ten yeaf? If so, how many?

The Honourable Sir Edward Benthall: (a) Four officers; none are Muslims.

(h} 13-4 per cent.

(v). Government have not the mformatnon and are not disposed to call for
4!61 since preparing an answer to this question ‘would involve en amount of

quiry and research, which they would not feel ‘justified in 1mposmg on the
Port Comnmissioners at the present time.

Mr. Muhammad Nauman: When the Honourable Member knows that there
is no Muslim, can he not ask for an explanation why suéh a position exists?

The Honourable Sir Edward Benthall: Question No. 889 is on that subject.

Qazi Muhammad Ahmad Kazmi: With reference to part (b) of the questlon,
did the Honourable Member say 13:7 per cent.?

The ‘Honourable Sir Edward Benthall: T said 13-4 per cent.

MusLIMS IN THE ESTATES DEPARTMENT OF CALOUTTA Pon.'r TRuUST.

886, *Qaxi Muhammad Ahmad EKazmi: (a) Will the Honourable Member
for War Transport please state how many officers there are in the Estates
Department of the Calcutta Port Trust, and how many of them are Muslims?

(b) What is the percentage of Muslim clerks in that Depurtment?

() . Have any Muslim' officers or clerks been appointed in the said Depart-
ment durmg the last ten years? If so, how many?

‘The Honourable Sir Edward Benthall: (a) Six officers; noue are Muslims.

(b) There are no Muslim clerks in the Estates Department )

(c) Gevernment have not the information and are not disposed to call for i,
since preparing an answer to this question would involve an amount of inquiry
and research, which they would not feel ]ustlﬁed in imposing on the Port
Corumissioners at the present time.

Qazi Muhammad Ahmad Kaszmi: In reply to part (b) of the question, the

Henourable Member has said that there are no Muslims. In that case, there
was no. question of collecting any information.

The Honourable Sir Edward Benthall: The Honourable Member has asked
for information for ten vears and in the present circumstances in which the
Port Trast is placed, I. did not feel justified in asking them to search the files
of the last ten years.

Musuim ExrcuTive ENGINEFRS IN. THE CrviL EXNGINERRING Dnmnmm or
Carcurra Port TRUST.

837.. *Qazl Muhammad Ahmad Kazmi: (a) Will the Honourable Meémber
tfor Wor ‘I‘ransport please state how many Muslim Executive Engineers,
Engineerine Assistants and Overseers there are in the Civil Engineering Depart-
ment of ‘the Ca'cutta Port Trust?

(b: Is it or is it not a fact that an overage Executive Engineer has been
_ given four extensions? If so, is it in accordance with rules?

(c) Has this officer any regognised qualifications? If so, what?
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The Honourable Sir Edward Benthall: (a) There is one Muslim Assistance
.Bxecutive Engineer. ‘

(b) An Executive Engineer, who has since retired, Was given five extensions
«<covering a total period of 2 years, 2 months and 16 days. The extensions which
were gronted in the exigencies of the service were duly sanctioned in accord-
pnce with the rules. _ ) | o
~ (e) This officer was appointed as an Assistant Engineor in 1919 and had
-considerable experience in Dock eonstruction work:!

Qazi Muhammad Ahmad Kazmi: With reference to part (¢) of the question,
ds it not a fact that this officer had no engineering qualifications? )

The Honourable Sir Edward Benthall: I will merely say that practical
-experience is of extreme value. ) _

Qazi Muhamm&d Ahmad Kazmi: May I ask in what capacity aid he Mtart
»acquiring this practical experience? - : .

The Honourable.Bir Edward Benthall: He was appointed s an Assistan:
/Engineer in 1919. = o '

Mr. Muhammad Nauman: With'reference to part (b).of the question, does
“the fFovernment see the desirability of not giving any more extensions to this
-officer who has already been given four extensions? R

The Honourable Str Edward Benthall: That is entirely within the compe-
tence of the Port Commissioners. .

Qazi Muhammad Ahmad Kazmi: May I know exactly the reason for giving
-exteneions :to :this gentleman? Are there no officers,available to carry = on
this work? : , :

The Henourable 8if Edward Benthall: T should require rotice ¢f this ques-
“tion, but it.is s matter which is entirely within the competence of the Port
~Comrnissioners. :

' Mr. Muhammad Nauman: Will the Honourable Member cenvey to the Port
-Comunissicner the view of this House on this subject? -

The Honourable Sir Edward Benthall: I am not aware that the Honourable
“Member. who is speaking in his own capacity, represents the views of the
-entire House. - . ,

Mr. Mibkammad Nauman: Because we have already defeated the Govern-
-mrent onr the sibject of bad usage of granting extensions in services and that
~was the view of the House generally. C o ' . .

The Honourable ‘Sir Edward Benthall: That applies to the*Railways.

Qazi Muhammad Ahmad Kazmi: May I know the policy.of the Government
* themselves in redard to the matter of extensions after the normal term of service
'i8 over? Do they like this system of extensions? .

The Honourable Sir Edward Benthall: That, Sir, does not arise cut of this

question. It is a matter -which rests entirely- with the Port (‘ommissioners.

-Mustax Doorors, ET0., EMPIOYED IN THE A. R. P. DEPARTMENT oF CALCUTTA
' "PorT TRUST.. i '
888. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Member
“for War Transport p'ease state when the special A.R.P. Department was created
“in the Calcutta Port Trust? '
(b) Who is the head of this Department? - ;
+ (¢) How nrahy Muslim doctors, clerks and first aider$ are employed in this
*branch? . ] .
The "Honourable ‘8ir Edward Benthall: (a) 7th August, 1942
(b) 1.t.-Col. C. W. T. Hook. o ‘ )
(¢) There, are mo ‘Muslim Doctors or -dlerks. The number of Muslim firat
~giders.is’ thirty ‘ '
Qa!l'll'ﬂ_hlmm‘d ‘Ahmatl "Kazmi: ‘What is the reason for,'there heing no
"Muslim doctor§? Did ‘they ever try to have any Muslim“doctors in this
"Department? ‘ : ‘. ,
The Honoursble Sir Edward Bentha]l: If the Honourable Member will wait
-for the reply %o ‘his question Wa. :989, T will give the answer. :
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Pavcrry oF MusLid QSFICERS; ETC., IN CALCUTTA POR? TRUST.

889. *Qazi'Muhammad Ahmad Kazmi: (a) Will the Honourable Member
for War Transport please state the reasons for go low a percentage of Muslim.
officers or clerks in these Departnients of the Calcutts Port Trust?

(b) Is it or isgt not a fact that in the Calcutta Port Trust anly suchs menial

posts are given to Muslims for which Hindus are not readily available?' If not,
what are the real facts? '

The Honourable Sir Edward Benthall: (a) The reason. is that suitable Muslim
‘oandidates have not offered themselves for appointment. '

- ' (b) No. In the matter of appointment to the Port Cbhmmissioners service:
equal opportunities exist for members of all communities. There iz no diseri-
mirafion against Muslims. The most suitable candidate is' appointed.

Qaxi Muhammad Ahmad Kasmi: Has the Honourable Member gtt any
inforination as to the actual number of appli¢ations received and how many
out of them were from Muslims? How did the authorities come to the con-
clusion that there were not sufficient number of Muslim applicanps?'

The Honourable Bir Edward Benthall: By reference to: the Port Comynis--
nicneré whe gave me that information.

M:. Muhammad Nauman: What efforts were made to-get suitable M uslims ?*
The Honourable Sir Edward Benthall: T want notice.

Qazi Muhammad Ahmad EKazmi: Will the Hanourable Member call for
informaticu from the Port Commissioners as to the number of Muvslim
spplicants? _ N S _

The Honourable 8ir Edward Benthall: The Honourabl® Member elready put.
that question previously. : v '

Mr. H, A. Sathar H. Essak Sait: May I call.the aitention cf the Hovour-
able Member to the fact that in answer to one of my questions. about two-
vears ugo, the Honourable Member's predecessor in office promised to.look into
these figures and try to remedy the defects and will the Honourable Member
enquire what has been dene in the matter, whether anything ®has. been done.
at all? .

The Honourable 8ir Edward Benthall: The position is that the power to fill'
up the appointments, except in the case of very high pest§, vests by law im
the Port Commissioners and while we have asked them in the-past to follow
as far as possible the communkl proportions laid down by Government. fo
Government services, we cannot issue direct instruetions to them. .

. Mr, H. A. Sathar H. Essak Sait: Do not these instractions bind' them to:
make appointments according to these instructions?' e _

The Honourable Sir Edward Benthall: It is within- their compatence, just
as it is in the case of company managed railways. We conveyed: cur views:
to the Porl Commissioners. . '

Maulvi 8yed Murtuza Sahib Bahadur: May I know if the Honourable
Member is aware of the fact that when a similar question was esked regarding-
the Supply Department, Mr. Macewan pleaded the same- reasons, but whem
he was arkcd whether he would make a referepge in such cases to the Hecre-
tary of the Muslim League and find ‘out if qualified’ Muslin cendidates could
be obtuined, he signified his consent to it, and may I know if the Honourabl&
Member is prepared to adopt the same measure so far as his Department i#
concerned ? ' '

The Honourable Sir Edward Benthall: No, Bir. As T have just explained
the power to fill up these appointments vests by law in the I'ort Commis~
sioners and we have no power to insist upon any particular sction.

Mr. Muhammiad Nauman:. Am I to understand that the Government of
India have no sauthority over the Port Commissioners und that there is mnor
control over them to regulate their activitigs? '

The Honourable Sir Edward Bemthall: Xot in this. respect..

[
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WaR-TIME MALPRACTICE IN COAL TRADE.

1390. *Mr, Kailash Bihari Lall: (a) Has the attention of the Honourable

Men.ber for War Transport been drawn to the war-time malpractice in coal trade-
,viz., mixing of dust or water or both with coal (steam codl, - soft coke,

charcoal) ?

(b) Is he aware of the public complaint that they get lot of dust, sometimes-
as much as 50 per cent. or still more, with the coal?

(c) Is he aware that one maund of charcoal can absorb about 13 seers of
water?

(d) Were any enquiries at any time made as to how much of dust is mixed.
by the desler, how much of it is formed while in transit i the wagons, and’
how much of it is mixed by the dishonest consignor?

(e)- Is he aware of the general impression that 90 per cent. of the dust is.
mixed by the dishonest consignor?

(f) If 80, does he realise that this dust-mixed coal involves & huge waste
and misuse of the precious wagan space which would otherwise be available for-
carriage of more coal, and that such dust-mixed coal means more consumption;
and greater expense on the part of the consumer?

(g) Is the Honourable Member prepared to look into the matter personally
‘to devise ways and means to put a stop to this malpractice in the coal trade-
which has reached -a serious. stage?

(b) Is he prepared, id addition to other steps, to consider the advnsablhtr
of conferment of special powers upon Railways to enable them to refuse to:
carry unsifted coal or coal deliberately soaked in water?

The Honourable Sir Edward Benthall: (a), (b) and (c). During ®recent
months there have been some complaints of the wetting of charcoal and of the
presence of excessive dust in. steam coal and coke delivered by rail. I have,.
Jhowever, no information as to the quantity of water.that charcoal can absdrb
or of the percentage of dust contained in steam coal and coke dehvered to.

_ various consumers.

(d), (e) and (f). The presence of dust in coal and coke in recent months
has been due to the serious shortage* of coal and to the consequent despatch-
of all accumulated stocks, which naturally contain a larger percentage of dust
owing to exposure in stocks at the collieries. Some dust ig also liable to be
formed in wagons during transit, the quantity varying with the distance.
travelled and the handling it recewes As regards the miXing of dust by the
cpns1gnors, it is for the consumers’ agents to see that the right quality of coal
is loaded by the collieries, 1In the case of charcoal despatch by rail now-a-
days follows so quickly after quenchmg that it is liable to reach its destination:
in 'a wet or damp condition.

(g) and (h). A proposal is already under examination for issuing an order-
under the Defence of India Rules to prohibit the deliberate wetting of charcoal.
No such action is contemplated in regard to the admixture of dust with coal’
and coke, nor is it proposed {o confer powergs on railways to refuse to
accept unscreened coal or wet charcoal.

UNSTARRED QUESTIONS AND ANSWERS.

Prckmvg vr or FaMiLy BY RATLwAoY EMPLOYEES OR vice-versa AT INTERMEDIATR
STATIONS UNDER NORTH WESTERN RAILWAY PAss RULEs.

108. - Mr. Lalchand Navalral: Will the Honourable Member for Railways
be pleased to state:

(a) whether under the, North Western Raflway Pass Rules employees can
pick up their families from an mtermedxate station, when travelling on railway-

asses ;

P (t) if the reply to (a) above ‘be in the affirmative, whether an employee’s
family is allowed to pick up an employee himself at an intermediate station,
who is on leave; it not, why not; and

(¢} the system on other Raﬂways in both cases? -

tAnswer fo this question lpid on the table, the guestiorier being absent.



e _ LAGISLATIVE ASSEMBLY - [lsm Man 1044
" The Honourable Sir Edward Benthall: (a) Yes.

(b) No.  But instructions have been issued that’ thxs concessio’n be
allowed to staff.

(c) The procedure on clasg I rmeays was not uniform. They have, kow-
ever, been asked to make smtable provisions in their Rules, where such do not
exist, allowing these concessions to their staff.

. REPRESENTATION OF MINORITY COMMUNITIES IN Es'rnusmmm Bnumns or
\ Rarways.

109, Mr. Lalchand Navalral: (a) . With reference to the Honourable the
Railw ay Member’s reply to part (b) of my unstarred question No. 22, asked on
“the 80th July last, in regard to fixation of percentage of represenfatxon -of
aninority communities in ‘Establishment Branches’ of a Railway, will the
Honcurable Member be pleased to state whether it is & fact that the ‘Establish-
ment Branch' in a Divisional or other offices: of the North Western Railway
system does not comprise a ‘division of servicg’ under rule 5 of the Supple-

mentary Instructions to the’ Government of India, Home Department resoly-
tion: of the 4th July, 1934?

(b) Is it a fact that office clerks in Grade I, to whxch direct recruitment is
made are borne on common ‘seniority- list for all Sections of the office? If so,
why is it insisted to provxde 50 per cent of posts for the members of a cer-

tain minority community in the Kstablishment Braﬁch whwh are rot a.
separate unit, or division of service? ‘

(¢) Is it a fact that the higher percentage of the membBers of mmonty
communities in ‘Establishment Branches' is secured even - by transfer of
-existing members of other. commumtles’ If so, under what rule is this course
.perissible?

(d) Do Government propose to cancel the orders of communal reservations
in the Esteblishment Branches? If not, why not?

(e) What instructions have Government issued or propose to issue to check
preponderance of members of the minority communities in units of service on
Railways? If not, why is this discrimination only confined to the ‘rembers
of the ma]onty community on the North Western Railway?

The Honourable Sir Edward Benthall: (8) Yes, but the orders of the Railway
Department are not opposed to the orders quoted.

(b) Government have no information regarding the first part but are pre-
pared to accept the statement of the Honourable Member. As regards the
second part, the Honourable Member is referred to the reply to the second
part of part (8) of his unstarred question No. 22 asked on the 30th July, 1948.

"~ (c) Governmenpt are not s'ware that transfers are made specially- for this
purpose; as regards the second part, transfers are within the discretion of
administrations.

(d) No, for the reason explained in the reply to part (b).

‘(e) Government's instructions are intended to secure the representation of
minority communities to the extent prescribed. They do not accept that this
will result in the preponderance of such communities in the service except on
the N. W. Railway,.on which Railway such preponderance would be ]ustlﬁed
by the population ratio of the communities in question.

« Less NUMBER OF ENGINES nmmmnn I¥N RATLWAY WORKSHOPS,

110. Mr, Lalchand Navalrai: (3) Will the Honourable Mernber fcr Railways
‘be pleased to state whether it is a fact that in th® unofficial note by the
Director of Information bearing his No. F. 64/0/48, dated the 18th January,
'1944, on Railwaey Workshops, it was mentioned that the average number of
‘broad gauge. engines laid off for repairs during 1042-48, was nearly 180 less
4than the corresponding pre-war figure?

(L) Was this reduction due to bBetter working or owing to lack of necessary
parts and material? If it was due to the latter cause, what steps do Govern:
mens propose to take to remedy this position?
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(c) Is it-a fact that only one gauge glass is used in engines against the.
minimum complement of three during pre-war days? If so, are the engine
crew given consideration for this handicap, in case of failure or mishap?

(d) If the reply to first portion of (c) above be in the negative, what is the

- minimum complement of gauge glasses provided in ergines now? Is it a fact

that the Divisional Superintendent, North Western Railway, Karachi, had
asked the Loco. Foremen on the 25th September, 1943, to fit in 1iore gauge
glasses? If so, how are the different; replies reconciled? ,

The Honourable' Sir Edward Benthall: (a) Yes.

(b) To better working. : -

(c) No; locomotives have never been fitted with 8 gauge glasses. .

(d) 1st part: The standard complement of gauge glasses on Indian Rail-
way locomotives is two; U. 8. A. locomotives designed to meet War require-
ments have one gauge glass only. None of thesé engines ig in use on .the
N. W. Railway at present. ' o

nd part: The Railway Department have no information.

ENGINE TROUBLES ON NORTH WESTEEN RAILWAY, ,

111. Mr. Lalchand Navalrai: Will the Honourable Member for.Railways be
pleased to state if hig attention has been drawn to a letter appearing in the
issue of the Railway Herald of Karachi, dated the 15th November, 1948, on
the causes of engine troubles on the North Western Railway? If so, does he
propbse to make a statement as to what stgps have been taken to put things
xight? If no steps have been taken, why not?

The Honourable Sir Edward Benthall: Government have now seen the
publication in question. The matters raised in the article in that publication
are within the competence of the General Manager; Government does not
propose to make any statement in this respect.

Pay, ETC., OF TELEPHORE MISTRIES. .

112. Mr, K, 0. Neogy: (a) Will the Secretary for Posts and Air please state
whether it is a fact that temporary telephone mistries are drawing Rs. 60 per
wonth whereas permanent hands get only Rs. 40 per month? If so, why*

(b) What are the duties of telephone mistries and of telephone supervi-
vors? Are they interchangeable? Is it a fact that in' Exchanges, the tele-
vhone supervisor often gets the entire work done by telephone mistries?

- (¢) What were the o!d scale of pay of telephone mistries, their duties and
lesignation? What are the reasons for' reducing the time scale withoud e

“vorresponding reduction in duties and hours of work?

(d) Do Government propose to take any action to better the pay and
prospects of these technical employees, to bring them on a par with similar
personnel in other Departments? o

8ir Gurunath Bewoor: (a) In Delhi, Simla and Ambala,” where the revised
scales of pay of telephone mistries are Rs. 40—3—91—95, Rs. %0—3—91—08
and Rs. 80—8—81—85, respectively, employment of temporary nlistries on a
daily wage .of Rs. 2 hag been permitted 'in view of the difficulty in obtaining

- suitable men' on the prescribed scales for temporary employment.

(b) Engineering Supervisors, Telephones, to whom, the Honourable Member
is apparently referring, are responsible generally for the efficient working of
all telephone lines and offices under their charge and f6r the supervision of the
staff under their control. Telephone mistries are mechanics employed on minor
technical duties such as installation of exchanges and repairing sand fitting of
telephone instruments and equipment; thev work directly under Engineering
Supervisors. The replies to the second and the last parts of the question are
in the negative. ‘ . '

(c) The old scales of pay of telephone miitries are given in para. 87.of the
Manual of Appointments. and Allowances of the offices of the Indian JPosts
and Teleeraphs Department (sécond edition), a copy of which has heen placed
in ‘the Library of the House. The duties of telephone mistries on the old scale-.
are the same ag those of telephone mistries on the revised scales. Officials of
the mistry class were previouslv designated as mechanieca. ardistant mechanics
and mistries, but all these designations have beén replaced by the single
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designation ‘mistries’. The scales ol pay of telephone mistries were revised in.
1985 as part of the scheme for general revision of scales of pay in all Depvtrto-
ments. Revision of scales of pay does not necessarily involve corresponding.
reduction in duties and hours -of work. '

(d) The matter is under consideration. .
CURTAILMENT OF COURSES OF MEALS AT RAILWAY REFRESHMENT ROOMS AT DeLaL

113. Mr. Muhammad Aszhar Ali: Will the Honourable Member for Railways
please state if it is a fact that Railway Refreshment Roomsg at Delhi have been.
ordered by Governmént to turtail the courses of lunok and dinner to be served
to the travelling public? If so, what is that order, by whom ig it issued, and
on .whgt criterion is it ‘based? ' i b '

The Honourable Sir Edward ‘Benthall: Instructions to the Railway Refresh-
ment Rooms at Delhi were issued in pursuance of the Chief Commissioner,
Delhi's Notification No. F. 18 (5)/44/W & CS, dated 27th Janusry, 1944. As:
stated in the Notification the restriction of meals to three courses was ocon-
sidered necessary for mainteining supplies and services essential to the life
of the community. : o -

ASSISTANCE TOWARDS EDUcATION OF CHILDREN OF RarLway EmpLOYERS. °

114, Mr, Muhammad Ashar Ali: Will the Honourable Mémber for Railc
ways please state: .

(a) if it is a fact that the date by which to exercise option for assistance

to Railway employees from Railway funds towards the education of their
children, was fixed before 1st Junuary. 1931, by letter No. 4238-E, dated the
2nd September, 1930, from*-the Railway Board as laid before the meeting of
the Central Advisory Council for Railways held on the 14th September, 1935;
" (b) if it is a fact that the said date (before 1st January, 1981) has been
extended (i) in the case of employees on the North Western Railway to the
24th August, 1989, by letter No. E89/ED/85, dated the 6th September, 1939,
from the Railway Board, and (ii) in the case of employees on the East Indian
Railway to the time they first applied for such assistance as stated in  the
reply given to part (b) of unstarred question No. 84, asked on the 9th
+February, 1944; and )

(c) if the repkes to part (b) be in the affirmative, the reasons for differen-
tial tret‘tment between employeea on the North Western Railway and em-
ployees ‘on”the Fast Indian Railway for the same assistance?

" The Honourable Sir Edward Benthall: (a) and (b). Yes.

(c) There is no essential difference since all that is necessary is to ensure
tl};at all the employees affected are afforded an opportunity to declare their
choice. '

UNPAID OVERTIME WORK OF GOBAKHPUR RAILWAY WORKSHOP STAFY.

' 115, Mr, Muhammad Azhar Ali: Will the Honourable Member fcr-Railways
please state if @ is a fact that overtime from 1st January, 1943, earned by the
Ouith and Tirbut Railway workshop staff at Gorakhpur has mot vet been paid
to them? If not, does he propose to lay on the table of this Honourable
House the memoranda of pvertime (Form L—247) from that date? If: not,
why not? .

The Honourable Sir Edward Benthall: No. As regards the second and
‘third parts, Government.regret their inability to collect and place such depart-
smentsl documents on the table of the House. C
DELIVERY I¥ SEAEDARA TOWX OF Tngams RECEIVED BY DELHI CITY TELEGRAPE

FFICE.

116. Mr. Muhammad Azhar Ali: Will the Secretary of the Posts und Air
Departme=t please refer to paragraph 401 of the Posts and Telegraphs Guide
regarding- delivery of telegrams, viz.—Telegrams are delivered free of charge
within five miles of a telegraph office, and state: -

(a¥ the .distance between the Telegraph Office, Delhi City, and the
Shahdara Town; . o )
* (b) if it is a fact that telegrams received by the Telegraph Office, Delhi
City, for persons residing at Shahdara are tranemitted to the Bsxlwnx Tele-
graph Office, Delhi Junction;
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if it is s fact that the Railway Telegraph Office, Delhi 'J unctibp. sends
'.the'n(:(:) through & messenger by train to the North Western Railwsy Telegraph

ice, Shahdara; . .
do'ﬂ;(d) if it ‘ila o fact that the North Western Railway. Telegraph (}'ﬂica,_
Shahdara, makes them over to the Post Office at Shahdara for delivery; 4.

(e) if it is a fact that at Post Oiﬁcze‘;1 Shahdara, there is no messenger provid-

¢t delivery of telegrams; an e
e t(ch) L:fﬂ athe replia? from (b% to {e) be in the affirmative, the reasons therefor;
_and the minimum snd maximum period taken by this process?.

g8ir Gurunath Bewoor: (a) The gi'istance between the Head P. & T. Office,
Delhi and Shahdara town is about 4} miles.

(b) No. Under the rules, telegrams addressed to persons at Shahdara and
received in the Head P. & T. Office, Delhi, are delivered by messengers of that
.office; but if & telegram is addressed to a person at “Delhi-Shahdara N. W.”’
it is signalled to Delhi Main Railway Ftat-ion Telegraph Office for onward trans-
mission to Delhi-Shahdara N. W. o :

(c) Transmission by train is resorted to only when there is an interruption
on the telegraph wires. )

(d) Yes, but only if the addressee; lives outside the limits of the railway
station.

(e) Yes, because it is not a telegraph office. _ .

(f) Does not arise, but I would in thie connection invite the Honourable

Member’s attention to.the reply I gave to his unstarred question No. 41 on
19th November, 1943. '

) OST Omoi.
117. Mr. Muhammad Azhar Ali: Will the Secretary of the Posts and ~Air

‘Department please state if it is a fact that money orders for families of persons
in Defence Services are delayed by the Delhi Shahdara Post Office; if so, the

reasons therefor? r . . :

Sir Gurunath Bewoor: The reply to the first part is in the negative; the
second part does not arise, : v ' '
~ PusLic TELEPHONE AT DELHI-SHAHDARA Pos? Orricm.

118, Mr. Muhammad Azhar Ali: Will the Becretary of the Posts ~and Air
Department please state if it is a fact that the Public Telephone installed at the
Delhi Shahdara Post Office for public calls is an extepsion from the telephone of
iﬁe li;'xez;mn which is the cause of great delay and interruption; if so, the reasons

erefor

Sir Gurunath Bewoor: The reply to the first part is in the .
latter part does not arise. P P e negative. The

ScaLzs or Pay, Erc., of OUDH AND TmEUT RAILWAY NOX-GAZETYED Srm
. 119, Mr, Muhammad Ashar Ali: Does the Honourable Memper for Railways
propose to lay on the table of this Honourable House a statement showing the

grades and scales of pay of the Non-Gazetted Staff including Worksh
the Oudh and Tirhut Railway? ' ' 8 Workshop staff on

‘The Honourable Sir Edward Benthall: The scales of now prevalent on
the O. & T. Railway are those which obtained on the B. atl::lyN. W.Pand R. and
K. Railways. The available information in respect of the scales of pay on

‘these Railways is contained in their Establishment : : _
in the. Library of the House. stablishment Rules, copies of which are

Nox-SurPLY oF HOT WATER FOR BATHING AT DELHEI RArLway Srarion Warrmre
Rooms. '

120. Mr. Muhammad Azhar Ali: Will the Honourable Member for Railways
please state:

(s) if it is & fact that hot water for bathing was used to be made available to
the travelling public at Waiting Rooms at the Delhi Railway Station; and

(b) if it is a fact that it is not now made available from November, 1048, or
thereabout; if so. the reason therefor?

_ The Homourable Bir Edward Benthall: (a) and (b). T presume the reference
is to hot water for baths. This has always baen, ’and still continueg to be,
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.supplied -on demand to.firsé and second. clpgs pessengers in the waiting and

retring ropms at Delbi, Main Station on. payment, of ,wo anpas per buckes.
Fowu CarACITY RESERVATION IN TRAING AT DELET RAILWAY STATION.

121, Mr, Muhammad Azhar Al Wul the Hopourable Member for Railways
please state:

(8) if it is & fact that all the seats are reserved in each train leaving or ori-
_ginating from Delhi for passengers holding first and second class tickets; .

(bj 1f it'is u {act that neither room for pussengers boarding trains em route is
laft nor eny intimatien that no room for passengers'en route is available is
given to the travelling public; and"

(c) the procedure prescribed for the travelling public to have their seats
reserved from stations en route whenever permission to sell tickets in advance
as in the case of Delhi station is not given?

The Honourable 8ir Edward Benthall: (a) Due to restricted train services
and heavy demands for upper class accommodation most of the first and second
class accommodation in trains leaving «or originating from Delhi is normally
reserved, in advance, at the request of passengers—(i) travellmg from Delhi;
and (ii) arriving by other trains to continue their through journey.

(b) No room ‘in trains leaving Delhi is specifically set aside for road-side
passengers. It is not practicable to advise stations ahead of the amount of
accommodation available.

(c) Attention of the Honourable Member is drawn to Rule 91 of the Indjsn
Railway Conference Association Coaching Tariff No. 14 in force from 1sat May,
1948, a copy of which is in the Library of the House. As explained in tha
‘rule. the reservation of ‘berths.from intermediate stations gannot be murei.
especially under present conditions,

TRAINS BETWEENX DELET AXD (GHAZIABAD,

122. Mr. Mohammad Ashar Ali:* Does the Honourakle Member for Railwsyl
propose to lay a statement on the table of this House showing:

(a) the number of trains between Delhi and Ghazisbad run by the Eut
Indian and North Western Reailways, separately, during the preceding six
months;

(b) the number which stops at Shahdara;

(c) the total number of passengers carried by each train;

(d) the total number of tickets collected at Shahdara from each train;

(e) the total number of monthly ticket holders in each month; and

(f) the justification for not stopping at Shahdara each and every train which
in passing through it? p

The Honourable Sir Edward Benthall: (a) and (b). ,

‘East Indian Raflway. North-Weetern Railway
—p— Down Down
Up trains _ trains Total | Up trdnl trains  Total Ne.
) Delhj to mmi.b.d No. of | Delhi to Ghazisbad  of
Ghaziabad. trains, | Gharisbed. to Trains,
De'hi,
Potal No. of passenger '
otnino hetween Delhi
and Ghaziabad run
the East Indian .
Reilway and North
Western d !r‘:m!v::y
separately during the _
B e Toadto LT LY %8S 1220 1390 2440
Febmry 1944) . .

Total No. of ahove

Tnich halted wt Delhd 738 788 1456 1,088 1,088 . 2,07




. UNSPARRED QUBSTIONS AND: ANSWNRS -

(e), (d). and (e).: The information is not readily available.

(f) It is not the function of fast long-distance trains to cater for purely
local traffic between, stations o, few miles spart.

AcCIDENTS TO TReVELLING PUBLIC BRTWEEN DELHI AND GHAZIABAD.

123. Mr. Muhammad Azhar All: Will the Honourable Member for Railways
Please state: . . '

(8) the number .f accidents to the travelling public reported during the prece-
-ding two years at and between Delhi and Ghaziabad, by road and by rail,
separately; '

(b) the causes of the accidents; and

(c) the preventive measures taken against their recurrence; if not, why ndt ?

The Honourable Sir Edward Benthali: (a) I presuing the Honourable Mem-
ber is referring to agcidents to the public travelling by rail and to accidents to
travellers by road in which the railwaygwas involved.” 1%m informed that there
were 8 accidents between Delhi and Ghnaziabad in 1942 and 12 in 1943,

(b) I understand that all these accidents were due to passengerg jumping or
falling from compartments or footboards of runnirfg trains. ° ‘

(¢) Every endeavour is made to prevent passengers from travelling on foot-
boards but success cannot be assured owing to lack of co-operation by passengers
themselves. ’ ‘

Buses PLYING IN DELHI AREA. ‘
‘. 124, Mr. Muhammad Aghar Ali: (a) Will the Honourable Member for Rail-
ways please state the number of buses plying on hire daily during the preceding
wix months: . ~
(i) between Imperial Secretariat, New Delhi, and Kashmeri Gate, Delhi,
(i1) between Fountain and Timarpur, :
(iii) between Fountain and Canténmens, Okhla and Mehrauli, and

/

(iv) Fountain and Shahdara? . _ LN
(b) What is the distance between those places for the journey of & bus,
separately? »

(¢) Whatsis the daily average number of passengers during the preceding six
months travelling between those places, separately?

The Honourable Sir Edward Benthall: (a) (i) 4, (ii) 8, (iii) 8, 2 and 2 res-
" pectively, and (iv) 2. .

(b) (i) 8:7 miles, (ii) 4-9 to 5-¢ mileg farthest limit, aii) 13, 10 and 18
mijles, respectively, and (iv) 4'5 miles, . -

(c) (i) 920, (ii) 1,408, (iii) 278, 197 and 148, respectively, and (iv) 254.

INSTRUOTIONS POB PREVENTION, ETO., OF EMBRZZLEMENTS BY RAILWAY SBRVANTS.

. 125. Hajes Chowdifury Muhammad Ismail KHan: Does the Honourable
Member for Railways propose to lay on' the table of the House the ingtructions
issued by Government for detection, dealing and prevention of frauds and
embezglements of Government money by Railway servants? If no instruction
has been issued, what are the reasons therefor?

The Honourable 8ir Edward Benthall: The instructions issued by Govern
ment are embodied in State Railway Codes and the attention of the Honour-
able Member is invited to Chapter XVILI of the State Railway General Code,
Volume I, and paras. 871 to 375 of the State Railway Code for the 'Accounts:
Department, Part I, copies of which are available in the Library of the House.

NoN-PAYMENT OF OFFICIATING ALLOWANCR TO OERTAIN SPROIAL TIOKET EXAMINERS
* ON NORTH WESTERN RAILWAY. '

126. Hajee Ohowdhury Muhammad Ismail Khan: Will the Honourable Mem-
ber for Railways please state the rule prohibiting or excluding the Special Ticket
Examiners on the North Western Railway, who have elected the scales of pay
of the old Travelling Ticket Examiners, from eligibility for officiating .allowance
during the period they officiated in the post 6f the Headquarters Inspector of
Speocial Ticket -Examiners? T ' '
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The Honourable Sir Edward Benthall: - Information has been called for' and
-@ reply will be laid on the table of the House in due course. '

y  AOCCIDENTS T0 TRAVELLING PUBLIC BETWEEN DELHI AND GHAZIABAD.

127. Hajes Chowdhury Muhammad Ismail Kban® Will the Honourable
Member for Railways please lay on the table of the House a comparative state-
ment of rait and road traffic showing the number of accidents which occurred
during the years 1942 and 1948 between Delhi and Ghaziabad, and the causes
Jor such accidents?

The Honourable Sir Edward Benthall: I regret I am unable to supply the
information as the preparation oi a comprehensive statement of rail traffic for
twb years over the section mentioned would involve an expenditure of time and
Jabour which camnot be justifisd under present war conditions.

I understand no statistics of road traffic between these two poihts are main-
tuined. L . .

Resumpriox or INpDIAN DNING CAR SERVIOE ON ExpREss TmAmNs.

128. Hajee Chowdhury Muhammad Ismail Khan: Will the Honourable Mem-
ber for Railways please state the approximate date by which the North Western
‘Railway Administration will re-run Indian Dining Cars or Buffet Compartments
with the Bombay—Peshawar Express Trains (No. 57 Up and No. 58 Down)
between Delhi and Lahore? , i . o

The Honourable Sir Edward Beathall: I regret that I am unable to give
even an approximate date. The Dining Carg were regnoved from Nos. 57 Up
and 58 Down trains between Delhi and Lahore to make room for an additional
bogie third class carriage to mitigate the serioug overcrowding on these trains,
and their restoration must depend upon the .return Qf more normal conditions.

OONSOLIDATED OR PREMANENT TRAVELLING ALLOWANCE TO TICKET EXAMINER
’ ON OERTAIN RAILways. '

129. HaYes Chowdhury Muhammad Ismail Khan: Will the Honourable
‘Member for Railways please refer to the information given on the 14th Septem-
ber, 1942, in reply to unstarred qugstion No. 15, asked on the 16th Februa.ry,
1942, regarding State Railway Staff given consolidated or permanent travelling
allowances (page 43 of the Debates) and state : _ _

(a) if it-is a.fact that the rate of consolidated or permanent travelling allow-
ance paid to Ticket Examiners on the North Western, Bengal and Assam and
East Indian Railwlys is uniform; if not, the reasons therefor; )

(b) the principle, criterion or consideration on which the said rate of the said
allowance was calculated or based; and

(¢) whether Government propose to make the rate of the said allowance
uniform on those Railways, and to remove the discrepancy with regard to the
.same category of staff on State-managed Railways; if mot, why not? .

The Honourable Sir Edward Benthall: (a) No; it is not the policy of Gov-
<ernment to enforce uniformity in matters of this kind. _

(b) The grant of this allowance is governed by rule contained in pafas. 21%¥
to 214 of the State Railway Establishment Code Vol. I, a copy of which is in
4he Library of the House. _ . ; '

(¢) No, as conditions and methods ot opefation differ on each Railway.

“DirrERENcE 1IN Paoy or PERSONAL ASSISTANTS ON NORTE WASTERX RALwWAY.

130. Hajee Ohowdhury ' Muhammad Ismall Khan: Will the Honourable
Member for Railwavs please refer to the reply.given to unstarred question No. 1,
-sgked on the 8th November, 1948, regarding Personal Assistants to Station
Masters on the North Western Railway (page 22 of the Debates). and staté the
reasons for the ‘difference in pay of Personal Assistdnts apnointed, and of the
‘Asgsistant Station Master utilised as Personal Assistant at Delhi when the nature
f duty is the same? Do Government propose to remove the difference; if not,
why not? ' . .

The Honourabls Sir EXdward Benthall: The General Manager considers that
"the rates of pay sanctioned are adequate for the particular poste. The reply to
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the second part is in the negative, for the reason that the matter ig within the
discretion of the General Manager. )

FrLecTRIO MIsTRY WIREMEN OF QUETTA DIVISION RELEASED FROM SERVICE.

131. Hajee Chowdhury Muhammad Ismall Khan: Will the Honourable
Member for Railways please refer to Railway Board’s letter No. E 42 WA 2199/
92, dated the 18th June, 1943, regarding rnlease of technical personnel employed
on railways, and state the number of eiwctric mistry wiremen of the Quetta
Division on the North Western Railway, who were released from service sifice
the 1st July, 1943, and the reasons theretor? .

The Honourable Sir EdwWard Benthall: None; the latter part does not arise.

NON-PAYMENT OF MOMPENSATION FOB BOOKED LUGGAGE UNDER CERTAIN MILITARY
. WARBANT FROM LALMANIRE HAT TO DELHI-SHAHDARA.

132. Hajee Ohowdhury Muhammad Ismail Khan: Will the Honourable
Member for Railways please refer to Rule 11 of the Military Traffic Rules regard-
ing luggage carried at Government risk, and state the reasons for not yet paying
compensation tc widows of the personnel of Defence Services who booked luggage
under Military Warrant No. 938409 from Lulmanir Hat to Delhi-Shahdara on
Way Bill No. 187480, dated the 28rd May, 1942, and the' non-payment has
caused discontentment amongst the family of war servants?

The Honourable Sir Edward Benthall: It would appear that the question
should have been addressed to the War Department. I have no information
regarding the case referred to, but will have enquiries made,

HARASSMENT TO PUBLIO DUE TO XON-SUPPLY OF WAGONS FOB PERM ITTED ARTIOLES

133. Hajge Chowdhury Muhammad Ismail Khan: Will the Honourable
Member for Railways please state if it i4 o fact that the Anti-Corruptron Staff
have detected more than one case of harassment to public due to non-supply
of wagons for permitted articles? If so, what arrangements have been made to
avoid harassment? If not, why not?

The Honourable 8ir Edward Benthall: Yes. As regards the second part, it
is hoped that the activities of the Anti-Corruption Staff will result in some
improvement. The third part does not arise.

OLD SOALE OF PAY GIVEN TO MEB. A. J. DORAN AND OTHERS RE-EMPLOYED AFTER
RETIREMENT. ¢

134. Mr, Kailash Bihari Lall: Will the Honourable the Railwuy Member
please refer to the reply to starred question No. 289, asked on the Gth August,.
1943, regarding scale of pay of a Gazetted public officer allowed leave out of
India prior to retirement (page 482 of the Debates) and state the justification:for
giving old scales of pay to officers who re-joined service after retirement on the
dntes mentioned in the question, for instance, please see the entries against
Alfred John Doran on page 219 of the History of Services of Officers of the
Indian State Railways.corrected up to the 1st July, 1941?

The Honourable Sir Edward Benthall: The justification for giving old
scales of pay toofficers who are re-employed after retirement in accordance with
the terms laid down in Railway Board’s letter No. E41WA 272/2, of the 2nd
October, 1941, a copy of which wag laid on the table of the House in reply to
Mr, Muhammad Azhar Ali’s unstarred question No. 88 asked®n the 6th March,
1942, was the extreme shortage of officers with railway experience owing to the
release of officers for war service with other Departments of the Government of
India. The, case of Mr. A. J. Doran, to which the Honourable Member refers.
was not, however, a case of re-employment of a retired officer. aqx Mr. Doran
has never retired from railwav ‘service. )

GUARDS QUALIFIED BY D1vIs10NAT, TPANSPORTATION OFFICFRS AND THOSE, FROM
THE WALTON TRAINTNG ScHOOL, LAHORE.

185. Sardar Sant Singh: (a) Will the Honourable the Railwav Member he
pleased to state the distinetions hetween the two categories of Gnards. (i) locallv
qualified by the Divisionnl Transportation Officer; and (ii) qualified from the
Walton Training School, Lahnre?
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(b) Is it & fact that the Guards of both categories mentioned above perform
the same duties and are held responsible in each respect for the duties mention-
ed in the General Rule Book? :

(c) Are the 25 Trains Clerks and Ticket Collectors who were promoted as
Guards, vide Divisional Superintendent, Lahore, letter No. 7567-E/68/P1, dated
the 7th April, .1941, still waiting for confirmation?

(d) Ts it a fact that some of the Guards, vide D.P.O., Lahore, letter No.
941-E/124/P1, dated the 4th June, 1942, were reverted to their substantive
posts? If so, what was the reason for their reversion?

(e) Is it & fact that they were continuously Guards for more than one year
and gave satisfaction to their officers? .

(f) Is it a fact that the D.P.0O., Lahore, has promoted fifteen Trains Clerks
‘and Ticket Collectors, vide his letter No. 757-E/68/P1, dated the 2nd August,
1943, as Guards? . .

(g) Is it a fact that some of them have not even been confirmed in their
own categories, and preference has been given to them over the staff promoted
by the D.P.O., Lahore, vide letter No. 757-E /68/P1, dated the 7th April, 1941

(h) Does the Honourable Member propose to consider the cases of the staff
waiting for confirmation as Guards, as their seniority has been ignored, vide
poliev inid down in the General Manager, Lahore, letter No. 757-K/388/1 (para-
graph 1), dated the 20th May, 1980, to all Divisional Superintendents?

The Homourable Sir Edward ‘Benthall: (a) (i) and (ii). Certain staff are
tested by the Divisional Transportation Officer and passed ag fit to be utilized
as Guards in emergencies and when staff who have qualified in the Walton
Training School are not available. The staff who qualify-in the Walton Train-
ing School do so after undergoing the prescribed course.

(b) Yes. -

(c) Some who subsequently qualified from the School have been confirmed,
some are still officiating and some who failed to qualify from the School have
been reverted. '

(d) Yes, when fully qualified men became available.

g?)) This may be a fact though details are not readily available.

Yes.

(g) The reply to the first part is in the affirmative; staff who are not.fully
qualified are utilized in emergencies and men most readily available are put
to work as Guards. : ,

. (h) There is no evidence that any irregularities have occurred in the con-
firmation of fully qualified men.

MOTIONS FOR ADJOURNMENT.
SPECIAL ALLOWANCE To BrRiTisH JUNIOR MARRIED OFFICERS IN INDIA.

Mr. President (The Honourable Sir Abdur Rehim): I have received notice
from Mr. Avinashgngam Chettiar that he wisheg to move the adjournment of
the House to discuss a ‘definite matter of urgent publgc importance, na.n!e.ly,
the propossl of the Government of India to grant & special allowance to British
sunior married officers in India as announced by the Secretary of Btate Tor
india in the Houge of Commons (Hindustan Times, dated 10th March, 1044).

Have Government any statement to make on this? .

Mr. 0. M. Trivedi (Secretary, War Department): 8ir, I have no objection
to this motion but I suggest that it is for the House to decide _whetl.ler it would
like the time sllotted for cut motigns to be devoted to a discussion of this
adjournment motion. I also venture to suggest to my Honougable fpena, Mll'l
Chettiar, that he can raise this matter either by asking a question which I she
be delighted to answer or during the debate on the Finance Bill.

Mr, T. 8. Avinashilingam Ohettiar  (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Will the Honourasble Member accept a

uestion ? L
sho:;.)ogl.ceuc.] Trivedi: T shall be pleased to accept a short notice question.

Mr. T. S. Avinastillingam Ohettiar: In view of that and without prejudice
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to my claim to bring it up again after the information ig given by the Honour-
.able Member, I do not press it now, but will take my chance again.

Mr. President (The Honourable Sir Abdur Rahim): No, the Honourable
Member cannot bring it up again.

DeMaND AND EXACTION QF ENHANCED Ex01sE DUTY AT CALCUTTA, GONDIA AND
DeLHr oN Duty-paip ToBAcCCO.

Mr. Pregident (The Honourable Sir Abdur Rahim): I have also received
notice of a motion from Mr. A. (. Dutta, who wishes to discuss ‘‘the illegal and
oppressive demand and exaction in Calcutta, Gondda and Delhi by Excise officers
of duty on tobacco at enhanced rates proposed in the Finance Bill even on
tobacco, for which duty had already been paid on or before the 29th February,
1944, and the refusal of the permit to remove tobacco from the private ware-
houses and the sealing thereof in spite of such payments until the payment of
difference between the existing and the proposed enbanced rates is made’’,

1 should like to know whether Government have anything to say on this

The Honourable 8ir Jeremy Raisman (Finance Member): Sir, I shall have
to give a very short explanation of what the procedure is at the end of the
financial year when changes may take place. The position is that at that time
there is & special procedure to enable a special record to.be kept of clearances
80 that they can be audited. It is necessary to be able‘to know with certainty
whsat goods were cleared before the time when the new duty became racoverable
and what after that time. Special instructions were issued in regard to that.
but we have reanson to believe that owing to the inexperience of somie of the
staft some mistakes were made. We are looking into that matter and I am
prepered to assure the Honourable Member that in any case in which clearance
of goods was held up by a mistake of this kind Government will be prepared
to give relief. I suggest, Sir, that the point is not ome which can usefully be
digcussed in the House; it is & matter of administrative adjustment.

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, personally I should like to move the motion and get an
nssurance from the Honourable Member.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has given that assurance now and in view of that the adjournment motion s
not called for.

THE GENERAL BUDGET—LIST OF DEMANDS.

Mr. President (The Honourable Sir Abdur Rshim): The House will now
discuss the Demands for Grants. ’ '

The Chair understands that all the Parties and the Unattached Members
havn agreed to the following time-table:

Today has been reserved entirely for the Congress Party. According as-time
permits, they will move, cut motions Nos. 20 and 90 in the Final List.

Tomorrow has likewise been reserved entirely for the Muslim League Party.
According as time permits, they will move cut motions Nos. 129, 99, 124 and 182
in the Final List.

On ‘'Wednegday, the 15th March upto 1-15 p.M. the time has been given

“to the Independent Party, who will move cut motions No. 8 on the Final

List and No. 9 on Late List No. 1.

[ ] ‘
Trom 2-80 to 5 p.m. on Wednesday, the time will be at the disposal of the
Nationalist Party. They will first move cut motion No. 16 on Late List No. 1,
and then if time permits they will move cut motions Nos. 85 or 14T or 154 in
the Final List. N
On Thursday, the 16th March the time upto 8 .M. has been allotted to the
European Group, who will move cut motions Nos. 120 and 76 in the Final List.
Lastly from 8 to 5 p.M. on Thursday, the 16th March, the time will be at
the disposal of the Unattached Members. The cut motions selected by them
are Nos. 24 or 146 and 127 or 148 in the Final List. ’ ‘ ‘
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As regards the time-limif for speeches, T suggest that, as usual, the Movers
of cut motions will have twenty minutes, and the Government Member reply-

ing will have twenty minutes or even more, if necessary. Other speakers will be
limited ‘to fifteen minutes. '

. I take it that this will suit Honourable Members.

Mr. Hoogeinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): 8ir, notices of some more cut motions have been given by the Independ-
ent Party and we want to get them within the period allotted to us.

Mr. President (The Honomrable Sir Abdur Rahim): Has the Honourable
Member given notice of them to the Government Member?

Mr. Hooseinbhoy A, Lalljee: I have given them to the Secrébary.

_ Mr. President (The Honourable Sir Abdur- Rahim): They will be circulated
in due course. ’

DeManp No. 12—ExecuTive COUNCIL.

The Honourable Sir Jeremy Raigman (Finance Member): Sir, I beg to move :

“That a sum not exceeding Rs., 2,35,000 be granted to the Governor General in Council
to deofray the charges which will come in course of payment during the year ending the 3lst
day of March, 1945 in respect of ‘Executive Council’.”’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: -

“That & sum not exceeding Rs. 2,35,000 be granted to the Governor General in Councik
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1845 in respect of ‘Executive Council’.”

No confidence in the Government.

Mr., Abdul Qaiyum (North-West Frontier Province: General): Sir, I move:

“That the demand under the head ‘Executive Council’ be reduced to Re. 1.”

This is a motion for the refusal of supplies. One thing is very clear from
the record of the present Executive Council, namely this, that they can ai »
least claim consistency in having flouted public opinion in this country through-
out the period that these Executive Councillors have been in office. Of
course, thev are there not as representatives of the people of India but as nomi-
nees of British imperialism to carry out the policy which is laid down for this
country by Whitehall. It is not a matter of surprise therefore that this Execu-~
tive Council has taken delight in flouting public opinion time without number
on very important matters. Their masters in Whitehall are not fired of telling
us that they are willing to hand over power to the people of India if only
the majority parties in this country can come to terms among themselves. That
is the principle laid down by British imperialists at Whitehall, but we have
seen that in practice even this principle, which has been broadcast throughout
the warid, has not been observed. There have heen occasions in this House
when the Congress Party, the Muslim League, the Nationalists and almost alf
the elected Meinbers who represent the masses of this country have taken up
a certain definite line of action and have recorded their decision in clear and
unmistakable terms. Now, if you are at all sincere in your professions . . . . .

My, President (The Honourable Sir Abdur Rahim): I think the Honourable
Member had better address the Chair. : .

Mr. Abdul Qaiyum: If the Executive Councillors are at all sincere, if the
(hivernment is at all sincere in ‘its professions that they are quite willing to
12 Noow  CAITY out the combined wishes of the various parties that exist in

oo this country, may I know what has been the response of the Gov-
ernment of India to the refusal by this House to agree to a rise of 25 per cent.
in the railway fares? What has been the response? We have been told today
by the Honourable the War Transport Member that they are still considering
ihe matter. Why should vou take such a long time to consider the matter?"
The House has recorded its vote in clear, unmistakable, and unambiguous terms,
snd vou yourself have been taking considerable pains in sfating that you are
.only too willing to respond to the joint demand of the various Parties
in thin House; what has been your response?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
had better address the Chair.



THE GENERAL BUDGET—LIST Of DEMANDS 083

Mr. Abdul Qaiyum: Here let me turn to the Honourable the Leader of the
House who is in charge of the Department of Broadcasting and Information.
May I know .what his department has done? We the elected Members of this
Honse censured the Government in clear terms and warned them not to send
out propagandists from this country to misrepresent the Indian masses and
Indian nationalism abroad. The House recorded its vote in very clear terms,
what was the response? We know that the Government of India is not a
responsible Government, but we at least expect them to respond to the wishes
of the House when there is a unanimity on that point. In spite of a clear deci-
sion of this House, the Honourable the Leader of the House and the Gort-
ernment of which he forms a part, decided to send out propagandists. In spite
of his assurance that they will not discuss or touch political matters, we have
been receiving reports in this country that they have not only been discussing poli-
tical matters, but that they have been misrepresenting the principles and the
ideals for which the various political parties stand in this country. These things
are clear indications of the fact that all those assertions, that we are: quite
willing to go ahead if only the people of India would unitg, are.only idle talk.
In fact, the Government of India is bent upon ecarrying on against the wishes
of thehpeople and in spite of them and on flouting their wishes whenever it
suits them. : .

Now, let us examine the record of the Government of India. ‘What has
been their record? There is not the slightest doubt that corruption is the order
of the day. 1t is rampant throughout in such departments as Food, Supply and
allied departments also, and the entire country is convinced that anybody and
everybody—barring a few exceptions—even the highest people included, have a
price, that only money can help people to win.their way in those departments.
‘What has the Government of India done about corruption? The law about
corruption in this country which has been framed by this Government is the
most immoral amongst laws. You have made it impossible for anybody, even
your police, to detect people who are corrupt and it is specially so in the case
of officers and very high officers. I do not see why the Executive Councillora
and even popular ministers in the provinees should not be tracked and brought
to justice if they are really found to be corrupt. What is the law? You have
put . . .

Mr. President (The Honourable Sir Abdur Rahim): I think the Honourabl~
Member had better address the Chair..

" Mr. Abdul Qaiyum: I obey you, Sir..

Mr. President (The Honourable Sir Abdur Rahim): I do not want to share
ths blame; of course. .

Mr, Abdul Qaiyum: Now Sir, they have got a very efficient police force in
this country. They have got their C. I. D.—Criminal Investigation Depart-
ment. Whenever we have an occasion to travel, we find that we are followed
by_three or four of them and so anxious are they to know about our move-
ments that they tell us that they are even prepared to do small jobs for us—-
posting of letters, and things like that—if only they are able to know what
we ure going to do. You have got men to track us to the remotest.parts of
India.. Why cannot the Government of India have a special department of
their own to deal with officials, many of whom—specially in the departments
dealing with Food and Supply and the issuing of export and import licences—are
known to be corrupt? Why cannot they appoint men to hound these people.
to follow them? Why do they not reform the law of corruption, so that these
people can be brought to book and the bane of corruption is removed from
tiiose Departments? The answer will be, *‘it is' a very general sort of talk; we
cannot do that; ¢here must be some positive suggestion from this side’’. Now,
when you are tracking down people and when you are putting thousands of.
them in detention without trial—and you depend upon-your C. I. D. for thia
purpose—why cannot you employ C. I. D. for tracking down corrupt officials?
As far as appointments to Government services are concerned, Sir, the

record of the Government of India is even more black. Appointment to Gov-
emnment service is8 not based on merits or qualifications. It is based on
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favouritism, on sifarish. Even the highest officials in Delhi, I know, do not hesi-.
tate ; they do not feel that there is anything wrong about it, to put their own rela-
tions and friends into the places for which they are not suited at all. The
Government of India certainly cannot be unaware of all that is going on. What
have they done in this respect? Inefficiency and incompetence is the order
of the day as far as the recruitment to Government services are concerned.

Regarding the Department of Information and Broadcasting, I wish that
the Honourable the Leader of the House had selected some other Department
for his activities. Now this department one can say without . . . .

The Honourable Sir Sultan Ahmed (Leader of the House): What department
do you suggest? '

Mr. Abdul Qaiyum: The Department of Information and Broadcasting and
all the rest of it, which is retailing lies in season and out of season. Now that
department is the sworn enemy of Indian nationalism. They are welcome to
say anything they like about Japan, that Japanese are very cruel to the people,
they cut off their heads and hang people in the streets, and so on. Bir, people:
in India are sick and tired of this foreign Government; they are the last people
ir. the world to welcome any foreigners; they do not want Japanese. But why
have you declared war on Indian nationalism? Why has this department
become the sworn enemy of Indian nationalism? By all means carry on your
anti-axis propaganda. You are fighfing a war, and every day more taxes are
being piled on the people, but why should this war be carried on against Indian
nationalism?

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Why no
propaganda is carried on against Germany; why only against Japan?

Mz, Abdul Qaiyum: Let us then come to the Bengal famine. We have talked
a lot in this House about the Bengal famine and the Government of India have
gos used so much to hearing this talk that they feel that nothing can happern
and that everything is all right in Bengal, that after all the millions of peopl~
who are dead will not come back to life and they will not speak and the matter
is ended. In any other democratic country, a Government.could not have
lasted for more than twenty-four hours if it had a black record of incompetence,
inefliciency and maladministration of which this Government, the Central Gov-
ernment, is guilty. Millions of our people are dead and millions more are
condemned to lead a life of semi-starvation and the only prospect for them
is that some sort of disease will come and put an end to their agony, the agony
for which -the Government of India are responsible.

Tn the matter of prices and price control also,—I am briefly touching
the various important omissions; in fact, the crimes and omissions of the Gov-
ernment of India are so many that it will take days to recount them and to
discuss them,—in the mafter of inflation and soaring prices, there also the
Government of India have failed. They are responsible for inflation and now
"they come up to this House and ask our support to measures which are intend-
ed to put a stop to the very inflation for which they are responsible. The
prices have risen so high that it is beyond the reach of an ordinary poor person
to buy even the necessities of life. _ ‘

Here let me turn to- the Honourable the Home Member. But let me first
say that as far as the Honourable the Home Member and the other British
Members of this particular Executive Council are concerned; I am not so verv
much against them as against.the Indian Members. I will frankly say so.

Dr. P. N. Banerfea (Calcutta Suburbs: Non-Muhammadan Urban): Why this
partiality ? ' .

Mr. Abdul Qalyum: I will give you the reason. The Britigh Members are
loyal to their country. They stand for England first, and-even though they
are receiving their salaries from the Indian taxpayer, even though they have to
spend the best part of their lives in this country, they have mnot forgotten
their first love, namely, England. They are true to the interests of England
first, and then India, if at all India finds & secondary place in their love and
affection. That is the reason why I have respect for these gentlemen. But
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T wish I could say the same thing about the Indisn members. About the Indian
members, apart from other things, they have not even learnt the simple lesson
from their British colleagues, that they should puf India first, like the Britishers
do with England. This they have not done and whenever there has been a con-
flict of interests between Great Britain and this country, the Indian members
quietly put their tails down, their heads ure lowered, and -they 3ay ‘yes’
to any measure whieh is brought forward, whether it be a 25 per cent. increase
in railway fares, whether it is detention without trial of thousands of people
for an indefinite time. They say ‘yes’ whether it concerns the arrest or deten-
tion of Mahatma Gandhi, who commands the love and respect of millions of
peaple in this country. The Indian Members of the Executive Council have
not learnt this simple fesson. Of course, they do not represent India! They
caniot even risk facing a public meeting in their country. I challenge them
to come out and fight any elections. %‘he world which is supposed to be
fighting for democracy will know who these gentlemen are. They do not love
Indiu but themselves. In their case, self-interest comes first and the country
unfortunately comes afterwards. I have really begun to entertain very serious
doubts about the system of education in this country. In spite of the highest
education thdt these gentlemen have received, in spge of the fact that they
are very learned, that they can argue beautifully; in spite of these accomplish-
ments, they miss one elomentary principle of patriotism—that one’s country
should come first and self-afterwards.
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply

Member): Hear, hear! -

' Mr. Abdul Qaiyum: I am about to refer to the Honourable the Supply
‘Member. .

Dr. P. N, Banerjea: Do not refer to any individuals. .

" Mr. Abdul Qaiyum: I have only five minutes left and I want to say a few
words about the composition of the Executive Council. We have been told
that as soon as the war ends India will gain perfect freedom and even the right
to walk out of the British Empire if we wish it. But yesterday I was interest-
ed to read in the Dawn that the Honourable the Supply Member has been
given an extension for five years whereas the Honourable the Finance Member
has been given an extension only for one year. I know thatr the sefvices
rendered by the Supply Member are such that if I were an employer I would
go on giving him extensions. This extension is jn- conflict with the professed
intentions of England that they are willing to confer freedom on India as soon
a3 the war is over; it means that history is going to repeat itself and we nare
going to have the same things enacted in this country which happened after
tha last war. '

Now, this particular Executive Council is a hybrid. It is .a monster pro-
duction, the result of an illicit love affair between British Imperialism and
Indian. vested interests; between British imperialism, British finance, British
vested interests on one gide, and Indian landlordism, Indian monied classes and
such Indians who think more of self-than of country on the othgr side. These
two classes of persomns, if I may be permitted to say o, had g runaway mar-
ringe and the present Government of India is the monster production. The
hybrid is the result of this illicit love affair. These two interests are poles
as under; yet even 5,000 miles of water and land could not separate them.
Such was the power of this love!

It does seem to me that if the Government is to be compared to a body,
there are so many holes in it thdt really in these days when production is at a
low ebb and everything is required for the war effort, you need ever so many
plugs to stop up these holes. Now, I have only ten fingers and I can only
stop up ten holes which are in the Government of India, but we need so many
plugs to stop up all these holes which are so patent and so obvious. But they
carry on as marrily as they can, one thing is clear that the people of this
country—it is a very very hopeful sign—have logt all faith in British words
and British promises. '

Mr, President (The Honoursble 8ir Abdur Rahim): The Honourable Mem-
ber’s time is up.
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Mr. Abdul Qaiyum: They are only meant to make fools of people so that
they can tide over some difficulty and as coon as the crisis is over they know
how t« whittle down those premises and reduce them to mere nothing.

With these words I conclude my speech. I commend it to the House. 1
hope that all the elected Indian Members will vote for this cut motion. As
far as the European Members are concerned, I do not want to say anything.
. They have mortgaged their conscience to the Government of India: as far e
the 89 nominated Members, they are just dummies, if I may be permitted to
any so. The salaries and things which they get are also impeding the war
éffort. They should be sent out to do some recruiting work, to manufacture
plugs and do some such useful work instead of dosing in the lobbies.

Sir, T conclude and I hope the House will censure the Gcvernment.,
Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Executive Council’ be reduced to Re. 1.”

8ir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): I
support the cut which has been moved by my friend, Mr. Abdul Qaiyum. I
think it is time that this House should put on record and show to the world
that the people are not%satisfied with the sort of Government that has been
thrust on them. The point on which I want to support this cut is to show
that we do not agree and do not favour the kind of Government which is being
forced on the Indian people from outside. I know, Sir, that from importent
high quarters a great cémpliment has been paid to certain individual Members
of the Government. But I want to ask them how they call these people
patriotic if they know that the country - does not want them to be there.
Patriotistn will come if they know that there is a substantial element in the ™
country which is ready to support them or to support a Gtovernment of 'this
kind. 1 have been learning from the very beginning that the British ‘Gov-
ernment is fighting for democracy and I uphold democratic institutions and
I am convinced that democracy is the best means by which any form of
Governmeni should be run in any country, and- that would be the most suitable
Government for India. But is the present Goveérnment a democratic Gov-
ernment? -Is the Government listening at all to the demand for democracy?
It issthe werst form of Fascism which is being practised in India. The present
Government is not a democratic Government. In democracy it would have
been found that this Government would have resigned a long time ago, but this
i& A F]e}sqist Government and we know that they are miniature Hitlers and
" Mussolinis.

Dr. P. N. Banerjea: But they have no powers.
Sir Muhammad Yamin Khan: That is why I call them miniature.

Nawabzada Muhammad Liaquat All XKhan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): They are apologies of Hitler and Mussolini.

Sir Muhammad Yamin Khan: As my Honourable friend says, they are
apologies for Hitler and Mussolini. Even if a semblance of democracy were
there, then all the decisions, the vital decisions which affect India and the
people of this country, ought to have been taken in the Executive Council.
But most of the decisions which vitally affect the people are taken by the
Head of the Department with the concurrence of his subordinate who is the
BSecretary. I was told that an Honourable Member of the Government along
with the Secretary took a decision and he called it the decision of the
Government of India. If the Government of India means only an Honourable
Member, whatever he may be, and his permanent Secretary, who is & bureau-
crat, who has got no love for India, who sees nothing for the benefit of
Indians, who has got no regard for the sentiments of India—then that decision
is taken by them and it is called the decision of the Government of India.
Is it not a miniature form of Fascism preached by Hitler and Mussolini?
Those decisions only which were taken after the vote of all the Members of the
Government had been taken, can be called the decisions of the Government
of India, and all other decisions would have been departmental decisions.
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The Honourable' the Railway Member said orff the railway debate that exten-
sions had been given to the railway employees and that was done on the
decision of the Government of India. I asked him the question what he meant
by the Government, and if it was the decision of the KExecutive Council. He
said, *‘“No. It was my decisi8n’’. He wants to call himself the Government
of India and his own decision as that of the Government of India! His own
decision was probably arrived at on the recommendation of the people on
whse advice he was working, but that was not the decision of the Government
of India. 1f the present Government of India is being carried on in this
manner 1 submit it is not a democratic institution, it has no -emblance what-
ever to thal kind of democracy for which Great Britain is fighting and for
which Great Britain is asking us to fight on their behalf. We want to liberate
India from Fascism. I am not a supporter of Fascism or Nazism; hoth these
forms are detestable to me and I want to fight for democracy. Before you
ask my support I want you to show that you are democratic in your ideas
and that you have the right idea of giving democratic institutions to this
gountry. This Government, as I have shown, is not being run on the demo-
cratic principle and is forced upon us in the name of the war. Everything
is supposed to have got sanctity, simply because the war is on. In the name
of sanctity of war we cannot allow a wrong thing to be. called a right thing.
This Government wants us to say that a thing which is wrong ab initio is a
vight thing, and some kind of sanctity is attached to this. I cannot support
this idea at all. . o

I am constrained to refuse supplies to the present Government, and I think
the best course for those who are in uuthority to form a Government is to
invite those parties who are ready to work the constitution and are ready to
carry on the Government, and not to. keep those people who may appear to
be patriotic from their point of view, but whom the country has denounced;
it is no use thrusting them on the country any longer. This is my justifica-
tion. I quite agree with my Honourable friend, Mr. Abdul Qaiyum, that
when we find that an Englishman sticks to his post, to his idea, he is patriotfc,
—we want our men also to rise to the occasion and show to this Government
that patriotism lies in this that they should not work against the views of
the majority of the people of this country, and they should demonstrate this
to the country by resigning their posts, and thus prove to the :ountry their
patrintism and that they are not ready to carry on the Government unless,
of conrse, they are put-in there by the very people who are now asking them
‘to resign. There may ‘be some of them who may be placed again in those
positions, but it will be better for'them to carry on the Government with the
help of this side of the House, and not that side of the House. Those who &8it
on that side are given no chance to examine the questions which they are
asked to support every day—these 39 votes on that side are people who have
not got u single voice to say whether vou are right or wrong. On occasions
some of them are wondering whether they should support you if they were
left free tc vote as they liked. On many occasions I think they have voted:
simply hecause they were part of the system and thev had no_ chance to
exarnine whether you were right or wrong. If my friends on that side think
that they are quite happy and are secure in their places their names will be
written down the pages of history as people who were the cause of bringing
down and keeping out the advance of this country.

One tl'xing which T should like to bring to notice of the House on this
occasion is this. Government of India last time sent 8 or 4 people. from
India to make propaganda tour to England. We felt suspicious about them
whether they will represent this country properly at all. We thought that
they would misrepresent this House, thé country and Tndia as a whole. But
a lot of compliments were paid by the Honourable the I.eader of the House
and he said that these people while on tour would never do aaything they had
heen asked not to do, but, as a matter of fact, they did éverything against
the very wishes of my Honourable friend. and did the very things which the
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Hououruble Member had asked them not to do. Still the Government of India
kept quiet. But when their attention was drawn to. these gentlemen’s activi-
ties, they failed to withdra® and call them back. If the Government wanted
to show respect to this House, if they realised®that they had committed a
mistake, and when they found that they were not doing their duties properly
but were exceeding their limits, the Government should %mve withdrawn them,
but they did nothing of the kind. The Honourabla the Supply Member, Sir
Ramaswami Mudaliar, said, ‘I am responsible also for sending or recommend-
ing a few of them’’. ) ,

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: I am afraid
my Honourable friend is not quoting me correctly or representing me correctly.
I never said that I was responsible for sending any of them at all. I said
that I entirely agreed in the need for propaganda.

Sir Muvhammad Yamin Khan: The Honourable Member has not-denied that
be was consulted and he  was responsible. I can bring the book #nd show
him that he takes some responsibility also for the selection of those members.
If he took some responsibility in this matter, then he stands along with the
Leader of the House in the same boat and why did he not order the recall
of these people at once, when they went out talking politics, when they were
told only to confine their activities to war efforts? They went about maligning
parties and political institutions in India and misrepresenting them and trying
to create an impression in England that the whole of India was cpposed to
the war effort excepting a few persons. That was their idea. They did not
put the facts correctly before the British public. They did not tell the British
public that the whole of India was ‘for the war effort, provided certain condi-
tions were accepted, provided the Government was changed. Instead, they
indulged in politics and misrepresented this country to the bitterest end. I
would not like to use the word ‘toadies’ but. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
should not use that phrase. .

Sir Muhammad Yamin Khan: This is the kind of members sent out to
vepresens India by this Government the Indian Members of which stick to
their places in spite of the great demand put forward that they should resign.
They do not deserve any kind of monies supplied to them. I think the
Assembly as a whole, all the elected Members” and even the rominated
Members (An Honourable Member: ‘‘No use’’.) will show that they'are with
India and they are not mere chaprasis to obey orders. Sir, I support the
motion.”

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, I rise to support the motion moved by my Honourable friend Mr.
Abdul Qaiyum, and in doing so, I would like members of the Treasury Benches,
particularly the Indians, to realise that any attack that comes from this side
on theni ie due to the fact that they are members of the Treasury Bench and
not because of any personal feelings that we entertain against them. It has.
been s2id that this Executive Council does not represent the country. I do
know what the constitutional position today is. So far as the Central Gov-
ernment is concerned, we are still functioning under the Act of 1919 and
that under that Act the Executive Council does not seek to represent the
people of this country but what one would like to say at this 100ment is to
giva the lie direct to the propaganda that is being done in this country and
elsewhere by highly placed persong that because of the fact that there is a
majority of Indian Members in the Executive Council it thereby assumes a
representative capacity—I believe the number is 11, though I could only count
10. - T do‘not know whether they have anybody.else hiddén up their sleeves—
I mean the Indians, unless Sir Edward Benthsall also is an Indian . . . .

Nawabzada Myhammad Liaquat All Khan: Non-Officials 11, Indians .10.

My, T. T. Krishnamacharl: The difference is rather difficult to understand,
‘unless there is a process of naturalisation available in this country and Sir

’
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Edward Benthall puts in Ms naturalisation papers. Anyway, Sir, it is sought
to be made out hy high‘l'y placed people in this country and clsewhere that
these Indians who are "associated with the Government represent the views
of the people and therefore it is & Government which enjoys in & large
measure the confidence of the people of thig country, notwithstanding the
asseverations of various parties in this country to the coutrary. It bas been
said times out of number, and by highly placed non-officials, that the Gov-
ernment should represent at least one major political party in this country
and that in that case they will have some claim to represent this country. But
do these Indian Councillors represent anybody, I would like to ask.

Mr. T. S. Avinashilingam Ohettiar (Salemand Coimbatore cum North Arcot:
Non-Muhammadan Rural): They do not represent even their families! ’

Mr. T. T. Krishnamachari: Sir, I would like to examine at this stage how
far these estimable, wise and patriotic men have discharged their duty to the
country and how far they have upheld Indian interests as against the interests
of our rulers todsy and how far they are being taken into confidence Ly the
all powerful Viceroy and Governor General in India and by the Secretary of
State in England. o

Sir, noa-officials have to a very large extent to depend upon hearsay evidence
but when hearsay evidence is connected with actual performance or luck = of
performance, then it assumes a certain value. I am in a position to say
categorically that these estimable, wise and patriotic Indians have not been
able to do anything for their country when there is a couflict of jnterest and
today, so far as the Government of India is concerned, the interest that the
British Government has in it, does not concern the welfare side of the activi-
ties cf the Government of India. The public health promotion activities of
the Government of India ¢an be put in abeyance. The education promotion
activitivs of the Government of India can be put away. The road problems of
the Government of India may not be a very.serious thing unless it impinges
on war effort. What the British Government is really interested in is the
maintenance of law and order in the country and the bhold of a firm grip on
the economic life of this country and I would like to ask the Indian Members
of the Executive Council to what extent they have contributed to seeing that
the economic life of this country does not come under the grip of the British
Government and of the British vested interests in this counéry and in
England. There are two aspects of the situation gnd’ while desling with them
I wiil have to come back to the question of the financial policy of the Govern-
ment. I referred the other day to the question of gold sales and I would now
like to refer to it again. On the 2nd of Mebruary, when 1 was in Bombay,
the information thet I could gather was that about 40 crores of gold had been
till then sold in this country. It may be wrong. After all, it is only a guess
and I am open to correction and my information is that 40 crores of gold
was sold in this country on behalf of the U. K. and the U.B.A.— a fact
which has been corroborated by the Honourable the Finance Member. If the
estimate is right then 15 crores of money has gone out of the hands of our
countrymen because the value of gold is only Rs. 45 a tola and it has been
sold nt between 70 ahd 71. What did my countrymen in the Executive
Council de about it? What did they say in regard to this to the Finance
Member and to the Government of India? Why did they not say that this
shall not be done and that thev will not give any secret subsidy either to the
United ngdqm or the United States, that if they were asked to give a subsidy,
operly they will have to stand before the bar of public opinion and be condemn-
ed and therefore they will not be parties to the perpetration of a fraud? Did
they do it? T do not think they did it. '

Last year, in this House questions were asked about the importation of
power alcohol plants. We were tnld that these plants were on the way and
unless thevy were sunk by enemy action, I do not kmow what happenéd to
them. Apparently they are not coming. What have the Indian _Councillors
dorie about it? I will say here and now categorically that Whitehall has sent
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instructions down to India that Indian industries on any large scole shall not
be allewed to flourish in this country and they shall not be allowed to be
ctaried v this country except in so far as they are considered to be very
‘necessary for subsidiary purposes connected with the war and ammunitions
production. N -

Sir F. E. James (Madras: European): What is the Honourable Member's
authority for this statement?

Mr. T. T. Krishnamachari: I will ask the Honourable the Finance Member
to deny it. *

The Honourable Sir Jeremy Ralsman: I deny it categorically.

Mr. T. T. Krighnamachari: Notwithstanding the denial, I will ask the
Honourahte Member if he has not issued instructions that industries which
will not be in a position 1o be able to start production by 1st June, 1944, shall
not be encouraged. . -

The Honourable Sir Jeremy Raisman: They shall not be regarded ss essen-
tial for the conduct of the war. That is a different matter altogether.

Dr. G. V. Deshmukh: In spite of his denying, is not the experience «f this
.country a great authority? '

Mr. T. T. Krighnamachari: I ask to be forgiven for using a phrase to which
1 am rather partial. I have spoken of Government Members speaking with
their tongue in their cheek. My Honourable friend now says that if an indus-
try is not of any use in connection with the war then his instructions will
-core into operation—he has used a qualifying clause—but he said the other
.dav in this~very House in reply to the Budget debate that industries 'in this
countrv must be encouraged and the production of all those articles cf con-
sumption by the ordinary man in the street must also be encouraged. Unless
‘these Executive Councillors have got two tongues and two faces, we cannot
:reconcile one fact with the other. .

The Honourable 8ir Jeremy Raisman: It may apply two different criteria.

Mr. T. T. Krishnamachari: ‘‘Criteria’” is a movable equilibrium as that
word ‘ceiling’ is. It moves according fo the needs of the British Government.
If the needs of the British Government move up, it moves up; if the needs of
the British Government move down, it moves down. My Honourable friend
from Madras, representing the Europeans, would like to contradict me because
it is in his interest to contradict me. ’ '

Sir ¥. K. James: T did not contradict the Honourable Member.

Mr, T. T. Krishnamaohari: If he does not stand up for the Europeans, who
will? What T want the Indian Executive Councillors to sav is this. Have vou
in any one instance fought against the Whitehall and succeeded? If they have
not been able to do so, it is not merely because they are not patriotic or because
they have not the intelligence to see that they have not done the right thing
by their country, but because they are helpless and powerless. Thev are mere
pawns in the game and are being shifted this wayv and that way at the sweet
will of the Whitehall which sends instructions down to the comma. Every
economic activity and evervthing that relates to law and order in this country
is ultimatelv governed by the Whitehall and bv nobodv else. These people.
‘may sav: ‘“We are ten Indians today and we may become 11 or 9 tomorrow,
that we are doing something to govern our countrv and that we are pulling our
weight.”’ But it is all an excuse, a mere eye-wash, and people cannot believe
.it because they have not demonstrated in any one matter that they have been
-able to- do something for their eountry.

Let me now come to the Honourable the Commerce Member and the Honour-
fable Member for Supplv. Let us take the question of chemicals which are being -
* imported into this country. I know it for a fact that slowlv the trade is passing
- into the hands of the Europeans and these people sit there quiet and do nothing.
They say that a European firm can import the chemicals at a cheaper price.
But I will give vou one instance. There is one particular chemical. borax,
which is imported into this country in large quantities. It is being imported
bv European firms as well as by Indian firms. An Indian firm can import it
from America at a cheaper rate than a European firm can, but it is the European
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firm which gets the preference. Now, what have my Honourable friends, the-
Commerce Member and the Supply Member, got 't6 say about this? The real
fact is that they are bound haund and foot and have just to carry out the
behests of their Masters and yet they can say that they are ten Thdians and
expect us to say that they are wise, estimable and patriotic. I do not know-
what patriotism means? Of course, there is no new definition of patriotism
unless it be the old definition of Dr. Johnson.

An Honourable Member: What is that?

Mr. T. T. Krishnamachari: Parliamentary etiquette, of which my Honour-
able friend is the custodian in this House, will not permit me to repeat it here.

There is one other point of which 1 would like to make mention now.s Some of
my Honourable friends opposite have got a valid excuse, and I am now referring
only to the non-Indign Civil Service people. The Indian Civil Service people
have got to be there. In the ordinary course they have got to take up any
job they are asked to take up. We know that the Indian Civil Service is not
Indian; it is British. In fact, some of the Indians in the Indian Civil Service
also feel that way. "I have nothing to do with them; I am only speaking about
my Indian friends. They have one excuse which they can put forward. They
can say: “‘If we are not here, the British Government will find other people to
take our places.’’ I think that is the only excuse that they can put forward for
their continuing to be there. They might say: ‘‘There are toadies enough in this
country to fill our places if we resign. So, what is the use of your asking us to
resign?’’ That is an excuse they can put forward. It may be so or it may not
be so. But why don’t yeu, at any rate, justify yourselves in the eyes of your
own conscience and why do you merely-lap up the epithets, wise, patriotic and
estimable ? ¢ :

M. President (The Honourable Sir Abdur Rahim): The Honourable Member
ought to address the Chair.

Mr. T. T. Krishnamachari: T am telling them that they are not entitled to
these epithets. It may be‘that there are other people who are available. We
know, at any rate, that the lowest has got a Tower depth still. As I was saylng,
that is the only excuse which they can put forward. Theyv can sav: ‘‘People
before us have resigned and the Govérnment of India have found others to take
their places’’. : .-

Mr. President (The Hondurable Sir Abdur Rahim): Honourable Member's
time is up. , .

Mr. T. T. Krishnamachari: I am finishing, Sir, in half a minute. Some time
back an Englishman, Mr. Harold Laski, who was very unpopular with the_Gov-
ernment of India said that if these Indians did not enjoy the support of the-
British Government, they would have to join the nationalists ranks to find a
place in public life or go out of it altogether. I would suggest to them that they
had better take that. advice before long.

Rao Bahadur N. Siva Raj (Nominated Non-Official): Sir, at the outset I
would say that I oppose this cut motion and with such sincerity and vehemence
as I can claim in association with my friends who have supported this motion.
My first reason is a business one and one probablv which re{)ntes to the business
of the day. If this cut motion is carried, I fear that we will not be in o
position to move our motions where we.have said that the Demand under the
head ‘‘Executive Council”’ be reduced bv Rs. 100, unless you, Sir, give us a
ruling that we ean amend our cut motions so as to reduce thg Demand by one

- ple. ’

Another reason is that I feel that the moment this motion ig carried, even
if the Executive Council continues to exist, thev are not bound to answer any
question that the Opposition may raise.

Sir Muhammad Yamin Khan: Whv? -

Rao Bahadur N. Siva Raj: Because thev are not paid to do so.
Sir Muhammad Yamin Khan: Thev will remain. -

Rao Bahadur N. 8iva Raj: That is my view.

Sir Muhammad Yamin Khan: That is a wrong view.~
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Rao Bahadur N. Siva Raj: My second reason is thut whatever defeots may
be pointed out in the administration by the present Government ®f India cun
be traced to the constitutional limitations under which the Members of the
Government are called upon to work, whichgunfortunately are made more
embarrassing on account of war conditione. It is a fact and no Honourable
Member of this House can deny that during the time of war it is impossible for
people to carry out their policy either according to the wishes of any particular
political party or even according to individual wishes of Honourable Members of
Government because from the point of view of ultimate strategy and from the
~point of view of winning the war, they are bound, I think, to a large extent by
circumstgpces over which they have no control. That position is made even
more, difficult on account of the attitude that has been adopted by the political
parties in Inglia, by people who claim that they can represent the country as a
whole, though my Honourable friend, Mr. Krishnamachari, rather suspects that
quite a lot of them, at least 50 per cent. of our countrymen, are toadies and 8o
these people cannot represent toadies. (Imterruption).

Mr, President (The Honourable Sir Abdur Rahim): Let Jthe Honourable
Member go on without interruptions. . :

Rao Bahadur N. Siva Raj: The political parties had the solution in their
hands. It is an unfortunate part of the politics of our country and I consider it
personally a great tragedy that it is not possible at a time when our country
ought to take all controls in their hands, when our leaders and our statesmen
should be discussing very many important things—that it is not possible for them
to form a Governmen# which may be called a National Government. At the
present moment, these gentlerhen when they were called upon to serve in the
Executive Council, they accepted these posts. What these Members of the
Executive Council do is not known to the public and cannot be made known to
the public, but there is no denying the fact that their presence in the Executive
Council goes a great way to diminish the effects of what otherwise might have
been even more difficult and horrible administration. The ery is already raised
in section 98 Provinces that it is much better that as soon as possible some kind
of Government is brought into existence which will have in- its composition a
considerable element of Indian population. If that is true, and if Honourable
Members of this House believe in that, there is no reason why such of the Indian
leaders as can accept a position under the Government of India today should
not accept that position and work it to the best of their ability in order at least
to fill the vacuum which otherwise would be created on account of the attitude
adopted by our main political partles.

Sir, I might also say that so far as T know, two or three Indian Metubers of
the Executive Council are trying to the best of their ability to help our country
during & very very critical time in many difficult matters, wiereas those
Honourable Members who want them to resign are not prepared to accept even
this or at least give them help in such attempts as they are making to help the
administration in the interests of the people of India. 80, I maintain that it is
not fair that the Opposition should complain against the Indian Members, parti-
cularly in their present.administration, for faults for most of which they are not
responsible. It is due to constitutional limitations, that we find them in thig
position. .

Sardar Mangal Singh (East Punjab: Sikh): Let them say so. .

Rao Bahadur N. Biva Raj: It is not for the Leader of the Congress -Party
or the SBecretary of the Muslim League Party to say whatever they like. There
is at least one among the Indian Members of the Executive Council, for whose
snke we must oppose this Motion. There is one—I mean the Honourable Dr.
B. R. Ambedkar—who represents the community to which I belong and which
T have the honour to represent in this House. (Interruption.)

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

Rao Bahadur N. 8iva Raj: For the reason that there is amongst these eleven
Members at least one, for whom the Scheduled caste people all over the countrv
have the greatest regard. Probably my Honourable friend. Sir Muhammad
Yamin Khan, does not know, I wonder if other Honourable Members know, in

-
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what esteem the Scheduled castes in India hold the Honourable Dr. B. R.
Ambedkar. We hold him with the same reverence as the Hindus hold Mahatma
Gandhi or the Muslims hold Mr. Jinnah. I always held the opinion that if the
- Indian political problem should be solved, it can be solved only by these three
great men coming together and then the problem can be solved in a day, and I
can go even further and say that if such a situation arises, I think it is well
known that the Honourable Dr. B. R. Ambedkar can draft the constitution in a
day. It is not merely a matter of fact, but it is also a matter of sentiment to
the scheduled castes in our country that we hold the Honourable Dr. Ambedkar
in such great esteem, that we will not be a party to criticise any administration
of which he forms a part, because we also know that if he finds that that
administration is bad, he will be the first to come out of it.

There are other points which' are raised generally in connection with the
Government of India. It is said about the Government of India being slaves of
Whitehall. Well, Sir, there is nothing to choose between the two, slaves of
‘Whitehall or slaves of Wardha. There was a time when I used to refex to
Whitehall-Wardha axis, and mind you, to the fear and detriment and apprehen-
sion of even my friends of the Muslim Ledgue and to ourselves at that time, the
Members of the Gpvernment of India were good enough for the gentlemen of
Wardha so as to get into close contact with them. At any time, at any
momerrt, it may happen that suddenly this axis is established again and those -
who have come to scorn will remain to pray. So, I think we are not quite safe
in supporting that point of view which says that these Members are slaves of
Whitehall and so we must vote them down. There are two halves, the white
half and the black half of the Government of India.

An Honourable Member: Two-thirds black and one-third white.

Rao Bahadur N. Siva Raj: Whatever it is, people like me who occupy a
middle position, who neither want the favour of the Government nor are claimed
by the Opposition to be their friends . . . . ‘

Sir ¥. E. James: Fall between two stools.

Rao Bahadur N. Siva Raj: Very often it is somewhat difficult for us to
choose our position between the angels of the Opposition and their opposite
numbers of the Government. But there is only one point that during the time
of war it is essential that there must be a Government to carry on the war and

N nobody can dispute it, unless people want to take things as they

FM come and merely throw it upon God and on Providence. (It was
left to Providence that Japan should invade India and make us slaves). If They
are practical statesmen they must believe in some form or other of Government
which must carry on the administration during the war. The question now is
whether that administration shall be left entirely to the Europeans and White-
hall of the Government of India, as for instarice, what has taken place in section
93 provinces, or it shall also have among its members certain Indians whose
honesty and integrity, whatever their popularity may be, can never be ques-
tioned. ‘

Qazi Mubhammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
Bir, I have been hearing my Honourable friend, Mr. Abdul Qaiyum Khan, and
find that hé is discriminating between the Indian and the European Members
of the Executive Council. As a matter of fact I personally do not want to be
guilty of any discrimination because in the Government of India Act I find
that they have been very careful to avoid thjs discrimination; and that ig pro-
bably one of the reasons why we are not given independence or even dominion
status. So, just to act in the spirit of the Government of India Act I would
say that I do not want to discriminate between the Indian and the European
element in the Executive Council. There is one further reason, and it is that
before selecting Indians for these posts Government satisfy themselves that
they are absolutely westernised. On the other hand I find that Englishmen
can be found who can have conscience enough to understand their responsibili-
ties and can be faithful to the people by whom they are paid and whom they
have to serve. The money is Indian money and it is immaterial whether he is
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an Englishman or sn Indiun. He is paid by a certain country and it is equally
the duty of en Englishman as well as of an Indian to serve his masters. If the
masters’ interests are not served they are to be blamed. Now, if the masters
are situated at a distance of five thousand miles I am sure they are equally
‘good or equally bad. But because we maintain the position that we are the
masters, therefore, we say that they must serve us and look to our interests
whether they be Indian or European.

Now, let us see as to what these Membérs of this Executive Council have
Leen dong. As s watter of fact they ure not only betraying the cause of
India but are actually even bringing the (Government into hatred and contempt.
They are not even serving the cuuse which they purport to serve. They want
to raise the standard of British diplomacy and British justice in India but we
fiud that by their own action they are bringing Government into greater and
greater contempt by their actions. So, it iz not only that they are not-doing
their duties faithfully but 1 am astonished to find that often they are not even
competent. I have been hearing fromn my childhood that one of the mainstays
of British Government in Indis and Other countries was justice. 1 have heard
that when the Englishmen made their conquests in South Africa the first thing
they did for getting a firm hold there was to take some persons of the judicial
service from India to South Africa—because these courts of law nre considered
tc be the basis of British Empire and of so-called British justice. I heard from.
a gentleman who was actually taken from here to South Africa that after their
arrival in that country it was announced by beat of drum throughout the land
that the British Government had instituted courts of law and any person who
had a grievance might come forward and put his complaint before the court and
it would be redressed. But the judges had to wait from morning till evening
every day and sit in court without any case coming to them, because the people
there were in the habit of settling their disputes ameong themselves. But ulti-
mately the chance came to the British people. Some person was carrying a
cow through a foreign territory and a small chief of that territory got hold of
that cow. The man come and tried to get back the cow, but when he failed he
came to court. The complaint was entertained; they raided the territory of
the chief and wrested from him 1,800 cows out of which 18 were given to the
person who had made the complaint and they kept the rest to themselves.
Thus rese the reputation of British justice and since then the courts were
tlooded with all sorts of cases tnd that was the foundation of the popularity of
the British Government itself. Whatever may be the merits or demerits of
that I must say that these courts of law have always been considered to be the
foundation of Britfish rule. I hear that in the early days of the East India
Company there were really cases tried in & way in which there was no discrimi-
nation between an Englishman and an Indian. In my own district of Saharan-
pur I heard that once a military officer was going on horseback and he happened
to drop his purse. Some person picked it up and a little later the officer came
back in search of the purse. The man gave it to him but the officer said that
he had got 90 sovereigns in the purse and now there were 80 only. A complaint
ivas made and the matter was heard by an English Magistrate. Then it is said
that the magistrate asked the officer as to how many sovereigns were there in
hie purse. He. said there were 90. The magistrate said, ‘‘This purse contains
cnly 80 and so it must not be yours'’. He handed the purse to the man who
had picked it up. That is the way in which justice wag done.

But what have these gentlemen in the Executive Council dore? They have
no confidence even in the highest courts of justice. They start making pre-
posterous propositions so far as legal jurisprudence ig concerned. In 1942 they
enacted & . Special Courts Ordinance. By that Ordinance they appointed
an authority to review cases tried by special courts and it was provided that
the T.ocal Government shall appoint a person trom the judges of the High
Court to review these cases. They had the audacity of taking a person from
the Judges of the High Court and appointing him for the purpose. I do not
know the exact legal position and I would ask the Leader of the House to
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enlighten us on that point,” namely, whether the Judges of the High Court
were not competent.to refuse to serve in that capacity by saying that we have
" been appointed by His Majesty the King Emperor as Judges of the High Court
of Judicature and the Local Government or any other authority has got no
power of inflicting upon us a task in a capacity other than that of Judge of the
High Court. Sir, this Government has continuously been showing their non-
confidence in their own officials of the Highest Judicial Tribumal. Only the
other day we found that the'High Courts of Judicature have been dqpriyed
of the powers ugder section 491 of the Code of Criminal Procedure. This is a
continuous and persistent attempt which is being carried gn by the Members
of this Executive Council. May I ask, Sir, what were the difficulties which
confronted the present Government so far as section 491 was concerned. I have
pointed out before and I say it again that it was only in a very few cases that
sy interference wgs really effected by the High Courts. All that the High
Courts did was to call upon the Government to show that the Government had
exercised their mind before arresting a particular person and as soon as an
affidavit was filed even by a small official saying that the Government was so
satisfied, the High Courts rejected. the applications under section 491, i.e.,
habeas corpus petitions. But the present Government cannot even tolerate
that amount of interference by the High Court. It is a mockery of justice.
The Government are doing 8way with the courts of law, they are cutting down -
the very foundations upon which the popularity of the British Government was
nt a time established in India and other parts of the world. They have not
got a good word to say even for a person who, though he fully supports them,
possesses the legal power of interfering with their work. We find that
this practice continuously increasing amongst the Members of the present
Executive Council. ,
8ir, I would not like to take up much time of the House but T would only
give one other instance of their incapacity in another direction. They have
sent a deputation to England and America. The leader of that deputation—
Sir Srinavasa Sarma—TI have heard joined some press representatives and had
the honour of seeing President Roosevelt in that connection. (Interruption.)
He at least thinks himself to be the leader of the deputation, and after all it
is for the Government to let us know who ig the leader of that deputation, and
what were the qualifications of the members of that deputation. and what are
their functions. Tt has recently been reported that they are having interviews
and contacts with film stars in America. .
Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more.

Qazi Muhammad Ahmad EKazmi: I do not know how far the Governméent
of India is justified in sending a deputation of that kind to America. Have
they been sent to expresk the political views of India or to demonstrate the tastes
of film-goers? I quite understand that they are not representing the political
views but Wwhat are those views that they are representing? Only the views of
film fans. If that is the object, may I koow from the Honourable Member,
in-charge as to what was the necessity of se.ding them to that place? Don’b
the Americans already know that their pictures have good market in India?

_Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Qazi Muhammad Ahmad Kazmi: Bir, I have done.

The Assembly then adjournad for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr Deputy President (Mr. Akhil Chandra Datta) in the Chair. ° ek

Hr..lﬂ'. M, ,J'o.lh.i (‘Nc?minated Non-Official): Sir, on & point of order. The
Executive (}ouncxl is being attacked in several speeches and the Members of
the Executive Council do not reply. I, therefore, suggest that you mighf call
upon one of thg Members to speak. Then only the debate ean begin.
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. The Honourable Sir Sultan Ahmed: This is not & point of order. We will
bide our own time. We shall speak when we decide to speak.

Mr, N. M. Joshi: 1t is the House that must hear him.

Mr. Deputy President (Mr. Akbil Chandra Datta): As vegards the point
of order, the Honourable the Leuder of the House hag said that it ig not a
point of order, although I feel thut they inight very well have respected the
wishes of the House, but that is quite gnother matter. This is not a point of
order. ’ )

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): When I
think of the Executive Council -there looms before me in the first instance the
picture of a white Triumvirate, in which a Mudie succeeds « Maxwell, a Raisman
perpetuates himself and a Benthall revivifies in his person the East India Com-
pany and tries to reassert the sovereignty of that body over the administration
of Indin. Then, in the background, I see a dusky, docile procession of ten,
dutifully bringing up the rear with camp equipage. 8ir, the picture of the
Executive Counci] is in black and white, the black predominating and acting
as the foil so ‘that the white may shine with ull the greater effulgence. The
black section of the ‘Executive Council has permitted the white to blazon forth
to the world the fiction that the present-day Government enjoys the. moral
support of the people. 1 have « very great aspprehgnsion that in so far as the
black are assisting the white in this, they might, who knows, be regarded by
posterity in the light of ‘‘Quislings’’. i

Sir, the present-day policy of the Government of India. may be summed up
in two words: coercion and corruption. As regards the first part of this dual
policy, the black lends its moral support to the white in heaping untold

_ miseries, indignities and wrongs on bur people. And so far ‘as the second part
of this dual policy is concerned, the black section represents the fruition of
this policy in its own members. They have allowed themselves to be corrupted
Ly the lure of office, and by thoir example they are corrupting others.

Sir, the duties of the Indian Members of the Executive Council were some-
time ago described by one who held office at one time, as being dual in character.
Firstly, according to him, the Indian Memrbers were expected to represent to
the Government the views of the non-official Indians. Secondly, they were
expected to interpret the Government policics and actions to the people. As
regards the first, if we are to judge by results, their achievement is nil. In
most matters of, moment, this Government have taken decisiong hostile to the
Indian interests, and the presence of a large majority of Indians has been of
no svail. Therefore, we are entitled to conclude that they have failed to carry
out the first part of their duty. As regards the second, I would like to refer
to an item in the budget which goes to make up the demand which we are
just now discussing. It is under the head ‘‘Tour expenses’’. Speaking on
another occasion, I said that I do not mind- the increasing amount of tour
‘expenses of the Executive Councillors. I personally would be prepared to vote
2 much larger amount if they werc to undertake tht second part of their duty:
if they would only undertake t6 go to the country and try to defend the Gov-’
ernment’s policies and actions which they have, by their acquiescence,
brought about. Sir, it pains me to say so, but I am afraid jn the interests of
truth I have got to state that tours are very often undertaken by Honourable
Members for personul reasons, for pleasure trips, for purposes of pi grimage.
It would not be unreasonable on cur part, if we were to ask the Government to
make regular statements before this House every year as to the places which
were visited by individual Members of the Executive Council and the duties
which they performed while on their visit to those places.

Now, Sir, the present-day administration, as everyone knows, has degenerat-
ed into a legalised tyranny. At the top we nave an all-powerful perenn to whom
no direct reference is permissible under the rules of this House, Init my com-

* plaint against the Executive Council is that they have allowed this all-powerful.
person to assume dict&!;qrinl powers even in sphereg in which he has no right to
assume such powers. '
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Sir, 1 was looking into the Governmeht of Indis Act only a few minutes
-go, and 1 did not find any warrant for some of the actions that the Governor
(3eneral has been allowed to take, actions which really lie in the field of admi-
nistration for which the Governor General in Council as & collective body are
responsible, 'Take the case of issuing of Ordinunces. The ordinances furnish
an alternative method of legislation as far as I cun judge. The Ordinance-
making power of the Governor General does not mean that he is above all
<ontrol by his Cabinet. 1 was reading another book which dealg with this
point. It is*stated there that in the past, although the Ordinance-making
power always belonged to the Governor Generasl, it wus customary for the
overnor General to discuss the subject matter of the Ordinance in his Execu-
tive Council, although ultimately the authority under which the Ordinance had
to be issued was necessarily his own. And yet, time and again when we have
wought even to makg an indirect reference to the Ordinances, we have been
et with the reply that the Governor General in Council has nothing to do with
them as a matter of fact, from the constitutional point of view they tried to
make out that the Governor General in Council is not on terms even of nodding
scquaintance with the Governor General. If we look at the Ordinances we
find that at least one Secretary to the Government lends his signature to all
fuch Ordinances. My Honourable friend, Sir George Spence, will say that it
is no more than a mere ‘‘Dhobi-mark’’, and that his' functions.in that regard
are more or less cogiparable to the functions of a witness to a person’s last will .
and testament, that is to say, a witness who is not concerned with the contents
of the will, but who merely testifies to the signature of the testator. Sir, I do
not know whether the House will be satisfied by such an explanation. We
have seen what enormities have been committed in the name of Ordinances.
Great mistakes had to be corrected later—great mistakes which have led to a
lot of suffering in the first instance, mnistakes for which the Executive Council
cannot altogether escape blame.

Now, Sir, it is a patent fact that this Executive Council does not represent
the country’s interests in any sense of the term, and the sooner this fact is
made widely known to the outside world, the better; but I am afraid the autho-
rities here would see to it that the purport of the speeches that are being made
from all parts of this House will not be sent.out to the outside world. I do
not know what powers have been given to the censoring suthorities in regard
to the proceedings of this House; and there comes in a serious charge that I
bring up against this Government, and that is, they have tried their best to
bring this legislative body into contempt. And let me tel them in return that
Indian non-official opinion holds them in utter contempt.® They may have
succeeded in deluding the outside world into thinking that this Governmenpt is
imbued with a moral sense of duty towards Indians. We had it on the high
authority of the Finance Member the other day, that he hag a conscience and
that his sehse of duty is very high. I am prepared to accept that assurance
from my Honourable friend. ~ Buf, I do not know whether the white section
keeps its eyes and ears open, und whether the echoes of many ungainly things
tbat one hears in the whispering galleries of Delhi have reached their ears. I
- should like to associate at least tMditions of .integrity with Members of the
Executive Council. ’ :

Mr., Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has one minute more. .

Mr. K. 0. Neogy: S8ir, I have done. -

Mr. T. 8. Avinashilingam Chettiar: I rise to support the motion that has
been so ably moved by my colleague and Deputv Leader, Mr. Abdul Qaivum,
Tn doing so T want to bring to the notice of this House that the main job of the
present Government 'is supposed to be to conduct the war, and T ask whether
even from that noint of view thev are doing their work properlv and well. In
this connection ¥ must point out to you, and through you to the Government
and to this House that wars are not won by mere mass of material, or hy mere
mass of men. If mere men would have won, Britain would have won Jong
before. Franes would have won, and Russia would not have possibly won, But

~
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today what France could not do, Russia has done. And wha_t. is _the rea_sun? 1t
is not. men, it is not merely materials, but, Sir, it is the spirit with which these
tnen have been imbued with. There is & saying of a great man tl;at even 8
gpider’s web with proper velocity can cut through an oak. What is required
is velocity. Eveu so with human minds. with human materials. even so with
mechanical appliances. Ne amount of mechanical weapong can win this war,
no amount of human food for powder will win. + You may organise .iakhs.of '
men, but they will lack the spirit with which they will be actubted in actionr
unless they have the desire to win, unless they have an urge, the feeling of:
sacrifice for the common cause. Otherwise all this mass of men will be mere
food for powder. Have the Government of India given the Indian soldier that
urge, that spirit, that feeling of self-sacrifice, that can win against odds, that
can win against Germany, against Hitler. against Japan? We want them to
win, it is not my wish alone. it is the wish of the All-India Congress Committee
of the Congtese . A

There have been a lot of misrepresentations about the attitude of the All-
India Congress Committee and the Augu®t resolution. Let me quote just three

lines about what the object of the resolution was:

“The Committee (shis is from the resolution passed on the &th Awgust 1942) is anxious
not to embarrass in any way the defence of China or Russia whose freedom is precious
and must be preserved, or to jeopardise the defensive capacity of the United Nations.”

We want ‘that the United Nations should win, we want to show them the
way in which they can win, not by keeping a mercenary army of slaves. Have
vou ever seen the advertisement for recruitment, for men in the forces? They
say, ‘‘You get free food, you get free clothing, you get a lot of money, please
come and join the army, that is a good profession for you'.. Have you ever
seeun men recruited on that basis, having the urge, having the capacity to fight
-a foe who is as determined as determination can be? 1 want to tell you that
o his Government has not given that confidence te this country, has not given
that confidence to the soldiers of thig-coyntry, so that they can fight to the end.
I+ has been said and claimed many times that this is a totalitarian war. Those
days of war with mercenary armies, ag in the days of Napoleon, are over.
To-day wars are fought by she whole people, by the men in the factories, a$
home and by the men in the front on the battlefield. Have you inspired the
psople of this country with an urge, with that quality of strength which will
make them think that this war is their own. and to say, “I am bound, I am
determined, whatever may happen, to defeat the enemy’’. My humble reply
is that the Goverhment have failed, and utterly failed. There is no greater
friend of Britain than Pandit Jewahar Lal Nehru, there is no greater friend of
the British than my Honourable friend, Mr. Jinnah perhaps, but still these
people have been disregarded. You do not want them. And why? -You tell
the soldiers of this country, ‘‘You fight for the freedom of the werld, for the
freedom of America, for the freedom of England, for the freedom of China’’.
“‘But what about my own country?’’, our men ask. The reply is, ‘‘Don’t ask
that question’’. -Is that an nttirf{xde of mind which can give strength and
spirit to the soldiers of this country? We @re told by the Viceroy on a'speech
which is self-congratulatory, ““I have got a Government composed of Indians,
patriotic men who are doing a difficult task’’—evidently o difficult task because
they are-up.against the country. No amount of Indianisation without real
power can be a substitute for a national Government. It is only a national
Government that can fight for the freedom of this country and for the freedom
nf the world. R .

Now, may I say a few words about the famous “Quit India’ resolution? It
Yas been so misunderstood and misrepresented that people really do not know
what the resolution meang today. What does it mean? It doeg not mean that
every Englishman should leave this eountry. Far from it. If ave have Andrew'’s
and Mira Bens we want them here, and let them settle down here ag if it is
their own ‘country. What we do not want {8 the British bureaucracy ruling.
over this country, an inefficient, corrupt Government which is not working in
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1l.e interests of this country. That is what we want. This is what ‘Quit India’
means, It is not only the Congress, it is not only the Muslim League, not only
every Indian but every enlightened Englishman that looks forward to the day
when a Government like this will have to quit India, and so, there is nothing
wvery vicious or wrong in that Resolution. It expressed the best common
opmion among all the Indians in India. - -

T have been told that the Viceroy has assured us independence_at the end
.of the war and T have been also told that the Viceroy in his talk with a public
“leader in Madras said that they were very sincere about this. I believe he is
gincere but past memories “are not very helpful. The Indian blood shed in
Flanders had not dried up, the Indian bones that were shattered in Flanders
have not become white, when what happened? In spite of all the promises
that they-made, what did we get? * We got the Jallianwala Bagh where men
were shot at mercilessly. We got a General Dyer who said that he fired and
fired till he had no more ammunition with him. We had the Rowlatt Act and
we had the Reverse Councils which brought a loss of. 40 crores of rupees to the
Indian revenues and the Indian people. Remembering all this, will any Indian
in his senses, any intelligent Indian, believe in mere promises to-day? What
the Congress asks for and what the Indian people ask for is ‘let your promises
be accompanied by some action’, and not merely by setting up a puppet Gov-
ernment with nominees as it were, who are merely ‘Yes’ men as somebody said.
‘We want men who will be really representatives of the country, who will inspire
this country to nobler action and who will win this war. ’

Now, Sir, many things have happened after August 1942. I 'do not want to
refer to the thousands of people who have been imprisoned without trial, thousands
of mock trials which have been going on in this country, to the machine gunning
from the air on innocent men and women in many parts of the counfry
and let it be said to the eternal shame of this Government, o the molestation of,

and attacks upon, innocent women in this country. I shall not refer to these
things today. I have only got to refer in the few moments left to me to one
great act which moved the country from one end to the other and that was the
fast of Mahatma Gandhi when he was in jail. There was not a single Indian
man, woman or child who did not sent forth prayers for the safety of the life ot
that. great man. Yet, the voice of millions of Indians would not move this
Government to 'tage one step towards the saving of that great man and if he
has been saved today, he has been saved perhaps because of the prayers that
have been offered throughout this country.

We have seen Empires crumbling away. The Great Roman Empire is gone
and the Capitol Hill is now » mass of ruins and the spider now weaves its webs
‘where the Caesers ruled. Maxwells and Craiks may crumble into dust but the
Jame of the one great man of Indid will live in the hearts of men. And 80,
whatever you may do to crush nationalism in this country, whatever you 1nay,
do to crush the spirit of freedom in this country, all that will be in vain. It
will be a matter of a few days gldry and nothing more and I want you, Sir, to
take courage in both your hands and be wise for your own sake. _

The Honourable 8ir Sultan Ahmed: To whom is this advice given?

Mr. T. 8. Avinashilingam Chettiar: You know to whom this advice is given.
The sufferings that we have all undergone make us all the more sure of-our
ground and that is that this Government must go. T am not talking only of
the inefficient way in which the war is conducted. I am referring mainly tc
the millions who have died not only in Bengal but in the West Coast, in Malabar,
in Travancore and Cochin. T am referring not only to the corruption that they
have created in this country by various methods ; in every department’ of life
in the last few years things have become worse and the people today are much
'worse off than they were ever before and the thought is growing upon them that
the Govemment. that is ruling the country today is no more representative of
them. 1In fact, it operutes every day with greater weight, to their greater misery
and oppression and that being the case, ‘may I ask you this question? Is that
the atmosphere in which you expect to win this war? Is that the atmosphere
in which the Executive Council wants the co-operation of the people of this
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country? Sir, you have created the National War Front. You have paid
thousands of men to go to the villages and preach to them. Do you kiow that
ndany of them do not really go to the villages and even when they go they
ccannot face the people in the villages, who are sterving, and who ask these men
‘We are starving and what are you talking about’? So these men of the
National Wer Front draw their salaries and go their own way. Is this the-
atmosphere in which you will win the war? Let me say that by your action
you are indefinitely prolonging the agonies of this war. To put an end to this:
state of affairs, there is only one way and that is to extend your hand of fellow-
ship to India. You say you are fighting for democracy. We want to fecl that
we are fighting not only for the freedom of other natioms but for our own freedom
and independence. Give us the chance and you will find that it is not only for-
gxe good of this country but also for the good of the democracies and of the

‘nited Nations. The present Viceroy of Indiz“is a soldier and he has said
that as a soldier he can appreciate the importance of “the co-operation of the:
public and the importance of public morale in this country and may I ask him

to take courage in both his hands and like his master be a statesman once in

his life and say boldly ‘Here is freedom. Take it and fight this war to a finish’?".

That is the way for winning not only this war but also the way to the freedom:
of the world.

Sir i‘ E. 'J_'ames: Sir, it has been a great pleasure to me to hear my friend’
Mr. Avinashilingam Chettiar, after many months’ absence from this House.

E{e has lost noné of his torrential eloquence as & result of his stay in another:
place. )

I entirely agree,,and I think my Party would subscribe to the view that he-
has expressed, that what is needed is an efficient and incorruptible Government.

Mr. T. S. Avinashilingam Ohettiar: National Government.

Sir F. E. James: National Government. I was interested to hear my
Honourable friend say that really the true meaning of the famous resolntion to
which he referred was that they only required or demanded a change of Govern-
ment. In other words, they did not, as some of us thought, demand the etpul--
dion of the British from India either by force or by that peculiar form of coercion
which is usually described as non-viclence. I wonder whether my Honourable
friend has any sanction behind that statement. If so, then T take:
it to mean that he has cast aside very important implications which
"appeared to the average-reader . in that particuler resolution. If that is the
case, I warmly congratulate him. My Honourable friend, Mr. Abdul Qaiyum,.
who, since he returned to this House, has‘had a meteoric rise in his Party (and
I congratulate him on that) did not seem to me to be particularly interested in-
his own speech. T was very struck by the number of occasions on which he
glanced at the clock. He had a certain lesson to say, and he said it, if T may
sy s0, with a geniality which was almost endearing. I was very glad that we
had that spirit from that side rather than perhaps the more malicions spirit
that T had feared might come from those Benches. But what was the sum and’
snbstance of his genial remarks? Merely, that he did not like this Government;
that it was guilty of a large number of erimes, which he' did not specify, and
that therefore it ought to go out to make room for the real. representatives
.of the people. He then went on to say that, of course, there was no chance of
their getting out; that in spite of the Cripps’ offer, there was no chance even of
that being implemented after the war,—and here I was struck by what I think
really was a childish argument—because he had read in o paper this morning or:
yesterday that there was a press notice to the effect that Sir Ramaswami’
Mudaliar’s term of offige had definitely been extended for a period of five years.
I do not believe for a single moment thnt my Honourable friend is so unaware of’
the constitutional position of these Members of the Executive Council not to-
know that should changes take place which are foreshadowed in the Cripps’
proposals before the end of any Honourable Membher’s present term of office,.

3 P, M.
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that Honourable Member would cease to continie “in that office. My Honour-
able friend, Sir Muhammad Yamin Khan, took rather a different line. He stood
up to champion the cause of democraey. He said he did not like this Govern-
ment because it was, in effect,” anti-democratic. He went further and suggested
that it had all the attributes of Hitler and Mussolini rolled into one. That
obviously shows his lack of acquaintance with European history in recent years.
My Honourable friend having accused this Government of not being democratic
and having stood up in the name of democracy is. T notice. about to encourage
the House to express by a majority vote, which he despires and which on no
considerations he will have, its abhorrence of this Government. Tn other words,
.my Honourable friend stands for democracy and he employs the democratic
weapon of the majority vote, but he will not accept its logical consequences.
He is aware, as the House is aware, that in a democratic country, whatever the
machinery which is used. there is some method whereby in a peaceful mannér
the Government. of the day can be changed. He urges the House, therefore,
to throw out this Government by means of carrying this cut motion of refusal
of supplies by a large majority. What is, then, my Honourable friend’s alter-
native Government to this? ’
Now, S8ir, it may be asked, what interest have the Furopean Party in {155
matter? I should say that we propose to vote against this motion for a number
of perfectly good and valid reasons. v

. Sir Muhammad .Yami!i Khan: Because it is a democratic Government, you
are voting for it.

Sir F. E. James: We are under no such delusion, although 1 may suggest
to my Honourable friend that this Government is more democratic than he
thinks. But our first reason is that this is a Government which is pledged to
the whole-hearted prosecution of the war. Our s-cond reason is that we believe
this Government to be a fair and reasonably efficient Government. (Interrup-
tions.) My Honourable friends must not run away with the extraordinary-
illusion that if they substituted these gentlemen by gentlemen of their own
persussion, the Government would immediately become efficient or incorrupt.
The third reason is—and this perhaps is in gome ways the most important reason
is—what is the alternative? This is not a national Government; nobody has
ever claimed that this is a national Government. We do not believe that even
the most eloquent Members of the Executive Council have ever claimed to
represent the masses of the country or to be members of a national Government.
It is an interim Government of individuals who have come together and have,_I
think, with great courage and public spirit, undertaken the responsibility under
extremely difficult circumstances (Voices of ‘‘No, no’’) of prosecuting the war
to the maximum of their ability and strength. Now, we do not for a moment
suggest that cvery single Department of Government or every single item of
policy which they pursue has our undeviating support. But what is the use of
refusing supplies to this Government until we are in & position to see another
alternative to this Government and that is the inescapable dilemma in which
we are at the present moment. '

I am aware that on this particular issue there is sn agreement between the
two Parties.

Sir Muhammad Yamin Khan: No, No: all non-official Members are agreed
on this point. i

Sir F. E. James: I am speaking of those particular two Parties because they
usually describe themselves as the two major Parties in the country. On this
matter the Congress and the Muslim League seem to be agreed. Now, my
Honourable friend, Mr. Abdul Qaiyum, accused the Government of the day of
having an illicit love affair with Whitehall, which, I presume, has since been
legalised- by marriage. What about this love affair between the Congress and
the Muslim League. Is this love affair illicit or temporary? -
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- Sir Muhammad Yamin Khan: It is the same as between England. and
Russia. i

Sir F. E. James: It is either illicit or it is illusory. If it is not illusory,
then it is purely a temporary arrangement for certain purposes. It must, there-
fore, be wholly illogical:

I wish to point out in reply to my Honourable friend, Mr. Neogy, that these
eonstant challenges of curruption in all and every Department of Government
‘are a boomerang, which unfortunately sometimes strike those who throw them.
I do not believe in the validity of these. wholesale charges. We know that there
is corruption. We know that the Government of India are taking energetic
measures to deal with the many cases that come to light, cases which are found
in every community, in every class and I am afraid in every race. But it does
not help to fling these widespread charges without any justificatior at a body:

- of public servants who are doing their best . . . . . .
- Mr. K. 0. Neogy: I think my Honourable friend must be referring to some-
body else. I never used the word, corruption, nor did I refer to the general
prevalence of corruption. "

Sir P. E. James: The Honourable Member referred to this Government as

a government of coercion and corruption.
Mr. K. 0. Neogy: Yes. -

. 8ir FE. James: If thatisso-. ... . . .

Mr. K. 0. Neogy: Corruption in the sense that they corrupt the public sense
of duty by the lure of officc. I explained it clearly and perfectly.

Sir F. E. James: My Hanourable friend's meaning of the word ‘corruption’
is surely not the same as mine. I understand perfectly what he meant.

My Honourable friend, Mr. Krisknamachari, also made a number of state-
ments to make out the inefficieney of this Government and the corruption of the
people in it. But I notice that he adduced only one instance of what he called
the mistaken policy on the part of the Government of India, and that was
immediately challenged by the Honourable the Finance Member. T do suggest
there is an air of unreality in this discussion unless Honourable Members can
bring in support of their arguments specific instances which show that their
arguments are well founded. ;

Mr. K. 0. Neogy: Is the Honourable Member aware that the Chief Justice
of Calcutta said in one of his recent judgments that ‘‘while we are being asked
to try trumpery cases of corruption, where, for instance, a bottle of whisky was
offered to some one, big cases of corruption are going unpunished,—by big cases
of corruption, T mean about which the air is thick in Bengal’’?

Sir ¥. E. James: I do not deny that for a single moment. All that T do
say is that it is in the Honourable Member’s own Province, Bengal.

Mr. K. 0. Neogy: Bengal is not an exception.

Sir ¥. E. James As far as this Government is concerned, as far as this
House is concerned, if general charges of corruption are brought in support of
arguments in favour of refusing supplies, then there ought to be some justifica-
tion for those arguments, and so far, I have not heard one single Honourable
Member put up a case in which his arguments have been validly supported. Sir,
my Honourable friends seem to think that it is an easy matter to replace this
Government.

Some Honourable Members: No, no. I£ is not possible.

Sir, ¥. E, James: Sir, if my Honourable friends think that it is not an
easy matter, then surely their attitude should not be merely a negative one. -
If they are prepared to vote down supplies for this Government, then what is
the alternative? - I put it to my Honourable friends the Deputy Leader of the
Congress Party and the Deputy Leader of the Muslim League Party. Both
these Parties have had their chance to take part ih this administration . . . . .

Mr. Abdul Qaiyum: Will you agree to quit India if we agree to give power
to the Muslim League? . )
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Sir ¥. E. James:: My Honourable friend's Party wants us to quit first;
whereas the Deputy Leader of the Muslim League Pa.rty wupts us to divide
India first and then quit. As long ss that irreconcilable positioh is mamntained,
8o long must we support the interim Ministry which is carrymg on effectively
the King's business and is enthusisstically prosecuting the war.

The Honourable Dewan Bahadur Sir A. Rimaswami Mudallar: Mr. Deputy

President, for many years as a Member of this House and ritting.on either
side of this House, 1 have always understood that the cut motion which we
are discussing today is a star Budget Cut Motion of the Session. To refuse
supplies to the KExecutive Government has been considered as a supreme
cengure motion on the Government of the day by the Opposition of the day.
I have listened this morning to speeches by various Leaders, particularly to
the speeches from my Honourable friends of the Congress Benches and my
mind goes bagk to the days in 1927, 1928, 1929 and even in 1930-1984 when
motions were made to refuse supplies to the Executive Government and
leaders sitting over there made théir speeches.
. The two arguments that have been advanced in support of this cut motion
were that the Government of the day was incompetent, thoroughly and
absolutely incompetent and that there was a great deal of corruption in the
couniry, and some Honouruble Members, either by design or by insinuation or
by the express words suggested that corruption exists from the very highest.
Now, 8ir, tuking the first point that the Government of the day is inefficient,
I wonder whether it hes struck some of my Honourable friends oppcsite to
turn the searchlight inwards, to examine their own capacity, their own effici-
ency os to the way in which they discharge their duties as vepresentatives of
the masses of the Indian people and the manner in which they function in
this House. One Honourable Member suggested that there may be sime
danger of the great speeches that have been made on the floor of the House
todey not being broadcast to this country and perhaps not being allowed to be
broadcast to the great Nations abroad so that they can understand what the
people of ‘this country feel in. this matter. I have a humble suggestion io.
make to my Honourable Colleague the Member for Tnformation and Broad-
casting, that if he would only broadeast in full the speech of the Honourable
Member; Mr. Abdul Qaiyum, if he would only broadcast in full without any
censorship whatsoever, for the matter does not require any censorship, except
perhups to make it more sensible, if he would broadcast apeeches of one or two
otker Honourable Members . . . . . .

Mr. Abdul Qalyum: Yes, with the photograph of yourself also. and your
face should be broadeast.

The Honourable Dewan “Bahadur Sir A, Ramaswami Mudaliar: If he would
broadcast these speeches, he would be doing & great service, he would be
enlightening the masses of this country on the extraordinary efficiency and
competence of my Honourable friends opposite . . . . .

Mr, Abdul Qaiyum: You may be competent, but you are a traitor to your
country.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: And the
country is really missing much by not having the benefit of these very able
thoughts, these very able and enlightened speeches of these efficient and
incorruptible Members- of this House  instead of those of the 1ionourable
Me abcrs who now sit on the Treasury Benches. 1 think it would be doing
a greal scrvice to humanity, a service to the Allied Nations, it would be doing
a service to this country itself -if that could be done.

What is the good of making speeches of this kind when they perfectly
know that they do not contain any truth. The resson for this bitterness is
quite different. My Honourable friend, somewhere in the speech, I got very
much mixed up in listening to it, my brain got a little. fuddled, somewhere
in the speech he referred to somebody following with their tails down
the Britisf members”of Council. The whole of the Honourable Member’s
speech was an eloquent proof of the “dog-in-the-manger policy’ which he and
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some other Honourabfe Members are trying to follow. They know perfectly:
-well tha difficulties of having a National Government. They know perfectly
well the reasons why we Members are here on the Treasury Benches. They
have a sense of frustration. I understand it. I would even go go fur us to
spy I appreciate that. My Honourable friends opposite have been repeating
that we are just automata, that we cannot know what we are doing, that we
are just following blindly, led biindly by our three European Colleagueg and
then by Whitehall. It may be so. It may not be. But the real automata.

_are there. They cannot think, they are not allowed to think. They must
follow the dictates of somebody for all time to come, whatever their conscience:
may say, whatever their reasoning faculties may dictate. They are the auto--
mata, they are the people who blindly follow, because they must so discharge
their functions; theirs is not to reason whv. but theirs is but to vote and. .. . .

Sir Oowasjee Jehangir (Bombay City: Non-Muhammedan Urban): And die..

Sardar Mangal Singh: Stale argument. '

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Honour-
able friend has taken the word out of mv mouth. but when the time comes,.
I will add. : '

This ix not the way in which a serious motion of this kind, a censure
motion could be carried out. The sense of frustration is there, they are not
allowed to take part in the Government. they were not allowed to accept the
Cripps offer, they were treated as children by their great leaders; the members
of the Working Committee were called children because they were wasting
their time in discussing the Cripps offer instead of turning it down at once-with-
out any further examination. These are the children 1mow coming and teaching
us. Those are the children. those are the inefficient people who are sitting
o those Benches, children who have not got the courage of their convictions,
children who have not got the courage to say one word sgainst their divine
or semi-divine leader. What is the good of saying that this (GGovernment is
this and that Government is that? You are not in a position to-carry oub
your cbligations or to represent the wishes of the people. ’

There ie one other matter that I hould like to refer to and I would like
to refir to it in a more serious tone. '

An Honourable Member: Were vou not serious all this time?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T
not posgibly be serious in dealing with children like them.

My Honourable friends speak of nationalism; thev are great nationalists
and they have the conscience of the nation in their pockets. I wish it would
come out ol their pockets sometimes. They are the people who are thinking
dayv and night of the countrv and of the masses; the Tndian Members here,—
and I am now talking of Indian Members,—do not think of the masses.

Ar. Honourable Member: You care only for vcour pay and vour paggree!

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Honour-

able friend cannot command the dignity to wear a Madrassi puggri and he
knows it very well.

_ What is the argument that they use. These nationalists are the frst to
pick out the Indian Members of Council and talk of them in disparaging tcrms
and in contemptuous language and hold them up to ridicule; and they think
that is he greatest national service they can do. But as a natter of fact if
they had even an ounce of national spirit they would feel that that is the last
thing thev should do.

Mr. Badri Dutt Pande (Rohi'kund and Kumaon Divisions: Non-Mubam-
madan Rural): You have fallen into the Dead Sea.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Therefore
I am keeping afloat all the time. My Honourable friend has not seen Dead
Sea; I hava. (Interruption from Congress Benches.) My Honourgple friends
are getting excited. I listened to them in.absolute patience and with calmness.

- An Honourable Member: We are trying to save you.

could
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Mr. Deputy President (Mr. Akhil Chandra Datta): There must be less of
these interruptions; let us proceed .seriously.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Honour-

. uble frienas know very well what the difficulties are in the way of forming a.
national Government. What is the good of hiding our bead like an ostrich in
the sands of prejudice and trying to forget the real difficulties in the way
of forming a national Government? My Honourable friend, Sir Frederick
James, referred to marriage and “‘licit’”” and ‘‘illicit’’ arrangements; my
Honourable friend, Mr. Abdul Qaiyum, the T.eader of the Congress Party here
spoke, if 1 may use the word, of tele-cohabitations, six thousand miles apart...
I am not competent to follow my Honourable friend, Mr. Abdul Qaiyum, into
the ruysterics. of such functions. But I should like to say that this is ull the
language of distressed incapacity; this is the language of frustration.” They
do not know what to do; they are in the wilderness and they cannot follow
any lead. They know that the lead that has been given is absolutely fruitless
and will lead them nowhere at all; and they know very well that if that
lead is foliowed there can he nothing but wilderhess for a long long time to come.
And the realisation of that fact makes them more bitter than ever, and the
result of that bitterness is nbuse, violent and virulent abuse and inconsiderate
abuse. We redlise that and therefore if my Honourable friends opposite find
that the Members on the Treasury Benches do not take them seriously and are
only vrepared to lugh at the violent abuse that they shower tn Members
here, it i because they  know that that abuse is the result of a feeling ‘of
. frustration on their part, a frustration for which they are solely and wholly:
resoonsibla. '

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Come end give
them a lead.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Honour-
able friend from BSind must know that no lead, however wise, is followed by
hin: or some of his friends. It is a waste of effort. I am perfectly willing
to put mny idens before anybody and before any group of persons. do not
pretend to give a lead; I am not a leader, but I should like to ¢ay that the
erying need of the hour today is to try -to understand ench other's point of
view. My Honourable friend is a giorious example, day after day at question
time in this House, of the incapucity to understand the other manls point of
view. What hope is there for this country, I ask in all s-riousness and in
all humility, what hope is ‘there for the future of this country. and for a
naticnal Government for the next 2§ years if such is our mentality?

An Honourable Member: God help you!

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T say, God
help us! If that is the spirit in which representative Members elected by the
masses of the people, knowing the feeling of the people end responding to
their wishos and coming forward here to put forward their views, are prepared
to examirc questions and look at each other's point of view and. to have a
policy of give and tuke, 1 say that for the next 25 years vou can never dream
of a national Government. But I do not despair, because 1 believe in,
I  belive profoundly,—and that is a conviction with me which I
have exjressed here and in other countries,—that there are many many sensible
people outside Sind and outside some other parts of the country, and that the
will not allow this outlook to continue. They will come to terms; they wiﬁ
try to understand the other man’s point of view; and in that hope lies the
possibility of this Government going out and of another Government coming
in. I mn not referring to individuals.

Honourable Members spoke of my second term of office for another five
years. My Honourable friend, 8ir Frederick James, has anticipated what T had
to say: and let me tell vou that after five years of office he must be an
extraordinary man indeed, even though he may be the most selfish of men
looking only to his pocket and to his rupees, annas and pies, who looks forward
with intense pleasure and delight and with complete cquanimity to another
full ‘term:  of office as Member of the Executive Council. I say that with
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some feoling. These are not the-days when it is pleasant to be a Member of
the Exccutive Council, not because of the abuses of iny Honourable friends
opposite,—that is the least that disturbs us,—but because of the cares and.
anxieties which must surround any Member of the Government of India who
takes his task conscientiously. (Voices of, ‘‘Oh, Oh!’’). My Honourable irlends
may say, ‘Oh, Oh!’, because they are just gramophones of somebody else; they
‘themselves have no feelings, no reasonings and no conscience behind them,
just automata of somebody else. But it is a difficult matter for sny one with
~zonscience to contemplate with equanimity a long term of office in these diffi-
oult conditions. This Government will go, quite apart from individuals, when
Membgrs opposite have that capacity of give and take and try to understand
each other’s point of view, and above all, seriously sit together and see
whether the accommodation of the varying points of view is possible, anfl in
what way a certain amount of understanding,—I will not use the hackneyed
word ‘unity’,—as a basis of co-operation can at least be airived at,—and to
that extent I and my Indian colleagues are devoted to the task of bringing
about that understanding. And I wish that Honourgble Members there would
at least in their dreaming moments, if not in their waking 1go'mants. some-
times think of that aspect of the question. Sir, I have done.

Mr. J M. Mehta (Bombay Central # Division: Non-Muhammadsan
Rural): Sir, T have a great deal of sympathy for the point*of view which Sir
Ramaswami Mudaliar has just now expounded. But éven a cursory glance at
the history of the last five years has shown to me that the whole of the alphabet
is nct enough to deseribe the sins of omission and commission of the Executive
Council. I have casually noted down what their sins are and I find that they
are arbitrary, -barbarous, callous, dangerous, extravagant, false, galling, hideous,
iniquitous, jerrymandered, kleptomaniac, Judicrous, monstrous, negative, obtuse, .
paralysing; queer, repressive, sham, tyrannical, unctuous, vindictive, wanton,
xantippe, yellow ond zubberdust. T have exhausted the alphabet but the sins
of omission and commission of this Government are not yet exhausted, and
in my speech I will only deal with & few of them. The first is that they
are terrorists. In the name of putting down the sabotage movement of the Con-
gress, from which I entirely dissociate and in putting down which I whole-
heartedly supported them, I, cannot ignore the fact that Government have
mixed up the innocent with the guilty all the country over. The terrorist move-
ment of this sabotage was at least not under any leadership, but.the Gov-
ernment of India are a constituted Government and when Government runs
-amuck and not only kills innocent men, boys and girls, they are answerable
for that before the bar of world ,public opinion. The Honourable the Leader
of the House had promised us on the floor of this House that if any Provincial
‘Government official takes excessively harsh measures not required by the circum-
stunces of the case, the Provincial Government will enquire into the matter.
‘"Will he tell me of a single case in which an enquiry has ever been accepted?
Myv Honourable friend, Sir Sultan Ahmed’s promises still remain unredeemed
let me tell him. . At Nandurbar in my constituency you have killed innocent
hoys and wounded, and maimed innocent boys and girls. The Bombay High
‘Court and a judicia)] officer have more than once denounced your pretensions.
Two exz-Advocate Generals of Bombay—Government officers—have called your
.action as .pure murder. I have pleaded on my knees requesting you to look
into the conduct of these murderers. No reply. All that my Honourable
friend, Bir Reginald Maxwell, has been kind enough to say is that my informa-
tion is wrong. I hope that the conscience of the Government of India will
revolt against these monstrous actions of the executive in the name of putting
down the sabotage movement. I, therefore, think that the Government of
“India have got tb regain their reputation as the protectors of their citizens.
" The next thing I have to say relates to official corruption. Nobody has
denied that there is corruption. I am not even surprised that there is cor-
ruption; when so much money lies in front.of an official and when the Govern-
ment is spending four crores every week, I am not surprised. But what bas

-~
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the Government done to remove corruption? Only in the Railways they have
tried to do something, but they have gone to the other extreme of sending
agents provocateour to trap the railway workers and if the present procedure
goes on, no worker on the North Western Railway will be outside jail within
the next six months. Railwaymen are-under-paid, starved, exploited and one
man at least told me that he was taking bribe. The salary of Ra. 60 which
be wus getting was not enough and he had seven reasons for taking bribe—One
wife end six children, whom he was bound to maintain even at the expense-
of taking bribes. This honest confession of a poor rallwayman sank into my
heart. But it also made me feel the monstrous crime of the Railway Adminis-
tration which while pocketing fifty-two crores.of surplus will deny and wantonly
and contemptuously deny to its employees something in the nature of modest
competence. But that is what they have done. :

There gre a few other-things to which 1 shall refer within the next few
minutes: The next is that the Honourable the Finance Member complains thaw
he had difficulty in securing the right kind-of personnal in working the various
controls and in making so many. of his measures successful. ‘Has he taken
advantage of Indian talent? They are importing exports by the dozen who
don’t know where Calcutta is or where are importing experts by the dozen who
don’t know where Calcutta is or where Bombay is. You know one novel was
written by an Englishman in which it was said by the author that IBombay was
in the Bay of Bengal; in the next edition he corrected it by saving that a'though
Bombay was not in the Bay of Bengal geographically but for the purposes of his
book it still remained in the Bay of Bengal . . . .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Perhaps it
deserves to-be in the Bay of Bengal |

Mr. Jamnadas M, Mehta: I have much to agree with my Honourable friend,
but we have our own Arabian sea. We need not go to the Bay of Bengal.

Sir, my Honourable friend, Sir Frederick James, rightly pointed out that
there was some kind of illicit love lately between the Congress and the Muslim
League Parties in this House. I assure him that is & passing show. There
is no reality about it, and that is the danger of this motion that they are not
agreed in fundamentals

An Honourable Member: Who agrees in fundamentals?

Mr, Jamnadas M. Mehta: I agree oni fundamentals of a right kind, but I
do not agree with these cuts behind which there is absolute hatred of each
other and the only tie which binds you is a momentary irritation against this
Government without any actual sense of national-consolidation in the interesst
of this country. - *

Sir Muhammad Yamin Khan: This is a step towards that direction.

Mr. Jamnadas M. Mehta: Such an unreal motion I would never support. I
wonld have opposed it .but for the fact that this Government deserves to be left
to its fate. If this Government were slightly better I would have come to
their assistance but today I want to leave them to their fate and whatever
they deserve they will get. .

Then, Sir, I will point out some of the more glaring failures of the Gov-
ernment of this country. My Honourable friend, the Commerce Member, is
dealing with cloth, and he knows what his problem is, what his difficulties are,
and wpa.t he has been doing to solve them. He has my sympathies, he has
been giving every encouragement to those profiteers who have such swollen pro-
fits that Ahmedabad slone is going to pay forty orores to the Finance Member.
Buch unprecedented exploitation, such .unprecedented price level in this cbuntry
was only possible because the Government have friends in the textile business.
If the Government had treated these exploiters with the severity with which
they have treated the Congress sahotage movement. the public would not have
gore naked. This much T must gay that the exploiters and the profiteers in
cloth deserve ten times more severity than the misguided youths of the sabotage .
movement. But amongst them the Government have friends, and I must say
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it will ever remain to the discredit of this Government that against the textile.
trade they have collapsed and capitulated while always threatening to do
something. What is the price of cloth even now, and what is the cost of
menufacturing it? Will they even now compare? Is it justified by the present
«<ost of manufacture? Nothing of the kind. Angd still those who are defying the
law for the last six months are getting one extension after another from
the Commerce Member to pursue their nefarious activities.

In regard to food, in spite of the tragedy of Bengal what has happened?
After all the thunder which marked the Viceregal speech against profiteering,
the Bengal situation has simply boiled down into feeding of Caleutte. The -
rest of the province of Bengal is still left to the tender mercies of an absolutely
inemnpetent Government; only Calcutta is to be fed. I am sure -not in the
intereets of the Calcutta population, but of my Honourable friends the Clive
Stfcet magnates. If they were not- there, even Calcutta would hawe to starve
and therefore both in the mntter of food and clothing the Government have
egregiously failed to discharge their obligations.

. Then about the contemptuousness with which the Government looks on
this House, 1 want to point out—and Mr. Neogy did so the last time—that
3jou have taken credit for Rs. 10 crores when the Asserably had thrown it out.
Another thing which you have doffe is that without a Resolution of this House
you have taken credit for Re. 32 crores out of the surplus which becomes the
share of the general revenues. ‘Where is the-Tlesolution of the House fo thas
effect? There is no authority behind it and yet you have pocketed this sum
without the sanction of this House, which you were bound under the convention
io obtain, .

‘At the top of it"the whole mischief is the Finance Member. I have gone to
department after department for dearness allowance for the poor workers. Each
departmental secretury is most solicitous and, sympathetic. He says he has
represented my case to the Government, that the Government are seriously
.considering it and that he has said to Government more than I would have said
"myrelf. They started: saying this in September. October is gone, November
is gone, December, January and February are gone. March is going, April
~will-be gone. But whether the Finance Member, who sits like the mother-in-
law on the daughters-in-law of the other departments will ever make up his
mind about relief to the poor still remains a mystery. I can see from the
features of the departmental heads with whom I talk that they themselves were
diggusted with the delay that was taking place, but until the word came
from the. top nobody could distribute.the dearness allowance. Even about
these railway fares, 1 am not prepared to say that the Indian Members have
rob played their part. 1 am absolutely certain that every Indian Member
of the Exccutive Council voted against this rise of 25 per cent. T have no
meuns of knowing but I have a gixth sense. I say that every Indian Membher—-
if there is an exception, it will prove the-rule—voted against it. 1 am told
.even the Commander-in-Chief voted against it because he did not want the
fanmlies of 20 lukhs of soldiers to be hit by _the higher rates, and T am told it
was carried only by the casting vote of the Viceroy. This is all information, I
am putting it for what if is worth. It may be worth much or it may be worth
nothing but at least these are the reports and that even European Members
‘have their conseciences roused: very often and yet I do not know what will ba
the fate of the absolute verdict of this House on this issue.

Mr. Deputy President (Mr. Akhil Chandra Dutta): Your time is up.

Mr. Jamnadas M, Mehta: I will finish now. But for the war, I would
“have voted for the motion of my friend. In the war, with which I am whole. °
heartedly associated. I oannot do without a Government however bad it is
and however much I have decried it.

Dr. P. N. Banerjea: Sir, I had no desire to speak,—even now I have no
desite to make a speech on this motion. But the thmea reasons which were
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advanced by my Honourgble friend, Sir Prederick James, against the motion
have compelled me to advanoe seven good, valid and important reasons for sup-
porting- this motion. ) )

Sir, my first reason is thab the Members of the Executive Council have-placed
a-very heavy burden of taxation on the people, & burden which is too heavy
for the people of India to bear. < .

My second reason is that the Members of the Exeeutive Council are incur-
ring 2 huge expenditure, particularly on the defence side, which is too huge
for poor India. Further, the bulk of this expenditure is non-voted, only 1/8 of
the expenditure being votable; but even over this latter we have only & limited
measure of control. .

My third reason is that the Members of the Executive Council have not been
able to prevent the greatest disaster which has befallen this country since 1771.
I refer to the famine in Bengal which has carried away not less than 2 to 38
million of persons. _ ) ;

My fourth reason is that the Members of the Executive Council have uot
been eble to safeguard the economic inlerests of the country. ’

My fifth reason is that the Members of the Executive Council have kept
in prison or in detention large numbers of people without trial for long periods
of time, and some of these men and women have died in detention or in priscn.

My sixth reason is that the Members of the Executive Council are nob
responsible fo this Houge or to the country. ,

My seventh reason 1s that these Members of the Executive Council are not
even responsive to this House because we find that the votes, the resolutions
and the speeches of the elected section of this House are not only disregarded
but are trested with the utmost contempt. :

For these seven reasons 1 support the motion which has been moved by my
HonBurable friend, Mr. .Abdul Qaiyum, and I hope and trust that every single
elected Member of this House, unless he is completely dead to hig sense of
duty, will support this moticn. .

The Honourable Sir Reginald Maxwell (Home Member): T had no great
desire to take part in this debate but I wish to reply to one or two poimts
wrich huave interested me in the speeches which have hean made. In the first
place, the Honourable Member Sir Mubammad Yamin Khaa in supporting’
this cut motion charged the present Government with ‘being undemocratic.
He said that is not a democratic Government and he, therefore, urged that
the Members should resign, apparently as a protest against their cwn undemo-
cratic charncter. I am far from admitting royself that, merely because a
Government does not conform to a certain constitutional prescri‘ption, it is
therefore, on that ground necessarily undemocratic. '

[At this stage, Mr. President (The Honourable Sir Abdur Ra,hfm) resumed
the Chair.] ’

My own view of a democratic Government is one which keeps in view all
the time the interests of all the people in its charge and not those of any
particular section. " .

Mr. T. T. Krishnamachari: That is & new definition!

The Honourable Sir Reginald Maxwell: That is my definition. It is not
a constitutional definition, but I do say that a Government, however constitut-
ed, whether according to certain constitutional democratic forms or not, can
pursue & democratic policy in the sense that I have mentioned, and I claim
that this Government has been doing so.- But to take the charge literally
of being undemocratic, I am far from denying that this Government in that
limited sense is not democratic and could not be under the 1919 constitution
under which it is constituted. To make it democratic in the tense apparently
desired hy the Honourable Member it would be necessary to have constitu-
tional changes of a most complicated character and on « very large scale—I
quote the words used by Sir Stafford Cripps at the time when he left this
country. If that is the position how can ‘the charge of being undemocratic
or of being not democratic be levelled against ind%-*:] Members of ' {he
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Treasury Bench? The mere fact that the constitution does not permit- this
Government to be democratic in that manner is not a reflection on the existing
Members of the Government, Indian or European. The soswer, of course, to
the charge is, if we were displaced, if we resigned, as the Honourable Member
uasked us to, what other more democratic Government could be formed under
the existing constitution. You would have a change of personnel, but that
would not make it democratic.

Dr. P. N. Banerjea: The constitution cannot be changed?

The Honourable Bir Reginald Maxwell: If the personnel were changed, it
might be as democratic as this Government or it might be less democratic,
but in the constitutional sense it would not be more democratic than the
present Goverament. 1 am indeed rather surprised to hear this ground
advanced in support of the cut gotion proposed by the Congress Party. 1
should like to ask the House what has the Congress record been m regard to
demiceratis institutions?

1 have on a previous occasion durmg this Bession reminded the House
of how when the Congress Ministries were in a position to carry on the Gov-
ernment by democratic means, they withdrew those Ministries and they with-
drew them or caused those Ministries to resign, not at the behest of the
electors who sent their representatives from whom those Miunisters were drawn—
not at the behest of the electors, but under orders from Wardha. Is that
dernocratic? If it comes .to that‘.. I have still to discover that Congress in
its ordinary methods of working is a democratic body, for as far as I have
been able to observe, all that happens in the working cf that €laborate institu-
tion, is that decision ready-made by the Working Committee are presented to
an cbedient. Congress meeting which duly ratifies them, and there is certainly
no favour shown to those who wish to go against those pre-arranged decisions.

Anotlier argument that has been advanced is that this Government is
unrepresentative. That was the argument of Mr. Krishnamachari, and he
explained it by saying that this Government does not represent sny major
party.

Mr. T. T. Erishnamachari: Not even any major party.

The Honourdble Sir Reginald Maxwell: May I ask, are brains and patrio-

" tisn. dependent on membership of any particular political party? I would rather

put the matter the other way round and say, if the law were, as it should be,
that no one should be allowed to belong to any particular political party unless
he had passed a certain qualifying test in brains and patriotism; rut I am
afraid that would be fatal to certain political parties. 1 deny that brains and
patriotisin are the monopoly of any particular political party.

But the main point which I wish to make before I sit down is in regard
to the discrimination which has been made in a number of speeches between
the European and Indian Members of the Executive Council. Some of the
speeches which have been made have contained certain imputations that the
Indian and Europesn Members of this Council owe different loyalties, that:
their loyalties are not one and the same. In fact, I think it was the Honour-
able the Mover of the cut motion who said that he even accepted that as &
reasonable proposition. I say that any such imputation iz not fair either to
the Indian or to the European Members of this Council. The' European
Mewnbers equally with the Indian Members must repudiate that allegation or
any nllegation that in discharging their onerous duties they do not put India
first all the time. I myself have been a Member of this Council for the last
six vears. [ have sgen it through its various stages of development during
this war. T was & Member of it before it was first expanded, I was there
during all the successive stages of its expansion, and I can tell this House that n§
no time since T have been a Member of this Council, has the rense of collee-
{ive responsibility been higher than it is at the present day. Any idea that
Honourahle Members taking part in the decisions of (Government are inspired
by differect loyalties is entirely a travesty of facts. We are all conscious of
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being Rembers of a corporate body and of participating in its decisions, and
1 should be very surprised to hear of any important decision on the policy
of Government which was not literally as well as technically a decision of the
whole of tbis Executive Council. )

An Honourable Member: Unanimously?

The Honourable Sir Reginald Maxwell: I myself have been proud to be
& member of a body in which I felt that Indian Members took part in the
decisions of this Government with me, and I have never at any timo had an
sense of any distinction between different sections of the Executive Council
of this country in the work which they had to do. The ideals which have
inspired a.l of them have been the same . . (Interruption) . . and I would like
to put that point very seriously to the House, because wheun these loose
allegations are made,—many of them are not very seriously meant I em sure,—
1 would assert that during the time that I have served on this Council, not
least of all during the time when we have had an increased number of Indian
colleagues, this Government has always put, India first, and that it has been
successful in carrying this great country through -a time of unparalleled
difficulty and denger. It is no light responsibility that rests on the shoulders
of the Members of this Executive Council. It is no light respomsibility to
have the care of the destinies of one-fifth of the world’s population in a
country of the enormous size of India, and when that country is c¢xposed to all
the extraordinary and new stresses set up by a world war over which it has
no control.

Mr, T. T. Krishnamaehari: You are getting over it by putting them in jail!

_The Honourable Sir Reginald Maxwell: I, therefore, wish this louse in
fairness to recognise that this Government, whether they liks it or not, is not
self-constituted. It is constituted under a constitution for which we are not
responsible, it has done as much for this country as any purely political party
Government could have done. It is not a fair charge to levei against us that
this is not a political Government. The country must judge it by the results,
and I do claim ‘that the fact that this' Government hus seen this country
through this war to this stage without any more serious breakdown or any
more serious difficulties, is at least something for which the country might be
slightly "thankful instead of casting aspersions on the Honourable Members of
this Government. N g

Sir, 1 oppose the cut motion. :

Nawabzada Muhammad Liaquat Ali Khan: Mr. President, the only non-

4 official Indian Member of this House who has spposed this motion

P-M js my Honourable friend, Mr. Siva Raj. (An Honourable Member
“‘Rao Bahadur”.) His reasons for opposing the motion, I should say,” main
reasons, were two. One was that if this motion was carried the Executiye
Councillors will cease to hold office and, therefore, he will be deprived of
having the privilege of asking questions on the floor of this Honourable House.
I think my Honourable friend’s conclusion is based on his ignorance of the
budget and the constitutional position. The salaries of the Honourahle Members
of the Executive Council are non-voted and, therefore, my Honourable friend
will still enjoy this high privilege of asking questions and getting replies which
in some cases are not even efficiently given. The second reason which he
advanced was that he had great regard for his ieader, Dr. Ambedkar. I can
appreciatc his sentiment. In other words, he has opposed this motion and
supporied the Government on account of purely personal reasons. On prin-
ciple, Mr. President, he agrees with us but on account of personal and private
reasons he is opposed to it.

Rao Bahadur N. 8iva Raj: You have left out my other reasons.

Nawabzada Muhammad ILiaquat Ali Khan: The other reasons were not
worth noticing. My Honourable friend, Sir F. E. James, said that there was
a trmporary love affair between the Congress and the Muslim League. My
friends of the European Group cannot even stand a temporary alliance between
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these two great parties and yet they are very loud in exclaimning that there
should be unity. between the Congress and the Muslim League.

Now, Sir, my Honourable friend, Sir Ramaswami Mudaliar, to whose
speech I listened with great attention, accused the Deputy Leader of the
.Congress Party that his speech was the outcome of & sense of jrustration. Lf
his spéech was the outcome of a sense of frustration my Honourable friend’s
speech was the outcome of anger. What I really expected from the Honourable.
Member was a justification of the expansion of the Executive Council. He should
have toid this Honourable House that since the expansion of the Executive Coun-
cil things in the Government of India have materially changed. He has not told
us that. Now, 8ir, if my Honourable friends would recall, in 1941 the
first ¢xpansion of the Executive Council took place and it went cn expanding
froin time to time. The chief object of the expansion of the Council was not
{0 give employment to so many capable persons but the chief objact was that
by having a large majority of the Indians on the -Executive Council the
people of the country "will have greater confidence in the Government of
india and therefore the object which the Britsh Government bad at heart
of sccuring the full co-operation of the country would be fadilitated. - The
debwe on this motion has shown that the chief object for which the Executive
Counvil was expanded hag not been secured. Every section of this House
which represents every shade of opinion in the country has condemned ™ the
present Government of India and let me tell my Honourable friend, Sir
Ramaswami Mudaliar, that the condemnation is not based on individual merits
or demerits. It is not a case of Sir Sultan Ahmed or Sir Ramaswami Mudaliar
or Dr. Ambedkar. It is a case that the object with which the finances of the
country were burdened has not been achieved, that the ‘cohiplexion of the
Government_of India, their policy, their actions, have not changed in the
glightest degree from what they used to be before the expansion took place.
-I know, as we have been to.d, the constitutional position under the Govern-
mert of India Act. I am fully aware of that position and I know that
under the present Act whatever Members adorn those Benmches they would not
be responsible to the non-official Members of this House, but-surely there is
nothing to prevent them from being responsive to the Honourable Members of
this House. You may not be responsible but if you really fecl that we in this
House are not the enemies of the country, and that you sitting over there are
not he oniy friends of India, then we certainly expect that you would be
more responsive if under the constitution you cannqt be responsible. In spite
of the fact that the Assembly is constituted in a manner where the Gcvern-
meut has gct 89 votes in its pocket and 8 votes of the European Group which
are always at its disposal, in spite of these facts, even the decisions which are
taken by the House against the Government are not given the slightest liced.
1t only happened yesterday. This House by a majority carried a cut motion
demanding from the Government that the Railway fares ghould not be in-
creased. What is the reply of this Government? If it had any regard for the
opinion of the Members of this Honourable House and for public opinion in
the country, it would have gladly accepted that decision, but my Honourable
friend the Member for War Transport gave, I do not want to use a strong
term but I do not think I can use any other expression which will convey

my mesning better than this, a dishonest interpretation of the cut motion
which was passed by this Honourable House.

Now, Sir, a Government which does not pay the slightest hee? to the deci-
sions of this ‘Honourable House, which does not take into consideration the
public opinion in the country, how can that Government expect any support
or any appreciation by the Indians? I am not going to nccuse the motives
*f the Houourable Members who are over there and they may be oceupying
these positions believing in their heart of hearts that they are rendermg a great
service to the country. I do not cast any aspersions on their motives, but
suraly their reason cannot be so blinded that they cannot see that ihe country
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as a whole, and every party in the country, is not satiafied with the manner
in which the Government of India is heing carried on.

Sir, this motion is for not giving the supplies to the Executive Ccuncil.
We whole-heartedly suppart this motion with the object of showing to the
world -at large that the present , Government of India does not have either
the support or the goodwill of the peoples of India; that the present Govern-
ment of India, which is being paraded before thesworld as a Government of
whom two-third Members are Indians, is not a Government vhich could
secure the object for which the expansion of the Executive Council had taken
place. Every day in the House of Commons the spokeaman of the British
Government gets up and repeats parrot-like that the Government of India is an
Indian Government and that whatever decisions are taken are taken by the
Indian Members of the Executive Council. I am saying "‘Indian Members of
the Fxecutive Council’’ because their number in the Executive Council is
overwhelming. To that extent, the: Secretary of State is,perfectly justified;
but he should also gtate, if he were honest and if he wanted to give a correct
position, that the Indian mewmbers of the Executive Council are these who do not
nave any foilowing in the country. This fraud that the present Gevernment
of India is an Indian Government has been practized for the last threb vears
on the world. We can no longer be a party to the perpetration of this fraud.
We must state clearly and unequivocally that the present Government of India
in spitc of .the fact that its ten out of fourteen Members are Indians, is as
irresponsible and as irresponsive as it has always been in the past. That, Sir,
is the resson why we support this motion. I appeal to every Honourable
Memker of this House that every vote that is cast in favour of the Government
on this occasion is a vote for the perpetuation of this fraud which is being
practised by the British Government on the whole world.

Sir Cowasjee Jehangir: Sir, muy I be allowed to say in the wery beginning
tkat my Honourable friend’s speech who has just sat down has raised the level
of the debate to a considerable extent. Although I do not agree with the
Honourable Member in aH he has said . . . . . (Int,erruptlons) I see that the
old tactics of interruption that was most prominent four or five years ago is again .
being attempted even before an Honourable Member has even had time to
express an opinion. We have listened to Honourable Members with whom we
have not always been in agreement with the greatest patience and with the
greatest attention and if I happen to disagree with any of the Honourable
Members ‘opinionf§ expressed today, I expect that 1 will be listened to with the’
same patience if nothing else.

Sir Syed Raga Ali (Cities ¢f the United. Provinces: Muhammadan- Urban):
Don’t be too touchy. :

Sir Oowaﬁjee Jehangir: I was saying and I repeat that had it not been for
the Honourable Member's speech just delivered I would not have been tempted
tu rise and address this Honourable House for a few minutes only. We all
know and we have said it ad nauseam in this Honourable House that the
Treasury Benches do not represent the people of India and I have said it more
than once that the Treasury Benches are the -agents of the Becretary of State
for India. My Honourable friend, the Home Member, hag made it perfectly
clear that that is the constitution of 1919 and we are working under that con-
stitution todsy. We have ssid it so often that I should have thought that it
need not have been repeated. We have protested against it. We have on more
than one occasion before the war thrown out budgets and, when Sir James Grigg
was on these Benches, on three or four consecutive occasions mostly on grounds
that this Government was not responsible to this House. And if we made any
radical changes in the budget, we_knew that the powers of certification would
he used. That unfortunately continues to be the position today. But I want
one answer to an important question from mv Honourable friends opposite.
That qugstion is: Why are these Honourable Members still on these Treasury
Benches in 1944? And why is it that one distinguished Member ahould get
an extension even for five years? Whose fault ig it? |
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Mr. K, 8. @Gupta (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
Treachery.

8Sir Cowasjee Jehangir: It is our fault. Let us put the searchlight upon
ourselves and let us not go on day after day repeating the same complaints
without making a bold attempt to remedy the position. Was it in our power to
remedy? I definitely answer that question in the affirmative. Is it in our power
to remedy? I definitely answer that question also in the-affirmative. - And if we
have not remedied it, the fault is yours and mine; the fault.does not lie with
the Treasury Benches. How is it and why is it that the position has not been
remedied ? . Did we get that opportunity? Can anybody deny the fact that the
opportunity was given to remedy the situation to & great extent without chang-
ing the constitution of 1919 and that opportunity was neglected? Can anybody
deny that fact? Why was that opportunity neglected? Because there were
such fundamental differences of opinion, between different sections and schools
ot thought in this country that we could not see our way to have a coslition
Government to take the place of the nominated Government that sits here today.
Let us not blindfold our eyes, let us not plug our ears and drug our conscience
and console ourselves by abusing, if you like, however much it may be justified,
those who are in power today. Why is it that efforts are not made to come to
a compromise between the two great schools of thought? It is sheer obstinacy.
If there was no Government sitting here today I contend that there would be
only two alternatives left to this country either to come to a compromise or
to have revolution and civil war. Because these Honourable Members are here
to carry on the Government of this country in most dangerous times, that com-
promise is not effected, nor is there revolution nor civil war. That is the
position. I do not know. I am mno prophet, but if this Government refuses
o act, and gave my Honourable friends opposite and the country $ix months
time within which to effect & compromise, I do not know whether such an
experiment would be for the good of Mother India, or would it end in civil war?
Do not, I pray Honourable Members opposite, content yourself by going om
grumbling and abusing the present Government who are after all carrying on
the government of this country to the best of their ability, however wrong they
mmay be in your opinion in certain actions they take. But this debate ought,
to be an eye opener at least to some of us thaf the time has come when . the
two great political parties in. this country must come to a compromise. We
hear a good deal about democracy. My ‘Honourable friend, Sir Muhammad”
Yamin Khan, asked the Honourable Members on the Treasury Benches to resign
in the name of democracy. Truly, I was getting nervous. I was beginning to
shake in my shoes. I was feeling that the next moment my Honourable
friend, Sir Muhammad Yamin Khan, was going to tell the Members of the Gov-
.ernment that he was going to send back his Knighthood tomerrow.

Sir Muhammad Yamin Khan: But you were going to put on a khaddar
cap, all right.

8ir Cowasjes Jehangir: I am glad he did not go to that extent. Let me
tell my Honourable friend, Sir Muhammad Yamin Khan, that the  foundation
and basis of democracy is compromise. (Interruption.) I am also an Indian
and until we learn what it is to compromise, what it is to give and take, we do
not know the meaning of the word ‘democracy’, and let us not use it too freely
and too frequently in a country like India. To talk of democracy and conti-
nually to go on bickering, quarrelling and abusing each other, arguing on the
rmost petty points when your country is burning to death and not coming to
terms, and then to talk of democracy! Let us learn the true meaning of demo-
cracy, let us learn that the foundations of democracy is compromise, let us not
belittle each other’s powers or each other’s influence, T candidly and consocien-
ciously believe that the two great political parties are the Congress and the
Muslim League, let not the Congress belittle the powers or the influence of the:
Muslim League, do not go on from day to day saying that they should be
neglected . .. . . .

Dr. G. V. Deshmukh:- Keep this advice for yourself.



THE GENERAL BUDGET—LIST OF DEMANDS 1015~

Sir Oowasjee Jehangir: I um giving this advice to you and to men like you
wio have been the ruinof their country and to men who have not felt one.
atom for the country. B :

Dr. G, V. Deshmukh: You have prospered all right.

Sir 08Wl8joo Jehangir: You never thought about the good of the country..

Dr. G. V. Deshmukh: We have all gone wrong and you alone are right.
Keep the advice for yourself.
- 8ir Cowasjee Jehangir: You are not fit to be here.

Dr. G. V. Deshmukh: Stick to your horse. ' -

Sir Cowasjee Jehangir: Let, on the other hand, my Honoursable friends of
the Muslim League realige that after all there are millions and millions of.
others in this country who are not of the same persuasion as the Muslim League.
Unless we learn the real and true meaning of the word democracy, such cut.
ruotions are futile, they are academic discussions which leud ug nowhere,.
which leave us where we were. and will leave Honourable Members on the
Treasury Benches for yeurs to come sitting where they are and will leave
Honourable Members opposite on the sume Benches. -

Sir Muhammad Yamin Khan: Vote against them.

Sir Oowasjee Jehangir: I am going to oppose the cut motion realising that.
behind it there is nothing solid and unless I realise and am made to realise-
that the meaning of the word ‘democracy’ is really beginning to be understood.
in ngy country, I will go on contimuing to vote against such cut motions.

The Honourable Sir Sultan Ahmed: Mr. President,’ Sir, I confess I listened.
with deepening disappointment to the speeches made by my Honourable friends.
opposite, for I had not ceased to entertain the hope that, even though their
purpose is to censure the Government, their statements do not indicate a con--
structive approach, some faint modicum of a realistic appreciation of the
situation facing the country, on which might be based our endeavours for the-
future. Instead, we have been treated to long disquisitions on generalities, we:
have listened to allegations and charges which have been answered times out:
of number from the Treasury Benches. It is not necessary for me to deny* the-
sincerity of purpose of my Honourable friends opposite, but if only their:
idealism had been graced with practical judgment, or a sense of reality, we-
should not now have béen in this predicament.

The Honourable the Deputy Leader of the Congress Party made a speech by:
which he threw stones at other Departments, there was bribery in the Supply,
Commerce and Food Departments, appointments were being made by Govern-
ment by nepotism, the whole of the price control wag rotten and so on but he-
gave his whole case away by sayving, ‘I am against the Indian Members'. Sir,
with that feeling in his mind and heart, I never expected any justice from him.
I, however, belong to that ,school of “thought which follows the doctrine of
ahimsa. 1 am not against the Congress Party. I have only real pity for them
and nothing else.

My Honourable friend Sir Yamin Khan asks us to resign and rise superior-
to the occasion. I only wish :ny Honourable friend could turn round to the
Congress party and ask them to rise superior to.the occasion and come to his.
party and come to Bome understanding with that party. b

My Honourable friend, Mr. Neogy, apprehended that the speeches delivered
on the floor of the House on behalf of some of my Honourable friends opposite
will not be broadcast or sent overseas. I can give him that assurance that
they will be. But I should like u request to be made by them because person-
ally I feel that I will be doing a gcod turn to them if I do not send their speeches.
abroad, because—and I say so without meaning any disrespect to the House—
the standard of the debate, until it was raised by an Honourable Member on
the Treasury Benches and the Deputy Leader of the Muskm League, did not
reflect much ¢redit on this House.. Sir, it is but natural that mv Honourable-
friends should seek to put the best construction on their actions and their
attitude in the past. To this I cannot and do not object. Bus I quite decline
to agree that they have the sole mo’nopol%' of public spirit, political judgment



1016 LEGISLATIVE ASSEMBLY [18TE Mar. 1944
[Sir Sultan Abmed.]

or even of patriotism; and  must suy emphatically ghat the cause of the
country is in no way less dear w us than to any of my Honourable friends on
the oppousite side of the House, even though we do not so often muake public
demonstration of lofty motives. Sir, the appeal to ideal motives does not sanc-
tion all the conduet that is ostensibly baseq on it. Things would be simple if
all people drew identical conclusions from the same data. There would then be
no disagreements or misunderstandings and all could march shoulder to shoulder
to the common goal. Unfortunately the world is made far.otherwise. The man
who wants to achieve anvthing ir this world of action has to take account of
the character and poiicy <f others and arrive at a practical compromise _ on
which both could co-oporate. 1t is not the part of a political adult to sul

a corner because he cannot have the moon. By asserting their own lofty
patriotism r;i)]' Honouraiie friends opposite do not prove the depravity of Gov-
ernment, eir righteous .indignation only unfits them for co-operation- with:
others and -condemns them to a sojourn in the sterile w1lderness when so many
worthwhile tasks await them if they will

The attack made against Government is that it has spurned the offer of
co-operation from the representatives and leaders of the people. I should like
to discuss this in a little detuil. My Honourable friends, Sir Frederick James.
and 8ir Cowusjee Jehangir, just referred to that incidentally. Government
have ulways been conscious of the magmtude of the task which confronted
them, much more acutely consdious of it because of their fuller knowledge than
the pohtlcal purties could be. They have been so acutely aware of the
advantages of public support thut they have. tried to secure the good will of the
political lesders again and aguin and in spite of repeated disappointments. I
am not claiming for Government any moral superiority on this score; for, both
ou general and practical grounds it wes their pluin duty to take the people
with them if they could. But the charge of spurning co-operation comes with
ill grace from quarters that have not only turned down every practical sugges-
tion made by Government but have been unable to make a single counter-
proposal which, given the facts of the situation, could be seriously considered.
Bir, long before the ‘war broke out the complaisance of the British Govern-
ment towards totaliturian regime wus a favourite subject of attack, and tThe
Congress leaders who now condemn the anti-fascist war never lost an oppor-
tunity to inveigh against fascisn. It may have been expected that thesc
leaders who were more anti-fascist than the anti-fuscist champions would have
been the first to support the war against fascism when it did come; but to their
appeals for support the response that Governmemt got was an offer only of
“‘Moral support’’; and that only if Government could give satisfactory replies
to a questionnaire on first principles. 8if, was this for any lack of trying by
Government, any lapse of munners, or courtesy, any tactless approach or dis-
regard of the self-nssumed claims of the Congress" By no means. Of whatever
, else Government may be accused even our opponents cunnot fairly claim that

it stood upon its dignity and declined to make approaches to political leaders. '

Almost the first thing the Viceroy did was to send for the leaders of the two
nuain political parties in the effort to erlist their co-operation in the prosecution
of the war. What he got in reply was plenty of sympathy for Poland, ete., &
series of demands for clarification.on points of principle but no practical help.
Not daunted by this, Lord Linlithgow got into touch with the.leaders of all
important politica] parties in the country, hoping that he might be able to
evolve & common line of approach to the war question. He’ found a great deal
ot tmsgiving about the future constitution of India and also a great amount of
uneasiness amongst the minorities. He therefore made a public statement
promising satisfaction on both counts; first, that the future constitution could
modify the scheme of the Act of 1985—and this is very important to remem-
ber—and that the task of revision would be* primarily left to us~TIndians: and
secondly, that the interests and sentiments of the other parties would be ‘taken
fully into account. As a practical step in the meanwhile he suceested the
formation of a consultative gronp comprising both provmmnl and ‘State repre-

i
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sentatives to be associated with tbe Central Govermment in $he prosecution of
the war. Subsequently he made efforts to establish a practical compromise
-between the Congress and the Muslim League, on which could be based the
.appointment of Indian leaders to the Governor General's Executive Council as
well as the formation of provincial ministries on agreed lines. The Viceroy's
reward was, bitter reproaches snd denunciations. His public statement was
taken as a refusal of the Congress demands: The Congress ministries  were
"therefore recalled so that they might not be conteminated by association with
+the war. The move towards a comprehensive Congress-League reconciliation
was regurded as importing irrelevant communal matters into an essentially
political question. The Congress refused even to discuss it and the whole pro-

posal fell through. .
The Congress of course did not confine itself to reproaches and denunciations.
After recalling the Ministries and making section 93 adnjinistrations inevitable,
& circumstance for which the Government is now being blamed, they set about
to elaborate a plan for a Constitutent Assembly. It was to be elected on adult
franchise, it was to represent everybody, and by its lubours all difficulties of
adjustment of conflicting interests were to vanish like the mist before the rising
sun. Unfortunately, this splendid confidence in theorist solutions was con-
“Mined to the Congress. Hardly had the. plan been formulated before it was
denounced by almost every other political party. -

Then we came to the celebrated Poona Offer, the offer of the so-called ‘lLiand
-of friendship”’. As so much has been claimed for it, it is worth while consider-
ing it a little’ more closely. It called for an immediate and unequivocal declara--
tion of the full independence of India. The Congress Working Cammittee’s
resolution then went on : '

““As an immediate step to give gffect to it, a provisional National Government should be
«onstituted at the Centre which, though formed as a transitory measure, should be such as to
<ommand the confidence of all the elected elements in the Central-Legislature and secure the
closest co-operantion of the responsible Governments in the Provinces, The Working Com-
imittee are aof opinion'that, unless the aforesaid declaration is made and a National Govern-
ment accordingly formed at the Centre without delay, all efforts at organising-the material
and moral resources of the country for defence cannot in any sense be voluntary or as from a
free country, and will therefore be ineffective. The Working Committee declare that, if
these measures are adopted, it will enable the Congress to throw its full weight into the
.efforts for the effective organisation of the defence of the country.”

Mr. K. S. Gupta: Why this infliction2

The Honourable Sir Sultan Ahmed: The resolution promised support for the
defence of the country on condition that & National Government was formed at
the Centre as the first step towards giving effect to the independence of India.
As to the nature of this National Government, nothing precise was said except
that firstly, it should command the confidence of all the elected elements in
the Central Legislature; and secondly, that it should secure the closest co-opera-
tion with the responsible Governments in the Provinces. Tf this meant any-
thing, it implied the co-operation of all political parties in the Legislature, but
the Congress who sponsored the scheme made no effort whatever to reach a
‘preliminary agreement with the other political vparties as to the lines
on which the ‘National Government was to be formed. On the other
‘hand, the reactions from the other parties showed that they would
have nothing to do with such a proposal, nor, I may add, even now they have
.done anything with such a proposal. This in itself was enough to put it out of
the field of discussion. Then again, the proposal in effect was to entrust the
-extensive powers of the Centre in war time to the control of a Central Legislature
which had been devised for very different circumstances. Tt is remarkable that
the impracticability of such a proposal was not realised. The proposition also.
bristled with difficulties and objections. There was the question of how the
close co-operation of responsible Governments in the Provinces was to be
-obtained, there was the practical problem of how the National Government was
to be constituted and how it was to function, and there was the question of how
the expression ‘‘the defence of the country’’ ‘was to be interpreted.

N
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[Sir Sultan Ahmed.) . .
« TUnder the circumstances, the Government can hardly be blamed for being
unable to accept the Poona Offer. But the indignation with which the Govern-
‘memt’'s attitude' was greeted made it perfectly clear that the Congress leaders
Jdived in & world of dreams in which they alone were the effective reality, and
that it was their aim and purpose to gain control of the Government on their
-own terms without regard to the sentiments or interests of any other parties in
‘the country. . '

The Government however did not rest there. They had béen busy with other
plans more suited to the realities of the situation. This was the proposal for
‘the exparsion of the Executive Council of the Governor General. Lord
Linlithgow announced . this plan in- his statement of the 8th August, 1940.
"The statement also contained clear declarations regarding the framing of the
future constitution affer the war; at'the same time it sought, to allay the natural
-anxieties of the minorities by giving their rights and interests the guarantee of
explicit assuramces. _ ’

The plan for the expansion of the Council had much to commend it. Tt did
‘not make any drastic change in the constitution which would have required pro-
longed negotiation and adjustment. It did not commit the political parties to
giving up their basic claims; it only called for & suspension of party controversy
in the interests of a cauge which all parties professed to have at heart. Un-
-wearied by failures the Viceroy consulted the Congress and the Muslim League
leaders before making the declaration. And I want the House to note this :
“The Congress President refused so much ns to even see the Vicetoy to discuss
'it, and the promising scheme could not be implemented as intended.

The publication of the Viceroy’s declaration of the 8th Angust was a blow to
-Congress hopes and ambitions, and it reacted gecordingly. There followed the-
-gymbolic Satyagraha movément which claimed only to vindicate abstract matters
of principle, but in practice served to propagate a movement of opinion hostile
‘to the waging of war. The strangest circumstance of all was that the Congress
-still professed not to intend any embarrassment to the war effort. I can only
-say on this hypothesis the actions of the Congress leaders argued either strange
«credulity on their part or a failures to appreciate the logical consequences which
in such experienced public men would be indeed remarkable. _

Such was the record of the Congress in the. first part- of the “war, in the
anxious months in which France capitulated and the heroic efforts of England
glone prevented a total Axis victory. In such circumstances the Government
‘had ample justification for giving up the vain hope of reconciling the irreconcil-
.ables and for pursuing their course regardless of political disagreements. But
they thought otherwise,

Dr, G. V. Deshmukh: The Honourable Member had better finish his speech.

The Honourable Sir Sultan Ahmed: My Honourable friend says that T should
-finish. I do not propose to accept his advice and I will go on. ' :

The political parties had refused to join the Executive Council . . . . . K

Mr, Abdul Qaiyum: On a point of order. T think it was arranged that the
"Honourable Member will speak for twenty minutes so that there is time enough
for division. .

The Honourable Bir Sultan Ahmed: You will have the division all right. I
-will finish.

An Honourable Member: Pleace tell us who wrote this speech?

+ The Honourable Sir Sultan Ahmed: I wrote it myself.

The political parties had refused to join the Executive Council; the Viceroy
-therefore did the best he could in the circumstances by proceeding with. his
-original plans of expansion but appointing to the Council. public men standing
-aloof from the main parties. I can assure my Honourable friends opposite thats
-we did not join the Executive Council because of personal ambition or for love of
-office. Office was not necessarily a bed of roses for the new Members of the -
- . . a5 . . -
.Executive Council. In many cases it mvolved sacrifice of professional careers,
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and led to political ahd.personal misunderstandings and attacks. We accepted
membership of the Governor General’s Executive Council because we - fully
realised that in the circumstances of the time the first task on which Indians
should concentrate was the defence of the coyntry and the defeat of Axis aggres-
gion; in other words we looked.upon the Councillor’s office as & job of work to be
done and to it we subordinated all personal and party sentiments.

_ One other step was taken by th® Government.. Since the war is fought on
lines of global strategy, there was the risk of Iadia’s interests going by default
in the higher counsels of the war direction, and to prevent this the Government
secured from His Majesty's Government the right of appointing represcntatives
of India to the Imperial War Cabinet. (Interruption.) Of course everything is
nothing so far as my friends go. '

So far, it could at least be argued, as an excuse for the wilfully self-centred
policies of the political parties, that the war was & remote event which did not
directly menace the existence of the country. The conditions became very
different at the end of 1941 when Japan emerged in her true colours and strong
points in the adjacent countries vital to the defence of India, Singapore, Rangoon,
Burma itself, rapidly fell before her aggressive arms. ’

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan -

Rural): How many more pages?

The Honourable Sir Sultan Ahmed: One might have expected that such a
direct denger, which was made more acute by a simultaneous sweep forward of
German forees up to the very frontier of Egypt, would have sobered public
-opinion and brought about a realisation of the need to put the war first, forges
ting party controversies till they could be more opportunely pressed. But the
Congress remained impervious even to these considerstions of national self-
preservation. An opportunity to co-operate on honouragble terms without loss
of face or prestige was provided by the Cripps Offer of March, 1942. Of the
nature of the offer, which was unthinkably advantageous to the cause sponsored
by the opposition parties, I cannot do better than refer the Honourable Mem-
bers to the speech delivered in this House the other day by His Excellency_the
Viceroy. -

One has only to compare the ~autious terms in which previous declarations to
India have been phrased, even as ~3cently as at the passing of the Act of 1935,
with the precise and far-reaching declaration in the Cripps Offer to realise the
distance that India has travelled in the direction of her political goal. That
-even such an offer could be rejected out of hand is & measure of the political
unrealism of our leaders. It gives me no pleasure to say it, but the stubborn-
ness and scorn of compromise which have lost so many splendid aqpportunities
to the country is lnmentable to reflect upon. -

1 know Honourable Members opposite will take me to task for saying this; '

but this is not the view of myself alone. Mr. Rajagopalachari is not a member
of the Government and I would refer my Honourable friends to his statement.
He does not hold any office under the Crown and even my Honourable friends
-opposite will hardly venture #o question his sincerity or his patroitism. This is
what Mr. Rajagopalachari says : .

“Looking back, it is now easy to see that the sending of Cripps Mission was an act ot
political insight which gave an advantage to British imperiglism, while our rejection of the
offer betrayed a lamentable lack of foresight. It was a great mistake to have broken off
negotiations when, for whatever reason, the British ‘Government was in its most yielding
mood. With the whole country deeply anxious over the problems of food and or thing,
many should now be feeling in their heart of hearts that the power to deal with these
problems at the Centre and with greal authority in the provincial field was worth taking wp
on any terms.” N

The attitude of the Congress after the Cripps Mission and the disastrous

consequences which followed are fresh in public memory.
‘Dr. G. V. Deshmukh: As a matter of r~quest, could you let us know how
long more you will -take?
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_The Honourable Sir Sultan Ahmed: I am not bound to tell you. Please sit
down. You have come today after being absent from the Assembly for five
weeks. I have been sitting here day after day. We know why my Honourable
friend, Dr. Deshmukh has comie toduy. :

_Dr. G. V. Deshmukh: Therefore, I think you might take a little relief and
give way. It would also be of relief to the House!

The Honourable Sir Sultan Ahmed: I bet it will be!
Mr. Abdul Qalyum: There was an agreement between the Parties.

Mr. President (The Honourable Sir Abdur Rahim) : The agreement was that
the Government Member replying would have 20 minutes or even more if
necessary.

The Honourable 8ir S8ultan Ahmed: From a political party of the standing
of the Congress the country was undoubtedly entitled to expeet & wiser and more
sober policy. It was a threat not merely to the established Government, but
to the other parties since it was proposed to seize by process of coercion what
should have been gained by negotiation. And as such it was interpreted by the
other parties, especially by the minority interests. In the grave situatiof which
was brought sbout by the unwise and precipitate course adopted by the Congress
-it is pleasant to reflect that such large masses of opinion held rigidly aloof.

So much needed to be said in justice to the Government. But no purpose
is served by recriminations, however deserved. The past is over and done with;
the future lies before us full of hopes and possibilities. Even in the political -
field, His Excellency the Viceroy has recently re-asserted that the Cripps Offer
reniains open. Its implementation awaits only an agreed demand from the
political parties. -

Opportunities of service even in the interim period are open .to those who
bring to it the spirit of co-operation. Great tasks await us. The war is in its
last phase. The world has to be reclaimed from fear and want and Set on the
broad basis of security and progress. In India itself vast fields lie open for
reconstruction; our people are still poor and ignorant, woefully lacking in health
and the spirit of progress. All this can be redressed soon if we all take a hand
in the future task, united in a common spirit of service. In the politicul field,
the future constitution has to be framed. It is not too early to undertake a
study of the lines on which this should be done. To all these fruitful tasks the
future calls to us. I appeal to my friends to forget the bitterness of party con-
troversy, to realise the practical needs of the situation, and to ‘seek a wisa
moderation as the only basis of a united endeavour. If in the interests of the
country they will do this, they may still repair the errors and omissions of the
past and earn the gratitude of the present and future generations.

If our friends opposite think that we are incapable of being of any use for
the impending tasks .which I have just mentioned, I hope they will permit me
to offer a few remarks, but not without reminding them of what they have dohe.
Their party committed the greatest blunder when they went out of office in the
provinces without the express consent of their consjituencies and they let their
electorates down. I am constrained to say that they betrayed their country and
their electorates at a most critical period. (Opposition Benches: ‘‘Oh! oh!"’)
We, howéver, welcome their presence in full force here today and I know why
they come. Dr. Deshmukh has come today only for one purpose. But if their
presence is only to attempt to give us a few deleats on cut motions, then I
suggest to them that they are wasting their energy for no good purpose, but if
they are here, also to attempt to arrive at some understanding with the other
parties, then they will have our most sincere and combined good wishes. If

P they do so, for once they will act as realists and pave the way for

_°7"  the realisation of the ambitions for which they and we have heen
aspiring. : N
Mr. President (The Honourable Sir Abdur Rahim): The question is :
“That the demand under the head ‘Executive Council’ be reduced to Re.'1.”

x
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The Assembly divided :
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AYES—50.

Abdul Ghani, Maulvi Mubammad.
Abdul Qaiywm, Mr.

Abdullah, Mr. H, M.

Azhar Ah Mr. Muhammad.
Banerjea,”Dr. P. N.

Bhutto, Mr. Nabi Baksh 1llahi Baksh.
Chattopadhyaya, Mr. Amarendra Nath.
Chettiar, Mr, T. S. Avinashilingam.
(,houdhury, Mr. Abdur Rasheed.
Choudhury, Mr. Muhammad Hussain,
Das, Mr. B.

Datta, Mr. Akhil Chandra.

Deshmukh, Dr. G. V.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh.
Gupta, Mr. K, 8.

Gupta, Mr. R. R.

Habibar Rahman, Dr.

Hars Raj, Raizads.

Hegde, Sri K. B. Jinaraja.

Hosmani, Mr. 8, K.

Ismail Khnn, Hajee Chowdhury Muhammad.
Kailash Bihari Lall, Mr.

Kazmi, Qazi Mnhnmmud Ahmad.

Krishnamachari, Mr, T. T.

Lahiri Chaudbury, Mr. D. K.
Lalchand Navalrai, Mr.

ilnaquat Ali Khan, Nawabzada Mubammad.
Maitra, Pandit Lakshmi Kanta.
Mangal Singh, Sardar.

Murtuza Sahib Bahadur, Maulvi Syed.
Naidu, Mr. G. Rangiah,

Nairang, Syed Ghul&m Bhik,
Nauman, Mr. Muhammad.

Neogy, Mr. K. C.

Pande, Mr. Badri Dutt.

Parma Nand, Bhai.

Ramayan med Mr.

Raza Ali, Sir Syed

Reddiar, Mr. K. Sitarama.
Satysnarayans Moorthy, Mr. A.
Sham Lal, Lala.

Siddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafinddin Ahmad.
Subbarayan, Shrimati K. Radha Bai.
Umar Aly Shah, Mr.

Yamin Khan, Sir Muhammad.
Yusuf Abdoola Haroon, Seth,

Zafar Ali Khan, Maulana.

NOES—48.

Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar, The Honourable Dr. B. R
Ayers, Mr. C. W.

Azizul Huque, The Honourable Sir M.
Benthall, The Honourable Sir Edward.
Bewoor, Sir Gurunath,

Bhagchand Soni, Rai Bahadur Seth.
Caroe, Sir Olaf.

Chandavarkar, 8ir Vithal N.
Chapman-Mortimer, Mr. T.

Chatterji, Mr, 8. C.

Dags, Beth Sunder Lall.

Dalal, Dr. Sir Ratanji Dinshaw,
Dalpat Singh, Sardar Bshadur Captain,
Gwilt, Mr. E. L. C.

Habibur-Rahman, Khan Bahadur Sheikh.
Haidar, Khan Bahadur Shamsunddin.
Imam, Mr. Saiyid Haidar.

Inskip, Mr. A, C.

Ismaiel Alikhan. Kunwer Hajee.

James, Sir F. E.

Jawahar Sinch. Sardar 'Bahadur Sardar Sir.
Jehangir. Sir Cowasjee.

Kamaluddin Ahmad. thms-nl-meml.

Krishnamoorthy, Mr. E. S. A.

Kushal Pal bmgh Raja Bahadur.

Lawson, Mr, p.

Maxwell, The Honourable 8ir Reginald.

Miller, Mr C. C.

Muazzam Sahib Bahadur, Mr.

Mudaliar, The Honourable
Sir A. Ramaswami.

Ogilvie, Sir Charles.

Piare Lall Kureel, Mr.

Raisman, The Honourable Sir Jeremy,

Richardson, Sir Henry.

Roy, The Honourable Sir Asoka.

8hahban, Khan Bahadur Mian Ghulam Kadir
Muhammad.

Sheehy, 8ir John.

Siva Raj, Rao Bahadur N.

Spence, 8ir George.

Srivastava, The Honourable Blr Jwala Prasad.

Stokes, Mr. H. G.

Bultan Ahmed, The Honourable Sir.

Sundaresan, Mr. N.

Thakur Singh, Capt.

Trivedi. Mr. C. M.

Mubammad.
Dewan Bahadur

Khare, The Hononrahle Dr, N. B.
The motion was adopted.

Tyron. Mr, J. D.

The Assembly then adjourned til) Eleven of the Clock on Tuesdav, the 14th

March, 1944,
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